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The Lok Sabha met at Eleven of the
Clock.

| Mr, SreAker in the Chair]
ORAL ANSWERS TO QUESTIONS

Standard Notation for ALR,

“904. Shri Yashpal Singh: Will the
Minister of Information and Broad-
casting be pleased to refer to the
reply given to Starred Question No.
162 on the 26th November, 1963 and
state:

(a) whethey the question of adopt-
ing a standard notation for use in
A.LR, has been considered; and

(h) if so, the main features thercof”

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) and (b). On
the recommendation made by the
Central Advisory Board for Music
attached to the Ministry of Informa-
tion and Broadcasting at its meeting
held in September, 1963, a Committee
consisting of some eminent musicians
and musicologists was set up to exa-
minc the question of having a stand-
ard notation for use by All India
Radin, The Committee met on the
12th March, 1964 at New Delhi and its
recommendations are receiving the
consideration of {he Government.

ot qyare fag 0 wa & @ o
T TEN Wt woT A qg F@y a1 fE
wHt #1€ faweg qf At wwr & &
ST e g fF gw afafe a7 5w
% e Frve fafiaa 2 oo 2

wIEn wrAd & a7 agd qfeed qur
7 for | ArTE EEE A oA g
I F AT | AfFT A HTHAT TAAT
qfiwat & fF a7 =@ # g 5g azm
721 gar & A Fré avea & aa A
%1 e WA &Y & Hea FRTORY
ot ot oF gET i o gy et &,
THAT THT OF MW ALY gHT & Sy Ay
afenr 78 fa=wdt 8 1 w@ o ToA
AT & 5T WY W S g fF W
mE g U fagEy & A e
Ay 7y frred qd @ ) aR wfew
FHEAMT T AT AT FT R E
TF AT T AT AU E AL B ASAT
AT arw qg

&t gare fag oo & s owaer
7 fu ot T2 a1 &, 3O A ¥ A0
a1 & 7

ot ATy - TEE A, ofed
HIFTT AT IFT, To THo THo THFT,
Zlo W%e THo TA, Hro FrHATHA,
Y dte #ro Y WY W% Wz
or% fgrgeAEt uz watew wgfaw,
mo Wrfo WMo |

Shri Kapur Singh:

ment aware that improvisational
spontaniety is the most peculiar
characteristic  of Indian music 1o
which national strait acket is the
grealest enemy; if so, do they pro-
pose to drop this proposal of notation
aliogether?

Shri Sham Nath: I{ is not proposcd
to drop it. We are considering the
proposal, and the purpose of the
appointment of the committee was to

Arce Govern-
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have a standard notation which might
facilitate the work of AIR, and which
may also be easily understood and
appreciated in foreign countries.

o Wy Tm @ @ A Wt
22 A FY 3@ FHE T deF gh,
T 5T ¥ #m A awr 97w At
q AR # @I @ A A faare
far ar fe feeqt o7 o =afas & a2
T 2 AR AFNT FAT /Y AT
AR AT TR A€ A T Y AfaT
seT Tfed ?

o srATe . WET aF FHE &l
Hfen &1 5760w &, TS 1 Afew ?
feara fr' e I § @7 AT AL 4
IegiA fad A2 & Fare o % faar
agr aF faew wgfaT v g4 @, =@
T F1E Y€ 39 qifar # F4F 2o

Shri P. Venkatasubbaiah: May I
know whether we can conclude that
not coming to any decision regarding
the standard notalion has something
to do with not having a full-fledged
Secretary for the Ministry of Infor-
mation and Broadecasting,

Shri Satya Narayan Sinha: The hon.
Member may draw his own inference,
1 cannot say that both have any
connection.

Rehabilitation of Wounded Soldiers

*905. Shrimati Savitri Nigam: Will
the  Minister of Defence  be
pleased to state the total number of
recently wounded soldiers who have
been admitted in various occupational
therapy centres for training and reha-
bilitation for whom granis have been
given by the Central Government?

The Deputy Minister in the Minis-
try of Defence (Shri D, K. Chavan):
Government’s object is to assist dis-
abled ex-servicemen in securing gain-
ful employment. In order to achieve
this, arrangements have been made to
provide vocational and technical train-
ing on a voluntary basis. Two disabled
soldiers have been admitted in the
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Queen  Mary's Technical School,
Kirkee, and one soldier in the Daya-
nand Polytechnic, Jullundur, a Gov-
ernmenl recognised training institu-
tion,

Shrimati Savitri Nigam: As the
hon. Defence Minister and the Deputy
Minister are both sympathetic to this
problem, 1 would like to know whe-
ther the Ministry has drawn up or in-
tends to draw up a definite plan for
the education and rehabilitation of
these disabled soldiers,

Shri D R, Chavan: So far as the
ciducational facilities are concerned,
provision already exists for vocational
ang techniral training for 100 disabled
ex-servicemen ai the Queen Mary's
Technica]l School, and a stipend of
Rs, 60 is admissible to each trainee.
In addition to that, there is also pro-
vision for training disabled service per-
sonnel in the workshop of fellow-
ship of the physically handicapped at
Bomb=~y. There also, Rs. 75 as stipend
iz paid to each trainee. In addition,
apgain, there are various industrial
training institutes where these disabl-
vy service personnel are admitted and
a stipend of Rs, 75 is paid.

Shrimati Savitri Nigam: May I
know whether Government has made
any atlempt to get the actual pum-
ber, and get a sort of data collected
scientifically to enable the Defence
Minisiry to start such a centre espe-
cially in the capital in order to raisc
the morale of the defence forces?

Shri D R. Chavan: The total num-
ber of persons who are disabled and
requiring rehabilitation is about 105
out of 121 who have been invalidated
out of service,

Shri Natp Pai: May we know what
has been done with regard to the
psychological rehabilitation of these
prisoners in view of the fact we
had raiseq this matter earlier—
that the Chinese, during the in-
ternment of the Indian soldiers,
had tried to brainwash or indoctri-
nate them and tried +to foster
in them the feeling that the Chinese
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were out on a mission to liberate
Asia ang that the Indian soldiers were
the stooges of a bourgeocis Govern-
nent angd they should not allow them-
selves to be used like this? May we
know whether this impression has
been removed .and how many were
the victims of this? We should like
to know something about this aspect.

The Minister of Defence (Shri
Y. B. Chavan): Certain educational
courses to debrief the affecled persons
were conducted and the results of
these educational courses are under
examination.

Snri indrajit Gupta: The hon, De-
puty Minister referred to certain edu-
cationa] and  wvocational training
courses for these disabled men. May
I know whatl steps the Government
are taking to ensure that these people,
after they have received their train-
ing, actually manage to secure gain-
ful employment, or is that not an ebli-
gation on the part of the Government?

Shri Y. B, Chavam: The difficulty
iz not to find gainful employment for
these people; really speaking, the diffi-
cuily is to get the response from these

people to join the courses. That is
my present problem,
Shri Ramachandra Ulaka: May I

know what is the third Five Year Plan
allocation for rehabilitation of the
wounded soldiers and what is the
amount spent so far during the Third
Plan?

) Shri Y. B, Chavan: We have no
information on that point now

st go fo wwd : 337 T -
T FY AT T F1E Ty Goqr @ oy
T} I & wRT @ T § Y df
t 3 fa= 2 w7 wifs @ T ®
afast 1 9t age ¥ frarer § @y e
® Feqrd §, S Wt fEAr w69
et & ?
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Shri Y. B, Cchavan; We are having
already these institutions, and these
institutes have facilities, That is,
really speaking, the best way to help
them.

Shri K, S, Pandey: The Madhya
Pradesh Government has offered some
lands to be given to the soldiers. I
would like to know what has been
dune in this respect.

Shri ¥, B. Chavan: 1 think that
the general offer is thecre. Certainly
some advantage is being taken of that.

Shrimatji Sharda Mukerjee: If I
heard the Deputy Minister correctly,
1 think he mentioned that only 103
wounded soldiers require rehabilita-
tion. is that the figure? Is it only
1057

Shri D. R, Chavan: I will give you
the complete picture. When this ques-
tion was answered last time, ] men=
tioned that the total number of
wounded soldiers was 1,047; the total
number admitied to the hospital was
875. The number invalidated was 217,
out of which 96 are still in the hos-
pital. Therefore, it comes to only 121
or so, out of which I mentioned that
only 105 disabled ex-servicemen
require rehabilitation.

Regarding Starred Question No, 906

Shri Harish Chandra Mathur: On
a point of order, Sir. My question is
here on the Order Paper—Question
No. 906. Under the rules, you have
every right to disallow a question un=
der Rule 43. You have also a right
to transfer a question for which notice
has been given for oral answer to
written answer under Rule 44. You
have also a right to allow the Gov-
ernment a little more time to answer
a quesiion. But once a question is
allowed and put on the list, there is
no right to transfer that question from
that day. Under Rule 45, questions
which have not been disallowed must
be entered in the list. Under Rule
48, when a question has nnce been
entered on the list, the Speaker
shall call on the person in whose name
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the question stands. The rule reads
like this:

“When the time for asking ques-
tions arrives, the Speaker shall
call successively each member in
whose name a question appears on
the list of questions.”

Apart from that, this question was
put to be answered by the Prime
Minister, Your Secretariat told me
that the External Affairs Ministry
wanted another 10 days time and
therefore, the question would be put
on the 6th April and the Prime Minis-
ter would answer this question. Fur-
ther, I have no question to ask from
the Rehabilitation Minister. I am
not concerned with the rehabilitation
part of it. I am concerned only with
the relationship with Pakistan and
how we are going to deal with Pakis-
tan on thig vital issue. Therefore, the
quesiion has nothing to do with the
Rehabilitation Ministry so far as 1
am concerned. When the question
had been tabled after consultation
with me, it was at least expected that
1 would be taken again into confi-
dence before this question was trans-
ferred to any other date or to be
answered Ly any other Minister,

So, there are twp points. Firstly
the guestion must be asked when i*
is put on the list, and secondly I
should have been taken into consul-
tation if there was any further change,

Mr, Speaker: The list he refers to
is one thal goes to the Members, and
the Speaker has every right to cor-
rect it. Then the final list is put.
Sometimeg we add questions to the
list and sometimes we subtract from
it. A corrigendum has been issued.
Therefore, the corrected list should
be taken as the list that is to be
answered. There is no point of order
in that respect that I have no right
to take away any question.

When the Government wantg morc
time angd I feel that it cannot be ans-
wered, it would be waste of time to
call the Minister, and that he should
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get up and say that he is not ready
with it and some more time may be
given. Technical compliance might
be there, but it would be wasting the
time. :

If the Member wants to ask a par-
ticular question from the Prime Minis-
ter alone, the information that he has
ausked is between two Ministers and
it has been considered that the other
Minister would answer it more ade-
quately. If after hearing him he is
nol satisfied, he can tell me and 1 will
allow another question or ask the
Prime Minister also to answer him.
Bui when the division is made bet-
ween Ministers and one Minister takes
upon himself the duty to answer it
there ought not to be any difficulty
in that.

Shri Harish Chandra Mathur: [ am
afraid the facts are otherwise, Sir.
The time asked for was given.

Mr, Speaker: Further time  has

been asked [or.

Shri Harish Chandra Mathur: No
further time has been asked for.

Mr. Speaker: 1t has been asked for.

Shri Harish Chandra Mathur: 10
days’ time was asked for and I was
informed by your Secretariat that it
would be answered on the 6th.

Mr, Speaker: The hon. Member
should realise that it is not he alone
to give the time .

Shri Harish Chandra Mathur: I do
not give the time, Sir; I am only in-
[ormed.

Mr. Speaker: Has he received the
corrigendum or not?

Shri Harish Chandra Mathur: 1
have not received the corrigendum,
but I have received the information
that it will be answered by the Minis-
ter of Rehabilitation on the 16th,

Mr, Speaker: If after hearing him,
he isg not satisfled, we can see.
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Shri Harish Chamdra Mathur: My
question is not at all directed to the

Minister of Rehabilitation. 1 have
nothing to ask from him.
Shri HAL N, Mukerjee: On the face

of it, Sir, the first part of tha ques-
tion refers to the extent of exodus of
Muslims from India to Pakistan. The
Minister .of Rehabilitatiun has nothing
whatever to do with this.

Mr. Speaker: We may see what
answer is given and, if it is necessary
to ask the Prime Minister, I will cer-
tainly put i. to the Prime Minister.

Shri Harish Chandra Mathur: Hav-
ing taken & Member into confidence
and come to a settlement, to declde
unilaterally on his back is not fair to
the Member at all.

Shri Hari Vishnu Kamath: I have
got a hand-book of the Secretariat
which gives the subjects for which the
various Ministries are responsible. The
first part of the question is not in the
list of subjects for which the Rehabi-
litation Minister is responsible, =iz,
exodus of Muslimg from India to Pak-
istan. 1 do not know how it has been
transferred to the Minister of Works,
Housing and Rehabilitation. At best
or rather at worst, the question might
have been split into two questions, and
one assigned to the Minister of Reha-
bilitation and the other to the Prime
Minister.

Mr. Speaker: If questions are
put without notice and objections
faken when the correct list is there, I
dn not have all the facts with me, I
have not seen the original question. I
cannot remember all the facts that
were there. Now that it has been
brought to my notice, 1 will look it up
again.

Contract System in Coal Mines

“907. Shrimati Renu Chakravartty. .

Will the Minister of Labour and Em-
ployment be pleased to state:

(a) the steps taken to stop contract
system in coal mines;

ural Answers 9352

(b) whether a review meeting has
taken place to find out how far it has
been implemented; and

(¢) whether C.R.O. (Gorakhpur)
labour of New Ghusick Colliery,
Chaperi Khas, Shri Amritnagar Select-
ed Colliery, Adjai Second Colliery
in West Bengal have been made per-
manent workers?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K, Malviya): (a) The Court of
Enquiry (Coal Mining Industry), ap-
pointed for the purpose, accepted the
bipartite agreement arrived at bet-
ween the Central Organisations of
employers and workers, and the Cen-
tra] Industrial Relations Machinery and
the employers' and workers' organi-
sations have been persuading the col-
lieries and their affiliateg to abolish
the contract system on that basis.

(b) A review meeting between the
pariies ook place on 16th May, 1963.

(¢) In Amritnagar Selected Colliery
11 workers have been working for 3
years, 321 workers from 6 to 12 months
and 541 workers up to 6 months. In
the Chapui Khas Colliery, the total
number of workers is 128, workers
with less than six months service is
30, there are no workers within 6 to
12 months' service and there are 98
workers with more than 12 months’
service, In the New Ghusick Colliery,
out of a total number of 160 workers,
120 are with less than six months’ ser-
vice, 40 are within 6 to 12 months’
service and there are no“workers with
more than 12 months' service. In the
Adjai Second Colliery, out of a total
number of 36 workers, 18 are with
less than six months' service and
18 are within 6 to 12 months’ ser-
vice. There are no workers with
more than 12 months’ service.

Shrimati Renu Chakravartty: Are
we to take it that the figures which
have been just now read out about
C.R.0. (Gorakhpur) labour have been
submitted to the Ministry by the
management, and may I know whe-
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ther the fact that there are very few
workers who have been shown on
the record as being workers working
there for more than 12 months is not
a clear indication that actually this
contract system continues and that a

majority ol these people have not
been made permanent?
Shri R. K Malviya: From the

figures that 1 have read out it is very
clear that the workers have not been
made permanent, although a direction
has been issued to all the employing
collieries and their organisations that
it should be left to the workers them-
selves if they want to continue for
more than 12 months and they should
be allowed to do sp without any res-
triction.

The Minister of Labour apd Em-
ployment (Shri D, Sanjivayya): I
may add, Sir, that Gorakhpur labour
themselves do not want that they
should be made permanent. They
want to go back after 12 months and
then come again.

Shrimati Remu Chakravartty: I am
not able to accept that position be-
vause there has been an enquiry com-
mittee and a bipartite agreement bet-
ween the workers organisations repre-
senting the Gorakhpur labour and the
management ag a result of which it
was clearly decided that the contract
system would be ended and the
workers will be made permanent. In
view of the fact that this has mnot
been proceeded with satisfactorily, may
1 know what steps Government pro-
pose to take to see that this bipartite
agreement is implemented? May I
also know what machinery has been
set up by the Government to see that
this is being done?

Shri R. K. Malviya: This bi-partite
agreement is not with regard to
Gorakhpur Jabour. This agreement is
with regard to the abolition of con-
tract system in the collieries them-
selves, that is, go far ag production
of coal is concerned, from raising of
coal from the colliery to the loading in
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wagons point, and as far as coke is
concerned; from manufacture to load-
ing—a system for abolition has been
evelved, I may submit for the in-
formation of the hon. Member that
out of 227 collieries where this sys-
tem prevailed, 120 collieries have abo-
lished this system before the date
when the agreemeni came into opera-
iion, that is, 30th September 1962, 83
collieries after this date, and only 24
collieries remain where contract sys-
tem has not been abolished. We have
written to the employers’ organisa.-
tions to see that this system is abolish-
ed from those collieries also.

=t favw TR 57 Fifaad @
SARIAT LT T § 9T AT g
dgr T § SEAT Yo TT AT F39E%
T & A g TET fAT WYX 0e-
AT ¥ 19 79w 21 SET & W 3
fam 4 wordz g (@ s ) F 7z
ST AT {5 T T AT Ay
TURTHE T AT I FLT, WY A
JET W I F W AT &, A aw
ST # a4t foa @ gra o 2z @@
=T 77 o A 99 FT gaeqn
FEFALHA AR EE *

s 7o fo wrEWI ;. WEP aw
Z3¢ fawen @1 AeAE § 5Z 87 U Wo-
We R Agr g 9 fea o meiow @
qg facew a0 747 1, 3% &, Jar
f& &7 mat e, (A & graat
7 qg g2 &Y At &, 71T oy & gar-
faz € gEFal & o I & | AT
7z T ¢ 7 wrfew s=d & mfes
? oz 77, oK wT wiwT e
FTA G AT 98 AL AT A FAL
& Pt gu* fee & A &3, ek
qAZT FT AT T &1

St geE T wTey - ATHEC FT Al
R QU SR THE FHET ] /AT I 9
FAT TeqEd w7y § !



9355 Oral Answers

st To oo wromltw : 99z w1

¥ mfew # grar § AR A1 AEAT T@

R & AT 2@ar § g W94 FEad

Al FTA ] | TR AEAT ¥ oAveA T
A

Shri P. R, Chakravertl: Is it not

a fact that this CRO system, better

known as Gorakhpuy labour, was in-

wroduced for a specific purpose and, if
s0, whether Government has tried to

agcertain the reaction of the labour
unions on its abolition?
shri R, K Malviya: Yes, Sir. So

far as labour organisations are con-
cerned, all the Central organisations
are unanimous with regard to the
abolition of this system. This has got
two parts—one is Gorakhpur labour
organisation, which is administered by
the Guvernment: another 1is called
CRO which is controlled completely
by the employers. Gorakhpur labour
organisation is doing very good ser-
vice, It is supplying labour not only
to employery but also to Government,
including Defence Ministry. There-
fore, it has been made permanent; the
staff has also been made permanent.
So far as abolition of C.R.O. System is
concerned, T am sorry to say that not
much success has been achieved and
a conference will be held shortly in
which thig subject will come up for
discussion.

Shri Indrajit Gupta: Am I to take
it from the reply which has just come
that the Government has turned
down the unanimoug request of all
the labour organisations that recruit-
ment of the Gorakhpur labour force
should be stopped ang that the
Gorakhpur labour force should not be
kept isolated from the other workers
in separate camps with separate hos-
tels? Has that been turned down?

Shri R, K, Malviya:r No, Sir. I
think 1 have been misunderstood, if
I have said anything like that. So far
as this labour at the work site is con-
cerned, the only decision is that regi-
mentation of the workers and the
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differential catment meted out to
them from the rest of the workers at
the work gilc was abolished. Every
attempt is being made to do away with
that regimentation.

Shrimati Renu Chakravartty: What
sieps do Government propose to take
to sec that this labour in these col-
lieries which have been mentioned
here is given permanency of service?
It has not at all proceeded well accord-
ing lo the figures given. So, besides
just persuasion, will Government see
that permanency is given to them?

Shri R. K, Malviya: It is very
vlear. The position is that those who
want to become permanent will be
made permanent. Now it is for the
workers and also for my hon. friend
to see that they remain there, If they
wani to remain there and there is any
obstruction. the hon. Member may
point that out and we will look into
ihe matter.

Dr., Govind Das: On a point of
order, Sir. These clocks have stopped
working.

Shri Tyagl: Why do you
We shall go by them.

bother?

Mr Speaker: Has there been any
violation of the Constitution?
Shri Tyagi: It is Lo our advantage.

Shri Hem Barua:
part of the House.

The clocks are a

Shri Joachim Alva: Government is
running a Jarge sector of coal produc-
tion. Have you set up your own
labour exchange where the labourers
can go directly and file their names
und do away with the contractor al-
together? Have you also done some
resecarch so that you can flnd out
whether contract system comes into
the way of more production?

Shri R. K, Malviya: Special em-
ployment exchanges for coalfields
have been established al} over the
country and workers are recruited
through those exchanges’
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Mr. Speaker:
Sham Lal Saraf, .

Next gquestion, Shri
. Absent,

Shri Harish Chandra Mathur: May
1 request you that Shri Saraf’s ques-
tion may be taken up for answering?

Mr, Speaker: That can be
when we exhaust the Jlist.

Shri Harish Chandra Mathur: Un-
der rule 48(3) of the Rules of Proce-
dure if a Member requests that a
question may be answered, it will be
answered then. If there is an autho-
risation by a Member, that is under
rule 49, it is at the end that the ques-
tion will be answered. Rule 48(3)
says—

done

“If on a question being called
it is not asked or the member in
whose name it stands is absent,
the Speaker may, at the request
of any member, direct that the
answer to it be given.”

Mr. Speaker: Not at that time but
after we have completed the list.

et a7 qrfeeat w) st

*got. st wiiwT wW® &7
1 wfawar HAT 37 T4 A I
w3 fx

(%) #1r 77 &% 2 fF qrfeena
T W & ofeaw % o7 ¥ fawz A
9% ZAT A ¥ gHAT #4744 & [A7 0F
7t qzF FNmE & ;A

(=) afz 71, A qreT qTFT A TR
TR F A AT A g 7

stfercem wwrem 7 oAt (s 20
UWo W) : (F) B &F 7 qa7
ofems ® wfagy Fv7 F Farw &3
% qg-fatm Yar % TRAAR 7| AR
zfar ¥ ¥ e ofvmdr ofsea ®
worer forr & gwTdY /YAT 9F WA F |
7g 9 § % 9% & £% Teal &
T WAt ¥ w0 F WA v @exi
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(=) sravas araav aead gy
FIH IIT A 2

lia) There were tracks coming upto
Jie cease-fire lineg near Chhamb from
Bhimbar area of occupied Kashmir in
the west, and upto our border with
Gujurat Disirict of West Pakistan in
the South. It is possible that some
of them may have been developed in-
to fair-weather roads. Their purpose
in doing so is not known to us.

(b) Necessary have

been taken.]

precautions

it W e A : AT, § g2
AT g T g St gEw e
T F TEE AT ® W g
7w fal 97 qor & 7 afz gy, A1
TH T PN AIE AAT g /T [T
SaT 52T Avar § A 99T fAew are
TTEIT AT AT Friavt 99 Fr F 7
The Minister of
Y. B, Chavan):

have taken any
development . .

st oiwe aw qwan o e ¥
waE ffxe | gn fegerdy #

Defence  (Shri
1 do not think we
objection to the

g v S - § Fifoow
FTAT £ ..... (Interruption).

You cannot force me to speak in Hindi
then. i

TE F AT H § Fe9AT & 04y
T FA | /T aF IT LAy ¥ ferw
fRATo &1 TG ZNAT 8, A9 g1 FFaAv
AfF gAgA & At & TB Tz 77|

wft wieTe s v ¥ A= dr
FreT & fradt g2 & 91 e Oy
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¥ far AW AudT g0 & Ay gw A
Far 37 fao & 7

st guEA T T ITT FIA
1 AT AT FHET ATE AT AT B AW
W oag TT TEE

=t siETe AT AT
frrr g= 3 7

¥ g i

st TErEey T weAT ; AHEIE
#

a7t WiwTT AT FT&T ¢ A%T AT AT
T T

St qwEa TE ;WP A 27 AT
T HA

Shri Tyagi: 1s it in occupicd Kash-
mir?

Shri Y. B. Chavan: Yes,
occupied Kashmir.

it is in

Shri Tyagi: Occupied Kashmir is
also gur territory,

Mr. Speaker: Order, order.

st & wAr AT g AT Fgemn
oA g fFga a4 53 w=dt
Tft Mant 7 F19 §F w4ra4 AT gEH
¥ ®q 3 faar mar @Y ) gAY gmaAT
T %3 f9frz gaetdaa £ ar 4 ar
e ac F wr amn £ @m0 =T AT
TARHTT IF & qre Y F 7

Y wwEA W wE : §T 9N
THY A FARIHAT § I0F AT G
A7 g a9 2 AT g | WA By awar i
fir 320 13 g 707 &, aw 1 -
FTEF qwd § fr 99F £7 U @
M o A= T wAd g7 g o
FY @t a¥awt F ®w F owd AT
wewl w1 &9 F fear mr 3
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TR A &7 gaFa. a0 ar FCEERT . .

sTeqet WEYIT © ATET, ATET |

Shri Hari Vishnu Kamath: Have
reports been received that for raiding
our territory, referred to in part (a)
of the question, a large number of
convict murderers and other heinous
criminalg have been releaseq recenltly
by  Pakistan Government, gives
gucrilla training and let loose cn the
border? 1s there any basis in certain
press reports to the effect that the
Commandant of the Pakistani Guerilla
Force is the brother of gne of our
Union Cabinet Ministers?

Shri Y. B. Chavan: I have no in-
formation.

Shri Hari Vishnu Kamath:
formation?

St QeI WAt 0 TS &
AT FHT | qfEETT 7T AT F
agt ot I o7 T 37 T AT qEE
afeeta &1 M7 § dare #v v g
F4T oA W AR T FATET F)
27

it A T wsgTe - 4@ Afew

afeg Igam AT Qe F AL A
feem w §

Shri Ranga: Now that this infor-
mation has been vouchsafed to us by
a responsible Member of our House,
would the Government take the
trouble to ascertain whether there is
any truth behind the statement that
he has made?

No in-

Shri ¥. B. Chavan: Yes, Sir. We
will try to ascertain the information.

=t wHAT - WIKT F Hard Nfs
aifeeara o = & faedr &, agr 9<
37 ¥ g fFadl 3@ NFIC &7 AT
Fg w§ § o ITEEFIFEAH H
FATQ FB MATT A IT AT T2V
& afz g @) fagay ?
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o W WA Ty Al
e Ay & A F Q@A T | qa
M fas afead ofefddls @i
a¥éa w1 ¢ v I aw T2 AfaT

o nfge

Y wgEm - afEEnT I e
& AT g€ Aadl T X FEE T
m & v7 & aEE s oA g
7g f& #3r 37 79%1 ¥ T 7 WA
& DO fwar mar wrw 7w 3, Az oA,
A foar s g WY greTT A 39 & fog
wqrFcq w7

wwy W o Fa wiE ERr
A g mar g WfE R 3w
7% 9T Fm frar § 7

oft g T weEmw S A

Shri Harish Chandra Mathur: The
hon. Minister has stated that he does
not kncw the purpose—naturally—
but has he any indication of various
o/her activities, particularly in Jammu
and Kashmir, of espoinage and
various other activities? Can he link
them with the overall activities
there?

Shri Y. B. Chavan: Particularly the

subotajze activity and the raids ean
be linked up with these.
Shri A. P, Jain: May [ know

whether :ny effort was made to find
out why these roads have been con-
structed and if so, what type of efforts
were made and with what result?

Shri Y. B. Chavan: It is not right
lo say what efforts we made in order
to get this information, and to disclose
this information. [

ot gesiave www  fw oA ¥
nfFEnd 7 T & Fer g€ et
97 AE A A ¥ oww ooy
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WA A A gyt 9y g 9T T
Tz g ¥ 7

Mr. Speaker: Whether we have
made border roads—that iz the
question.

Shri Y. B. Chavan: Certainiy, our
development of roads, etc. on the
border is taking place. But we are
not trying to develop thils tvpe of
rouads.

Chinese Build-up

%910, Shri D, C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that Chinese
build-up along the Sino-Indian border
is now heavier than during 1962 and
has posed a great threat to the secu-
rity of India; and

(b) if so. the steps taken by Gov-
ernment to further strengthen our
defence along the border o meet any
cventuality?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
fu) Yes, Sir.

possible steps are being
tuken to strengthen our defences
along the border. In this connection,
attention is invited to the statement
laid on the Table of the House in
reply to Starred Question No. 262
answered on 24th February, 1964.

(b) All

Shri D. C. Sharma: Is the hon
Minister aware of the statement made
by the Chinese Defence Minister that
formerly the Chinese soldiers out-
numbered the Indian soldiers by 3:1
and that if any engagement takes
place in future they will be 5:1 and,
if so, has the Government made any
arrangements to see to it that they
are mot so much outnumbered?

The Minister of Defence (Shri Y. B.
Chavan): These are some of the
threatening statements made by them.
Certainly, what they can do depends
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upon the logical support of their
whole position; it is not a question of
arithmetic, namely whether it is 5:1
or 7:1. It is a frightening posture;
certainly, we have taken note of the
statements made on their behalf.

Shri D. C. Sharma: Are Govern-
ment aware of the fact that though
according to the Colombo proposals
the Chinese had to withdraw 20 km.
from the actual line of control, they
have built up 9 military posts in addi-
tion to’ the stone markings in the area
west of Ladakh, and if so, are Govern-
ment taking any action about that?

Shri ¥. B. Chavan:
our protest about it.

We have sent

Shri Shinkre: Are Government at
least sure that next time if at all
anything happens, we shall not have
to face this proportion of 3:1?

Shri Y. B. Chavan: 1 think that
our last experiences of the NEFA
campaign have been very properly
analysed, and certain lessons drawn
to which I had made a reference in
the statement that I had made in this
House last year. On that basis, cer-
tainly, some steps are being taken.

Shri Hem Barua: May 1 know
whether Government are aware of the
fact that Pakistan has  successfully
convinced the Western quarters to the
effect that all that China wants today
i3 a formal recognition by India of
the Aksai Chin area as an integral
part of China, and if that is done,
China does not propose to go to war
against India? If so, may I know
whether it is a fact that our Prime
Minister has conveyed his willingness
to settle our dispute with China on
this proposal? If he has already done
that, then the question of defence
preparations does not come in.

‘Mr. Speaker: But we are concerned
with this question only now.

Shri Hem Barua: It is a very impor-
tant question.

Mr, Speaker: Shri Kapur Singh.
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Shri Hem Barua: May I submit why
I have put this question? It is a very
important question.

Mr. Speaker: The hon. Member may
resume his seat. 1 shall listen to him
afterwards. 1 have called Shri Kapur
Singh now.

Shri Kapur Singh: May | know
whether it is true that for all practi-
cal purposes Aksai Chin and our other
occupied areas are now an integral
part of the Chinese empire such as
we cannot reclaim without defeating
China in an all-out war, and if so,
whether Government propose to tell
the countrv this truth and state of
affairs? :

Mr. Speaker: That again is covered
by the earlier question.

The Prime Minister and Minister of

Exiernal Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): It is rather difficult for me

to answer this question that Aksai
Chin is part of the Chinese empire.
Aksai Chin is certainly occupied by
China at the present moment. As to
what its fate will be in the future,
I cannot sayv.

Shri Hari Vishnu Kamath: Whose
cmpire?

Shri
empire.

Shri Hari Vishmu Kamath: That is
ancient history.

Shri  Jawaharlal Nehru: 1 think

those words were used by the hon.
Member Shri Kapur Singh.

Jawaharlal Nehru: Chinese

1 cannol say what the future will
bring. But we intend to try our best
to get back all the terrvitory that is
supposed to be ours,

Shri Kashi Ram Gupla: How can
it be ‘supposed to he'? It is ours.

o Trw wANFT FMfgar ¢ voqree
BRI A L

Shri Surendranath Dwivedy: s it
not a fact that in recent months the
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Chinese have further fortified the
occupied region of Ladakh, and if so,
what concrete steps have we taken to
strengthen our defences on that side
of the border?

Shri Y. B. Chavan: Particularly on
the Ladakh side, we are taking the
same steps as we are taking on the
NEFA side. We are giving the neces-
sary logistic support to our {roops
which are stationed there and giving
further training to the troops. Thesc
are the two imporvant matters, I think
that necessary steps have been taken
particularly in these {wo directions.

Shri Suremdranath Dwivedy: Have
vie any information as to whether
they have fortified their position?

Shrimati Savitri Nigam: May 1
know the date of the protest and
whether any reply has been received?
May I also know whether Govern-
ment have informed the Colombo
powergy and other allied powers
regarding this new  and provocativi
act of China?

Shri Y. B. Chavam: | have not got
the date of the protest that was lodg-
ed, but in fact it was lodged,

Shrimati Savitri Nigam: The other
part of the question has nol  heen
answered, wh:ther the allieg power:
have been infirmed ubout this un-
friendly and mo t provocative act of
China.

Shri Y. B, Chavan: Yes.

Shri Hem Barua: My question is
related to a vory pertinent fact, I
mean the heudlines in  the news-
papers.

Mr. Speaker: Thuat is teo wide «

question.

Shri Hem Barua: 1 wunt to know
whether Government are aware of
the fact that Pakigian, and the
Colombo Powers also, have tried to
convince Western circles of the fact
that all that China wants today is a
formal recognition by India of the
fact that Aksai Chin area is an inte-
gral part of China, and if that is
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done, China does not propose to go
to war against India; if so, may 1
know whether it is a fact that our
Prime Minister has conveyed 1o
China, through Mrs. Bandaranaike,
that India is ready to negotiate with
China on the basis of this proposal?
I just wanted to know that.

Shri Jawaharlal Nehru: I do not
know what the Western Powers or
what the Colombo Powers have com-
municated to China or other people.
About that, I have no information.
Our position is that if the Colombo
proposals are acccpted by the Chinese
Governmeni, we are prepared to
negotiate with them. What will hap-

pen after negotiation is another
matler.
Shri Hem Barua: Negotiation on

what basis?

Shri Jawaharlal Nehru: We nego-
tiate with them, on no basis, on the
whole guestion of what our claim is.

Shri Hem Barua: The criticism is
that China wants negotiation or settle-
ment of the problem on the basis of
our handing over Aksai Chin to China.
That is the hasis, and | want 1o know
the Prime Minister's reaction to this.

Shri Jawaharlal Nehru: 1 do not
understand his asking my reaction to
a hypothetical question that may
arise. So far as Aksai Chin is con-
cerned, we consider it to be, and it
is our {erritory. So, we claim it. As
the hon. Member might know, we
have proposed that this matter of the
Sino-Indian conflict can be referred to
the Hague Court, or to arbitration,
which they have not accepted. For
the rest, we claim all our territory
back.

Shri Hari Vishnu Kamath: Then do
not attend the Bandung-type confer-
ence at Jakarta.

Shri Jawaharlal Nehru: What about
Jakarta?

Mr. Speaker: Order, order.
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Shri Hari Vishnu Kamath: He is
replying. Why should we attend the
conference at Jakarta?

Mr. Speaker: That is a different

thing altogether.

Shri Hari Vishnu Kamath: It is
linked up with that.

Mr. Speaker: No, no..

Shri Hari Vishnu Kamath: Why
should we talk with China when our
position is so clear? May I submit
that China is flagrantly violating the
Colombo proposals, and now we are
going to shake hands with China?

Mr. Speaker: I did not identify him.
He cannot put this question 1n this
manner.

Shri Ranga: Now that it is admit-
ted that China's build-up is grow-
ing—but at the same time, Govern-
ment has not given us any details at
all as to their awareness of the various
kinds of build-up that are going on
on the other side—may we huave the
assurance that our build-up is being
developed with the definite objective
of regaining the ground that has been
lost to China, and if thatl is so, why
is it that Government is in the mean-
while trying to take part in this con-
ference where China also is being
invited?

Shri Jawaharlal Nehru: I can give
an assurance that our build-up is
growing, that our defence potential is
growing, no doubt about that.

Shri Ramga: With the definite pur-
pose of recapturing our own ground?

Shri Jawaharlal Nehru: The pur-
pose is {o gain our territory, to be
able to face Chinesc aggression and
Chinese menace, that is the purpose.

Shri Ranga: To get back our terri-
tory. (Interruptiong).

Shri Hem Barua: Facing Chinese
aggression is one thing, and to take
back the areas is another.
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Mr., Speaker: Order, order. In this

manner, it cannot be carried on.

Shri Hem Barua: What is he going
to do?

Mr. Speaker: He has answered it.

Shri Jawaharlal Nehru: [ cannot
guarantee anything that may happen
in future or we may have to do. But
our purpose is to regain the ground
that we have lost.

Shri Ranga: Why do we go ahd
attend the conference? (Imferruption).

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: May I say,
I really do not see what that has got
to do with our attending the Jakarta
Conference.

Shri Hari Vishnu Kamath: You go
and shake hands with Chou En-lai?

Shri Ranga: They are our enemies.

Shri Hari Vishnu Kamath: Shake
hands with the blood-stained hands of
Chou En-lai? (Interruption).

Mr. Speaker: Order, order. It can-
not be thrashed oul like this here.
There might be differences of opinion.

Shri Ranga: I do not want to talk
about unpatriotic activities, but this is
a hopeless policy—of going and shak-

ing hands with those people in
Jakarta
Mr. Speaker: Order, order, Shri
Yadav.

Shri Ramga: What is this thing you
are doing?

5t TF §u% q7IY ;0 UM FET A
gFefaT & gad £ X ¥ “alew
z fa” T “wfweT” weal  #1 wEw
fear & 1 & ag ;AT smgm f& an
Tq™ wAT 7 et awm, &Y, ward
faa &1 iz & ad FEr & 7

sft wrrgeeTR AwE : N A G4
GreT FY a7 G FT L
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Y TETETAT et ¢ F /IR
Axran w1 oud dfaw e fawr
& g oa o srAeT faet § fE
9853 ¥ AT AF foray 7=t 97 off,
W 999 37 & wfew =i o7 ag wE §
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Shri Y. B. Chavan: I have said that
they have got more regiments on the
border than there were in September-
October, 1982. We have certainly
taken note of this. We have also
taken note of their preparation by way
of stocking more ammunition, etc.,
that they are constructing and
strengthening  their roads, ete. We
have certainly tuken note of these
things so as to help us to make our
own preparations.

Shri Tyagi: May I take 1t that there
has been no change in our policy
with regard to the Colombo proposals
since the time we had agreed to talk
in the initial stages on our conditions?
Mav 1 take it that there has been
no change in the stand, where we
stood, a year before?

Shri Jawaharlal Nehru: There has
been no change with regard to it.

Treatment Meted out to Minority
Communities in Fast Pakistan

“911. Shri Hari Vishnu Kamath: Wil
the Prime Minister be pleased o state:

(a) whether Government propose to
inscribe on the agenda for the next
session of the United Nations General
Assembly the question of barbarous
persecution of minorities in FEast
Pakistan verging on genocide, a gross
violation of the Human Rights Charter
by the Government of Pakistan; and

(b) if not, the reasons therefor?

The Minister of Stale in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). No,
Sir.
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The House has only 3 days back
passed a unanimous resolution for
enlisting world opinion regarding this
matter, and all possible steps will be
taken in that direction. This would
be more advantageous, as a formal
reference to the United Nations might
involve legal complexities. More-
over, the Gm_rernment hope that the
matter can be discussed fruitfully at
the forthcoming meeting of the Home
Ministers of India and Pakistan on the
Tth April. I might also add that there
is no such thing as human rights
charter. There is a universal declara-
tion of human rights which does nof
impose any lcgal obligalion un mem-
bers to abide by these articles

Shri Hari Vishnu Kamath: Is it a
fart that Pakistan, by ceaseless and
Blatantly false propaganda, has
poisoned the minds of the member
States of the United Nations against
India, putting India in the dock, as it
were, and is it a fact that Government
has woefully failed to realise that the
fruth is not so obvious to everyone,
and what steps, therefore, are being
taken by  Government to propagate
the truth in advance of Pakistani lies
and also to counteract Pakistani pre-
paganda effectively in the United
Nations and in the world?

Shrimati Lakshmi Menon: This has
been discussed many times—that we
are taking all steps

An Hon. Member:
steps?

What are those

Shrimati Lakshmi Menon: | wi!l
tell you.

Shri Ranga: Sending round a num-
ber of emissaries.

Shrimati Lakshmi Menon: The
steps are that the truth is brought to
the notice of all those countries which
have been subjected to this
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Shri Hari Vishnu Kamath: Too late
and too little.

Shrimati Lakshmi Menon: . . . and
a number of pamphlets giving the
true situation, are sent, and broad-
casts . . .

Shri Ranga: Parliamentary delega-
tion also, as a sop.

Shrimati Lakshmi Menon: I do not
think that the hon. Member wants to
hear what I say.

Shri Swell: Not the hon. Member
alone. We are here to listen!

Shrimati Lakshmi Menon: The
necessary literature is put out and
our Press Attaches in the wvarious

embassies give out the truth about the -

situation in India and our cause., By
these steps, we are able to influence
many countries. To say that we have
been sleeping over it and we are
giving the lead away to other coun-
tries, to Pakistan, to do all the pro-
paganda is not correct.

Shri Hari Vishno Kamath: Is the
Government fully satisfied that all
our missions abroad, who are res-
ponsible for informing and enlighten-
ing the Governments and peoples of
those countries with regard to India
are headed and manned by people
who are hundred per cent loyal to
India, without any iota of extra-
territorial loyalty to Pakistan or
China, and if the answer be in the
negative, what measures are Govern-
ment taking to rectify the position?

Shrimatli Lakshmi Menon: All our
officers are hundred per cent loyal to
our country.

Shri Harl Vishnu Kamath:
tion. Some are not.

Shri Tridib Kumar Chaudhurl: The
hon. Minister has just stated that this
question may be fruitfully discussed
in the coming Home Ministers' con-
ference. May I know in this connec-
tion whether there has been any
agreed agenda for the Home Ministers’
conference, specially in view of the
fact that the Leader of the Pakistan
112(Ai) LSD—2,

Ques-
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National Assembly at Rawalpindi has
been saying that the discussion will
be centred only round the question of
communal disturbances in India and
nothing else?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): As far as I know, there has
been no detailed agenda drawn up
yet to consider this as the first item
in the programme. But broadly, the
agenda is, troubles that have occur-
red in East Pakistan and in India, and
these will be considered along with
other matters associated with them.
May I just say one word not in
relation to this particular question,
but the previous question? Hon
Members will realise that there are
a large number of correspondents of
foreign newspapers here and public
opinion is formed in other countries
by their messages and by what they
send, because the messages that we
may send or that Pakistan may send
are considered to be not very unbias-
sed, ete. It is what these people say,
who carry out propaganda for us or
against us or whatever it may be, that
has some effect and not so much the
pamphlets that we may issue. We
issue pamphlets. Our people go
abroad to meet Governments and
Government representatives and
pressmen in other countries. But
principally, it is the foreign corres-
pondents who are in large numbers
here, who send their impressions of
what they see, that have some effect
on other countries.

Shri Hari Vishnu Kamath: It con-
firms the question that I asked that
our missions abroad are not efficiently
manned and our press is not efficient
according to him.

Dr. L. M. Singhvi: May I know
whether the Government have ascer-
tained the factors which are responsi-
ble for the inadequacy of our foreign
publicity in recent months and
whether the Government is in a posi-
tion to give the reasons for not using
this wviolation of human rights before
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the international forum as a propa-
ganda move against Pakistan?

Shri Jawaharlal Nehru: 1 would
submit that there has been no inade-
quacy of our foreign publicity. That
is the first thing I would like to sub-
mit to this House. It has been rather
efficient, especially in the last two or
three months,

Shri Hari Vishau Kamath:
all.

Shri Jawaharlal Nehru: Of course,
everything can be improved and hon.
Members may think that it is inade-
quate. But my personal opinion is
that it has been rather good in the
last three months or so. Regarding
what the hon. Member thinks 1in
regard to human rights, etc, it is not
such an easy thing.

Shri Hari Vishnu Kamath: But
human rights are very precious.

Shri Jawaharlal Nehru: Even in re-
gard to that, what I said applies. That
is, what the foreign correspondents
here say carries more weight than
what according to them a biassed per-
sonality might say.

ot qgETITET et faramee &
a7 qat qrfEe # q FAT o AT
feg ¥ ofemma Y smEwT 29
gfrrr & fgmm A adr g ol = *
OTETT 9T I F? FEUT qAT 1 FLE
B S wrfEd oY 1 w2 S F amen
ferg foad da7 339 § w17a "o 6tz
mesifry Y £ oy #1€ 83 w7
fegaar ¥ | T F & vo—co ATEF
qaaw feeg 7997 &, 7 W avE
mfrmg oA s fE g ae s
T &, a1 9AFT 99 qfrada w7 faar
w7 §, ¥ FT FAT Wl 7 FAT  wEw
TR H AT & orw FE w2 ar
g7 A A wfmw A g7
off FETZTETE Agw ¢ W fEdt
T 7ave @, Tg qR wew A ¥
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Shri Basumatari; May I draw the
attention of the Prime Minister to the
news which appeared in the papers a
few days ago to the effect that when
the Parliamentary Secretary to the
Ministry of External Affairs in the
Pakistan National Assembly was put
the question as to what was the main
item on the agenda for discussion in
the forthcoming Home Ministers’ Con-
ference where the stated categorically
that the main and foremos{ item waa
the stoppage of eviction of Muslims
from Assam and Tripura. May I know
whether it is a fact; if so, what action
will be taken by the Government in
this regard?

Shri Jawaharlal Nehru: Thal might
be the opinion of Pakistan, Sir; but
that is not the main item on the
agenda. Certainly, if they insist, that
will be put on the agenda and that
will be discussed.

Shri Hem Barua: According 1p them
that is the main item on the awenda.

Mr. Speaker: According to them 1t
may be so.

Shri Basumatarl: The second pari of
my question has not been answered.

Mr. Speaker: Tt has been answered.

Shri Tyagi: Why does not the Prime
Minister reply sitting, Sir? The late
Pantji used to reply sitting.

Mr. Speaker:
standing.

Shri Tyagi: Could you not order,

He desires to reply

him, Sir? He does not listen to us,

but he will obey you.

Shrl Ranga: There is a Minister of
State in the Ministry of Fxternal
Affairs. For every small thing why
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should the Prime Minister get up and
reply?

Mr. Speaker: The Prime Miuister
thinks that it is better for him to
stand and therefore he is standing
(Interruption).

Shri Tyagi: His
final.

Shri Nath Pai: Mr. Speaker, Sir, in
view of the fact that during the de-
bate in the United Nations during the
Kashmir issue discussion there pructi-
cally all the nations put Indic on a
par with Pakistan in the matter of
treatment of minorities and that seems
to be the impression in the world, and
since the Prime Minister claims that
this hostile opinion has been [ormed
by India-based foreign correspon-
denls, are we to infer that the over-
whelming majority of foreign cories-
pondents operating in this countiry are
biassed against this country; and, if
the answer is “ves", may I know what
steps have been taken to remedy it
and what are the causes why the
India-based foreign correspondents
should be distorting this country, the
host country.

thinking is not

Shri Jawaharlal Nehru rose—
Shri Tyagi: Sit down.

Shri Jawaharla] Nehru: I cannnt
say that foreign correspondents are
biassed, all of them; certainly, I hope,
not. It may be that in some respecls
we are biassed.

Shri Harl Vishnu Kamath: Will Le
kindly repeat it? We could not lLjear
the last portion.

Mr. Speaker: He said: “I do not say
that all of them are biassed, but
some of them are”.

Shri Nath Pai: We did not hear
the latter part. What is he deing io
remedy it, and why shoul. they be
biassed?

Shri N. C. Chatterjee: What steps
are being taken against the people
who are really biassed (Interruption).
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Shri Hari Vishnu Kamath: Djd he
say: “we are biassed’?

Mr. Speaker: There are so many
voices speaking simultaneously. What
can 1 do?

An hon. Member: All voices {rum
that side.

Shri Jawaharlal Nehru: They judge
for themselves what they see and
give their impressions. We try to in-
fluence them; sometimes we -succeed
to some exient. Bul they come to
their conclusions by judging for them-
selves.

Shri Harish Chandra Mathur: Our
attitude of sympathy, sweet reason
and even appeasementi to Pakistarn has
borne no fruit all these 17 years and
as a climax now we have thizr most
barbarous ireatment 1o our ECast
Pakistan rcfugees. May I know what
revised attitude ang stang the Gov-
ernment of India is going to takc at
this Home Ministers’ Conference to
see that Pakistan sees sense?

Shri Jawaharlal Nehru: I am sorry,
I have not understooq the question.

Shri Harish Chandra Mathur: We
have followed a policy of swect rea-
son, sympathy and appeasemeni {o-
wards Pakistan all these seventeen
vearg with no result whatsoever to
our disadvantage, and the climax is
the present exodus of refugecg from
East Pakistan and the barbarities com-
mitled on them by Pakistan. May I
knuw what revised attitude or stand
we are going to take at the Home
Ministers’ Conference to make Pakis-
tan see sense?

Shri Jawaharlal] Nehru: 1T do not
agrce with the preamble of the hon.
Member's statement.

Shri Harish Chandra Mathur: May
1 sumit, sir

Mr. Speaker: Let the reply come

first.

Shri Jawaharlal Nehru: What has
happened in East Pakistan is horrible
and the most painful, and the
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refugees are coming. He referred to
1‘?_ years and all that. I do not agree
with this statement about 17 years.
We have often erred. Our papers
have erred, and so this acts and reacts
on each other. Even in the present
day, what is happening in Bihar and
Orissa is most unfortunate.

WRITTEN ANSWERS TO
QUESTIONS

Indians in Zanzibar Holding British
Passports

*508. Shri Sham Lal Saraf: will
the Prime Minister be pleased to siate:

(a) whether Government are aware
that Indiang holding British Passports
in Zanzibar were refused help other-
wise extended to other Non-British
Europeans, by the British High Com-
missioner during the recent revelu-
tion that broke out there;

(b) whether Government have
taken up the question of this serious
laps on the part of the British Dip-
lomat with the Government of UK.
and

(c) ¥ so, the result thereof?

The Deputy Minister in the Minis-
try of Extermal Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) and (e). Since the attitude of
Britain towards its nationals is the
concern of that country, the Gowvern-
ment have not taken up this question
with the British Government.

Refugees from East Pakistan

*912. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that French
and German television teamg had gone
to Garo Hillg to record the sufferings
of Christian refugees from East Pak-
istan in that area; and

(b) it so, the steps taken by Gov-
ernment to see that they do not coilect
any material to be used for propa-
ganda against India?
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The Deputy Minister in the Miinis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) They observed usua] formali-
ties. There are no reasong for pre-
suming that they will indulge in anti-
Indian propaganda.

Indian Frontier Administrativ,
Service
*913. Shri Rishang Keishing:
the Prime
state:

Wwill
Minister be pleased to

(a) whether any special recruit-
ment for Indian Frontier Administra
tive Service was held recently for
some vacancies;

(b) if
vacancies;

(¢) whether applications to fill tae
vacancies were invited only from
persons belonging to NEFA: and

(d) if so, the reasons therefor?

so. the number of such

The Minister of State in the Minlis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b).
Recruitment to fill five vacancics in
the TFAS wag carried out on 20-2-1964
under Rule 10 II (2) of the IFAS
Rules relating to reservations for
tribal candidates.

(¢) and (d). NEFA tribal candi-
dates had not yet achieved any repre-
sentation in the Service, and hence &ll
existing NEFA praduate; were calied
for interview. However, two tribal
candidates from Tuensang District of
Nagaland and one from Manipur were
also congidered.

Production of Simulators

*914. Shrl Ram Harkp Yadav: Will
the Minister of Defence be pleased
to state:

(a) whether the LA'F. Technicians
have collaborated to produce simula-
tors in the country;

(b) if so, whether the India-made
simulators have been given trial and
found successfdl; and
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(c) the approximate
simulator?

cost of a

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir.

(b) and (¢). Do not arise.

Nationalisation of Shops in
Burma

[ Shri Nath Pai:

| Shri P. C. Borooah:
Shri Bishwanath Roy:

.915'4 Shri P. K, Chakraverti:

Shri Rishang Keishing:

' Shri Prasash Vir Shastri:
Shri K. Tarua:

LSl:ri D. C Sharma:

Will the Prime Minister be pleased
to state:

(a) whether the Burmese Govern-
ment have recently nationalised all
private owned wholesale shops, ware-
houses, stores and brokers establish-
ments in Burma, including those be-
longing to the Indian;

(b) if so, the total estimatleq assets
of the Indian entrepreneurs/business-
men nationalised by Burma; and

(c) the steps being taken to settle
the transfer of assets referred to
above?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh) : (a) Some categories of
shops in the Rangoon Municipal area
engaged jn certain commodity distri-
bution have been nationalised.

(a) The number of Indian shops
taken over by the Burmese Govern-
ment is estimateg to be about fifteen
hundred. A very rough unofficial es-
timate would put the assets nationaliz-
ed at over 5 crores.

(e) Equitable compensation has
been promised but no special facili-
ties for transfer of assets to India have
been announced by the Government
of Burma. This general issue is engag-
ing the attention of the Government
of India.

Ex-IN.A. Personnel

[ Shri Hari Vishnu Kamath:
Shri Bhagwat Jha Azad:
Shrimati Savitri Nigam:

*916.

Will the Minister of Defence ba
pleased to refer to the reply given to
Starred Question No. 606 on the 16th
December, 1963 and state:

(a) how much of the earmarked
sum of Rs. 30 lakhs for further re-

liet to ex-INA personne] has been
paid;

(b) the number of ex-INA person-
nel or their widowg who have receiv-
ed the relief so far; and

(c) how many more are eligible?

The Minister of Defence (Shri Y. B.
Chavan): (a) Rs. 4.08 lakhs approxi-
mately, up to the 15th March, 1964

(b) 3,100 exJINA personne] or their
families have been paid the reliel.

(c) About 10,500.

Migrants from Indian Enclaves in
East Pakistan

Shri Yashpal Singh:

1 Shri Hari Vishnu Kamath:

Will the Prime Minister be pleased
state:

(a) whether it is a fact that a large
number of people residing in Indian
enclaves of East Pakistan have mig-
rated to West Bengal;

(b) if so, the reasomg therefor; and

*917.

(¢) the action taken by Government
in the matter?

The Minister of State in the Minis-
try of Exterpal Affairs (Shrimati
Lakshmi Menom): (a) and (b). Yes
Sir, we are aware that over 6,000 per-
sons have crosseq the border into
India from the Indian enclaves i’
East Pakistan due to insecurity of lite
and property.
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(c) A firm protest has been addres-
sed to the East Pakistan Govern-
ment at the State level.

Joint Survey of Tripura-East
Pakistan Border

]’ Shri D. C, Sharma;
| Shri Onkar Lal Berwa:
Shri Kachhavaiya:

| Shri Vishram Prasad:
*918, S Shri B. P. Yadava:

| Shri Bishanchander Seth:

| Shri Dhaon:

! Shri D. D. Mantri:

| Shri Basumatari:

Will the Prime Minister be pleased
to state:

(a) whether Government of India
have renewed their proposal to Pakis-
tan for joint inspection of a disputed
area on the Tripura-East Pakiitan
border which is being populated by
Pakistanis in violation of the idob
Indo-Pakistan Standstill Agreement;
and

{b) if so, the reaction of the Gov-
ernment of Pakistan thereto?

The Minister of State in the Minis-
try of Extermal Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir. More
recently, the proposal for a joint ins-
pection of the area on the uppe:
reaches of the Fenny river where
Pakistan has raised a dispute, was
formally made to East Pakistan in a
communication addressed by the
Tripura Government to the Govern-
ment of East Pakistan on 15th Janu-
ary. 1964. On 17th March, 1964, the
Commonwealth Secretary personaliy

reouesteq the Pakistan High Corr._—
missioner in New Delhi toe try and
versuade the Government of East

Pakistan to agree to a joint inspec-
tion ot this area. The High
Commissioner for Pakistan pro-
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mised to look into this
sult his Government.

and to con-

(b) The reaction of the Government
of Pakistan to our proposal is awailed.

Talks with Hostile Nagas

[ Shri P. C. Borooah:
| Shri Nath Pai:
“919. Shri P. R. Chakraverti:
Shri Shree Narayan Das:
Shri Swell:
LShri Hem Barua:

Will the Prime Minister be pleas:d
ity state:

(a) whether Government was con-
sulted on the issue of seiting up a
Cummittee for peace talks with ihe
Nuga rebels by the Nagaland Gov-
ernment;

(b) if so, whether the Central Gov-
ernment  accorded  their approval
inereto;

(c) whethor the Central Govern-
ment would be associated with Lhese
parleys with Naga rebels; and

(d) if so, how?

The Minister of State in the Minis-
try of Extermal Affairs (Shrimaii
Lakshmi Menon): (a) and (b). The
recision was taken by the legislative
and the Government of Nagaland on
their own.

(¢) and (d). The Government of
India's view is that it is for the
Nagag themselves to settle any diffe-
rences between themselves, If, how-
cver, the Government of Nagalund
dusire the Government of India to
take any action, the Government ot
India would be glad to be of help.

Penslong and Gratuity

Shri Hari Vishnu Kamath:
| Shri Kapur Singh:
*920. .{ Shri P. K, Ghosh;
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Shri ¥. N. Singha:
LSbl‘i P C. Borovah:

Will the Minister of
pleased to state:

Defence be

(4) whether an upward revision of
pensions  or gratuity admissible tu
heirs of our Defence personnel kiiled
in action 1g contemplated; and

(b) if so, the broag features there-
of?

The Minister of Defemce (Shri ¥, B.
Chavan): (a) No concrete proposals
for upward revisions of pensions wur
gratuity admissible to heirs of De-
fence Services personnel killed in
action are at present under examina-
nation with Government. The rates
ot Special Family Pension in respect
of Service personnel below Officer
rank were increased last year with
effect from 1st April, 1961.

(b) Doeg not arise.

Kashmir

*921. Shri Yashpal Singh: Wiil the
Prime Minister be pleased to state:

(a) whether it is intended to send a
number of non-official delegations
abroag for explaining India's case on
Fashmir;

(b) when such delegations wili be

sent; and

(c) the names of countries pro-
pcsed to be covered?

The Minister of State in the Minls-
try of External Affalrs (Shrimati
Lakshmi Menon): (a) It is proposed
to send a few goodwill delegations
abroad which will also explain India's
case on Kashmir, the question of
refugees from Pakistan, ete.

(b) One delegation is likely to leave
India by the middle of this month.

(¢) Countries in West Asia and
North Africa.
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UN. Observers

~*922. Shri P. C. Borooah: Wiil the
Prime Minister be pleased to state:

{a) whether on a request by Gov-
crument the number of U.N. obser-
vers in Kashmir has been increased,
and

{b) if so, to what extent?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). The
number of U.N. Observers has recent-
ly been increased. This incre@se has
not been made at Government's
regjuest,
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Employees of ALR. Cuttack

1864. Shri Ramachandra Ulaka:
Will the Minister of Informatiom amd
Broadcasting be pleased to state the
number of staff artistes and other em-
Dloyees of the All India Radio station
at Cuttack (Orissa) belonging to Sche-
duled Castes and Scheduled Tribes &s
on the 31st January, 19647

The Minister of Parliamentary
Aftairs (Shri Satya Narayan Sinha):
Twenty-three.

Women Registered with Orissa Tm-
loyment Exchanges
1865, Bhri Ramachandra Ulaka:
Will the Minister of Labour amd Em-
ployment be pleased to state:

(a) the number of women candi-
dates (both graduates and non-gradu-
ates) who have been registered in
va!-mus Employment Exchanges in
Orissa as on the 31st December, 1963;
and

(b) the number out of them pro-
vided with employment assistance
during the year ending the 81st
December, 19637

The Deputy Minister im the Minis-
try of Labour and Employmenat and
for Planming (Shri C, R, Pattabhi
Raman): (a) and (b).
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Written Answers 9386
Category N _l:lmber_ on  Number
Live Regi- placed in
ster as on employ-
31-12-63. ment
during
1963.
Graduates 26 14
Matriculates and
Intermediates. 178 76
Below Matricu-
lation standard
(including
illiterates). 2,200 750
ToTAL 2,404 840

Indians im South Africa

Shri P. R. Chakraverti:
Shri Hari Vishno Kamath:
Shri Maheswar Naik:
Shri P, C. Borooah:

1866.

Will the Prime Minister be pleased
to state:

(a) whether reports have been re-
ceived about the number sf persons
of Indian origin affected by the work-
ing of apartheid laws in South Africa;

(b) the details of hardships inflicted
on them; and

(c) whether they have sought the
advice and assistance of the Govern.
ment of India?

The Prime Minister, Minister of Tx-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru):
(a) The entire Asian population of
South Africa, (4,77,000) most of whom
are of Indian origin is affected by the
Apartheid Laws of the Government
of South Africa;

(b) The policy of Apartheid has
been evolved to separate racial groups
in every conceivable field viz. com-
mercial, educational, social, economic,
political, residential, etc, The appli-
cation of this policy caused the peuple
of Indian origin, along with o*her non-
Europeans in South Afriea, untold
misery, suffering and humiliation, in
every fleld of their existence, Kco-



9387 Written Answers CHAITRA 17, 1886 (SAKA) Written Answers 9388

nomically, the greatest tragedy of the
people of Indian origin, many of
whom were engaged in trade in South
Africa, has been that they have been
uprooted from their business centres
and dwelling places, which they had
occupied for many years. They have
thus suffered gevere loss.

(¢) The people of Indian origin liv-
g 1n South Africa have completely
1dentified themselves with their other
affecied compatriots in the fight
against apartheid. They are unable to
seek specific advice or assistance but
the Government of India has taken
4 leading part in fighting South
Africa’s racial policies in the interna-
tiwonal forum. This has given them
considerable support in their struggle.

Two Indians Killed im Nepal

Shri D. C. Sharma:

Shri Yogendra Jha:

Shri Bibhuti Mishra:
Shri Vishwa Nath Pandey:
Shri Hem Barua:
Shri M. Rampure:
Shri Ram Harkh Yadav:
Shri Koya:
Shrimati Maimoona Sultan:
| Shri Yashpal Singh:
L Shri Himmatsinhji:

1861, <
|
I

Will the Prime Minister be pleased
to state:

(a) whether it iz a fact that two
Indian Nationals were killed in an in-
cident which took place near Bahaisa-
lotan on the 24th January, 1964 in
Nepal; and

(b) if so, the details of the inci-
dent and the action taken in the
matter?

The Prime Minister, Minister of
External Affairs and Minister of Ate-
mic Energy (Shri Jawaharlal Nehru):
(a) Two Indians were killed as the
result of an incident which took place
at a place near Bahainsalotan on the
23rq January, 1964.

(b) According to our information,
four Indians were arrested by a Nepa-

lese patrol on the frontier between
India and Nepa] on the 22nd Tanuary.
Two of them were released and the
other two detained. Two more Indians
were arrested by the Nepalese on the
morning of the 23rd January. It
appears that, while these two were
being taken away by the Nepalese
patrol, a number of Indians went to
their rescue and, during the scuffle,
the patrol opened fire causing the
death of one person and injuries to
others. One of the injured persons
died later.

No trace has been found of the
Nepalese patrol whose members are
also believed to be dead.

A Joint Enquiry was held into this
incident by Representatives of the
Governments of India and Nepal and
their report is under consideration by
the two Governments,

Col. Commanding of Jat Regiment

1868, Dr, L, M. Singhvi: Will the
Minister of Defence be pleased to
state:

(a) whether a former Defence
Minister continues to be acsociated
with the Armed Forces as a Colonel

Commanding or patron of the Jat
Regiment; and
(b) if go, the position of such a

Colonel Commanding or patron and
how he is appointed?

The Minister of Defence (Shri X. B,
Chavam): (a) No, Sir,

(b) Does not arise in view of (a)
above. Under existing rules, only
serving or retired Army Officers are
eligible for appointment as Colonel|
Colonel Commandant of a Regiment|
Corps. Rulers of erstwhile Indian
States and civilian gentlemen holding
honorary ranks of Colonel and above
in the Army are associated as Hono-
rary Colonel|Honorary Colone] Com-
mandant of Regiment|Corps of their
choice and those holding honorary
ranks of Lt. Col. and below are asso-
ciated as Honorary Officers,
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Ground-to-Air Communicatien

J Shri D. C, Sharma;
"\ Shri Vishwa Nath Pandey:

Defenee be

1869.

Will the Minister of
pleased to state:

(a) whether the Defence Research
and Development Organisation has
completed a newly designed light
ground-to-air communication set and
a compact single and multi-channel
(high and very high-frequency) air-
borne trans-receiver;

(b) if so, the details thereof along
with their manufacturing programme;
and

(c) when it ig proposed to be sup-
plied to our Defence Forces?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaijah): (a) Yes, Sir.

(b)Y and (c). It would not be in
the public interest to divulge details.
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Military Officers’ Training Abroad

1871 j Shri Dhuleshwar Meenmna:
* 7\ Shri Ramachandra Ulaka:

Wil] tne Minister of Defemce be

pleased to state:

(a) the number of officers from the
Defence Services sent abroad for
wraining during September, 1963; and

ih) the nameg of the countries to
which they were sent?

The Minister of Defence (Shri Y. B.
Chavan): (a) 21

(b) Canada, Malaya, UK. and

U.S.A.

Body Buildimg of Trucks

1872. Shri S, M. Banerjee: Wil
the Minister of Defemce be pleased
lo state:

(a) whether it is a fact that his
Ministry has given contracts to somu
private firms in Delhi for body build-
ing of Tata Mercedes truckg for the
defence forces;

(b) whether it is possible tp build

: same in the EME workshops and
ordnance factories and thus utilize the
surplus labour; and

(¢) if so, the reasong for giving con-
tracts to private firms?

The Minister of Defence (Shri Y. B,
Chavan): (a) Contracts for building
bodies on Tata Mercedes Benz chassis
for the Services were placed on the
trade by the Directorate General of
Supplis and Disposals and not by the
Ministry of Defence. Some of these
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contracts were with private firms in
Delhi.

(b) and (c). A very large number
of TMB chassig were procured after
the onset of the Emergency and these
had to be fitteq urgently with bodies
to Defence specifications. Recourse
had, therefore, to be taken to what-
cver source could build bodies. EME
workshops have also been entrusted
with the work of body building.
There was no surplus labour available
in thespy workshops.

Thie Ordnance Factorieg are fully
engaged In the manufacture of com-
plete  wvechicles, both Nissan and
Shaktiman, and are planning increas-
ed production of these two types of
vehicles. They do not have spare
capacity for building bodies on TMB
chassis.

Professiomn Tax in Delhi Canmtt.

1873. Shri S§. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that autho-
rities of Military Hospital, Delhi Cantt.
have again started the recovery of
Profession Tax from the industrial
employees w.e.f. 1st March, 1964;

(b) whether such tax is also being
recovered from other trade employees
of the EME workshop and ordnance
depot; and

(c) it so, whether Government pro-
pose to refund the same and issue
orders for the stoppage of further re-
covery?

The Minister of Defence (Shri X. B.
Chavan): (a) and (b). Under the
existing orders issued in December
1943, a tax is leviable on all persons
in Delhi Cantonment carrying on any
one or more of certain specified trades,
professions or callings. The tax is be-
ing realised by the Cantonment Board
authorities from the employees con-
cerned in Delhi Cantonment (barbers,

dhobies, ete.) through the Officers
Commanding of the respective units
including Military Hospital, Central
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Urdnance Depot and E.M.E. Work-
shops.

(¢) No, Sir.

Plan Publicity

1874. Shri H. C. Soy: Wili the
Ministry of Information and Broad-
casting be pleased to state:

(u) whether any steps have been
taken Lo popularise the five year plans
in tribal industrial regions of Bihar,
Orissa, West Bengal ana Madhya
Pradesh through the media of tribal
~unigs and drama and their folk art:
and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Imformation and Broadcasting
«Shry Sham Nath): (a) and (b).
On uccount of the multiplicity of
tribal dialects angd the lack of scripts
i thuse dialects, it hag not yet been
pussible to arrange separate publicity
programmes through tribal dialeets.
Nonetheless, the tribal and industrial
areas in question are covered along
with the other areas, by the general
programmes of our Field Publicity
Organisation given in the major re-
gional ]Janguages. No separate statis-
lics are maintained in respect of the
programmes arranged for the tribal/
indusrtial areas as distinguished from
the other areas in the same State.
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Foreigm Military Aid

1876. Shri P, C, Borooah: Will the
Minister of Defence be pleased to
state:

(a) how American and British mili-
tary aid to India during 1964-65 1s
likely to compare with that received
in 1963-64 according to the commit-
meniy ag they stand at present;

APRIL 6, 1064
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(b) whether there is likely to be
vonsiderable slash and if so, to what
extent; and

(c) how much aid has been de-
manded by India from the U.S.A, and
British during 1964-65?

The Minister of Defemce (Shri ¥, B.
Chavan): (a) and (b). The quantum
of Military Assistance provided by
ine U.S, and the UK. Governments
depends upon the acceptance of our
needs by the aid giving countries, the
fundg available to them for the pro-
grammes and the availability of the
equipment and stores required by us.
There is no such thing as an agreed
continuing level of assistance.

t¢) It will not be in the public in-
terest to disclose this information.

Migrants from Kast Pakistam

1877,/ Shrl P. C. Borooah:
"\ Shri Yashpal Singh:

Will the Prime Minister be pleased
to state:

(a) whether his attention has been
drawn to the news item in the Times
of India’, dated the 17th March, 1964
reporting that East Pakistan Police
had forcibly taken written declaration
from persons migrating into India
that they had been treated ‘politely
and cordially’ by the East Pakistan
authorities;

(b) if so, whether Government Lave
any official information in this re-
gard;

(c) it so, what; and
(d) Governments reaction thereto?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) to (e). Yes, Sir, we
have seen the news item and it is
likely that these written declarations
are being taken from the migrants
who are compelled to leave their
hearths and homes in East Pakistan.
We have no official information as
these declarations are being taken by
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the local authorities in FEast Pakistan
before the migrants enter India,

(d) We have formally and re-
peatedly represented to the Govern-
ment of Pakistan to discharge its full
responsibility towards its minority
communities so that they may live in
peace and harmony.

Emergency Commission

1878. Shri Onkar Lal Berwa: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that gome
persons who had applied for the
Emergency Commission prior to 31st
December, 1963 were not called for
interview on the ground that they
were over age although they had the
requisite age limit at the time of
applying;

(b) the number of such persons;

(c) whether amy representations
have been received from them: and

(d) if so, the action taken thereon?

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir. Eligibility of
a candidate for grant of Emergency
Commission, in so far as age is con-
cerned, is determined with reference
to the date of submission of his ap-
plication, Although the maximum
age limit for grant of Emergency
Commission was reduced from 30 to
27 years with effect from 1-1-1964,
those candidates who applied prior to
1-1-1964 were not affected by this re-
duction in age limit.

(b) to (d). Do not arise.
Leader of the Indiam Delegation
to UN.O.

1879, Shri Hari Vishnu Kamaih:
Will the Prime Minister be pleased to
refer to the reply given to Unstar-

red Question No. 241 on the 17th
February, 1964 and state:

(a) whether the leader of the
Indian delegation to the United

Nations was, after she had rezigned
the Governorship of Maharashtra,
appointed as an Officer on Special
Duty in the Ministry of External
Affairs; .

(b) if so, the reasons therefor;

(c) whether she was paid a salary;
and

(d) If so, how much per mensem?

The Prime Minister, Minister of

Extermal Affairs and Minister of
Atomic Emergy (Shri Jawaharlal
Nehru): (a) Yes.

(b) On her appointment as Leader
of the Indian Delegation to the 18th
Session of the General Assembly of
the United Nations, Shrimati Vijay
Lakshmi Pandit relinquished charge
of the office of the Governor of Maha-
rashtra. During her absence, Mr.
Justice Chainani, Chief Justice of
the Bombay High Court, was appoint-
to discharge the functions of the
Governor of Maharashtra. For the
duration of her deputation to the
United Nations General Assembly as
the Leader of the Indian Delegation,
Shrimati Pandit was appointed an
‘Officer on Special Duty’ in the
Ministry of External Affairs.

(e) Yes,

(d) As Officer on Special Duty 1n
the Ministry of External Affairs, she
was allowed to draw Rs. 4,000 per
month as her salary as against
Rs. 5,500 per month which she was
drawing as Governor of Maharashtra.

Production Bonus

1880. Shri S. M. Banerjee: Will the
Minister of Defemce be pleased to
state:

(a) whether it is a fact that a deci-
sion to pay production bonus to the
workers of the Maintenance and
Repairs Section of Ordnance Factories
has since been taken;

(b) if so, the details of those orders;
and
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(¢) the number of workers to be
covered by the scheme?

The Minister of Defence Produc.
tion im the Ministry of Defence (Shri
Raghuramaiah): (a) The matter is
under examination, and final Govern-
ment orders are expected to be issued
very soon.

(by and (c). Do not arise.
Overtime Arrears

1881, Shri S. M. Bamerjee: Will the
Minister of Defence be pleased to
state:

(a) whether arrears of overtime
have been paid to the non-industrial
employces of Ordnance Factories in
U.P. after the issue of Government
orders removing discrimination re-
garding payment of Overtime between
non-industrial and industrial emp-
lovees on the 27th November, 1963;

(b) if not, the reasons for this
delav; and
(cy the steps taken by Govern-

ment?

The Minister of Defence Productiom
in the Ministiry of Defence (Shri
Raghuramaiah): (a) No; as the orders

as issued do not have retrospective
effect.
(b) and )e¢). Do not arise.

araferm deqy

tocd. ot fagsac sar @ #m
O WX 9RO HFT g7 AT w0
a1 F3 fr

(F) o ar 21 5 e e war
w1 qrs far wm g

(=) afz 71, @1 qaisT F TE
oY arg & FEEat 0% Woret F A9 T4
g, =@

() 7B A wEErET W\t
5 ?

TE

APRIL 6, 1964

Written Answers 9398
daz wd WAt (st @@ ATOTw

fag) : (F) &1, g7

(@) o= fagoor aqr =9 9%
g faar mm & [qrEwwma § o oven
wmar | 3fed sear gEo Fo RE¥E/%¥]

() za® ¥ & @t § fwwad
forera a7, \eqr av qAdE faan war ar
mfs fom 22mi & fom wwear sarfog
#1 % 3 7 qfezg Sm g 7 AT
FTHF |

Rescue Station at Kothagudium

1884. Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to state:

{a) when the construction of build-
ing for Rescue Station at Kothagu-
dium, Khammam Taluk, Andhra Pra-
desh will be taken up; and

(by the amount allotted for this

purpose?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) Land is being
acquired for the station. Construc-
tion will start after the lease deed is
registered and the land taken over.

2.5 lakhs
budget for

(b) A provision of Rs.
has been made in the
1964-65.
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U.N. General Assembly Sesvion

1887. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Ques-
tion No. 12 on the 18th November,
1963 and state:

(a) what other items were discus-
sed in the last session of the U.N.
General Assembly; and

(b) the stand taken by the Indian
delegation?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Emergy (Shri Jawaharlal
Nehru): (a) and (b). There were in
all 86 items on the adopted agenda of
the 18th session of the U.N. General
Assembly. A copy of the Agenda is
placed on the Table of the House.
[Placed in Library. See No. LT-2647/
64]. The Session lasted for about
three months and there was consider-
able discussion on many of the items.
An exhaustive report of the Indian
Delegation on this session is under
preparation and, as in the past, print-
ed copies of the report will be sup-
plied shortly to the Parliament Lib-
rary.

Correspondents of the ALR.

Shri Mahesh Dutta Misra:
Shri Parashar:
LShrl J. P. Jyotishi:

Will the Minister of Information
and Broadcasting be pleased to state:

correspondents

1888. {

(a) the number of
and staff reporters working at pre-
sent in the News Services Division
and the Regional News Units of the

A.LR.;

(b) their pay-scales and other faci-
lities;

(¢) whether they are given
conveyance allowance; and

any

(d) if not, the reasons therefor?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
A statement is laid on the Table of
the House. [Placed in Library, See
No. LT-2648/64].

Scheme to Combine Farming and
Fighting

1889. Shri Hari Vishnu Kamath:
Will the Minister of Defence be
pleased to refer to his reply to the
Debate on the Demands for Grants of
the Ministry of Defence and state:

(a) whether a plan for combining
farming and fighting on our country’s
border is being worked out; and

(b) if so, the details thereof?

The Minister of Defence (Shri Y. B.
Chavanm): (a) and (b). Under the Lok
Sahayak Sena scheme, farmers and
other residents of border areas are
given elementary military training on
a purely voluntary basis in 15-day
camps. The purpose of this training
is to help the residents to organise
self«defence, and not, as such, to
participate in actual warfare with
rcgular units.

Government have also sponsored a
civilian rifle training scheme for
private citizens all over India. 'This
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too is on a voluntary basis to give
training in the use of simple fire-
arms.

12.00 hrs.

OBITUARY REFERENCE

Mr. Speaker: I have to inform the
House of the sad demise of Shri
Sarabhai Nemchand Haji, who pas-
sed away at Bulsar on the 4th April,
1964, at the age of 74. Shri Haji was
a Member of the Central Legislative

Assembly during the years 1826 to
1930.
We deeply mourn the loss of this

friend and I am sure the House will
join me in conveying our condolences
to the bereaved family.

The House may kindly stand in
silence for a short while to express
its sorrow.

The Members then stood
for a short while

in silence

12.02 hrs.

RE. MOTION FOR ADJOURNMENT

REPORTED AMEBUSH OF INDIAN BORDER
PATROL BY PAKISTAN ARMY

Mr. Speaker: I have received notice
of an adjournment motion by Shri
Kamath about the reported ambush
of Indian border patrol by Pakistan
army near Moel village on the cease-
fire line near Jammu. He may ask
for the leave of the House.

Shri Harl Vishnu Eamath (Hosh-
angabad); I under rule...you will
kindly pardon me for not men-
tioning the correct rule...under the
requisite rule for leave of the House
to move the adjournment motion stan-
ding in my name,

The Minister of Defence (Shri Y. B.
Chavan) rose—

Mr. Speaker: Is he objecting to it?

APRIL, 6, 1884 for Adjournment
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Shri Y. B. Chavan: I merely wanted
to give the information that this news
report is incorrect.

Shrimati Renu Chakravartty (Bar-
rackpore): Sir, may I make a submis-
sion to you? On another occasion, in
reply to my calling attention notice
on the reported landing of a helicop-
ted in West Bengal, the Defence Minis-
ter pointed out that it was a complete
fabrication. Why can this not be de-
nied on the floor of the House? Why
can't this sensational news given by
the press be openly contradicted on
the floor of the House in the first ins-
tance?

Shri Y. B. Chavan: On the
opportunity I have done so.

first

Mr. Speaker: If there is no truth in
that report, then no question arises for
the adjournment motion.

Shri Nath Pai (Rajapur): Sir, on a
point of order. You called upon a
member to move for leave and he
moves the House for leave. It has
been opposed. Now the next inevi-
table step for you is to find out from
the House . . .

Mr. Speaker: Meanwhile, if facts
come to my knowledge that there is
no foundation or truth in the report,
then I need not wait for the Member
to ask for the leave of the House, be-
cause then there would be no justifica-
tion for an adjournment motion be-
cause the news item is not true.

Shri Nath Pal: I am in your hands,
Sir, but I thought perhaps . .

Mr. Speaker: No, it falls through.
There is no qQuestion of any adjourn-
ment motion then.

Shri H. N. Mukerjee (Calcutta
Central): You have always ruled, and
very rightly if I may say so, that
adjournment motions are in the
nature of a censure on Government.
This adjournment motion, I take it,
was based on certain information
received from whatever sources it
mgiht be, and the information was
considered by the Member concerned
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serious enough to bring up an ad-
journment motion in ¢rder to censure
the Government. There iz a repre-
sentative of Government, for good
reason or bad reason, getting wup to
say that it is based on entirely incor-
rect information. We have a right to
find out on the basis of an examina-
tion of the facts in the possession of
Shri Kamath and Shri Chavan before
we come to a  decision. . (Interrup-
tion). ‘

Shri Hari Vishnu
point of clarification.

Eamath: On a

Mr. Speaker: In that case T will
allow a ‘calling-attention notice’ so
that the Government might give all
the facts....(Interruption).

Shri Surendranath Dwivedy (Ken-
drapara): On a point of order, Sir.

Mr. Speaker: Order, order. If the
basis falls through, we cannot pro-
ceed with it.... (Interruption),

Shri Hem Barua: (Gauhati): May

Mr. Speaker: Would he not hear
me?

Shri Hem Barua: You have been
repeating one thing, namely, that the
basis has fallen through, but where
do you get the information from that
the basis of this adjournment motion
is wrong? Nobody has denied it....
(Interruption).

Shri Surendranath Dwivedy: He
said that there is no basis about what
Shrimati Renu Chakravartty refer-
red. But has he said about this
Pparticular adjournment motion that
the facts stated are not true and are
without any basis? Has he stated
that? -

Shri Tyagi: Yes.

Shri Harl Vishnu Kamath: In regard
to that.

Shri Hem Barua: May I submit....

Mr. Speaker: Order, order.
112 (Ai) LSD—3.
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Shri Y. B. Chavan: What I said is
this. News has appeared in the press
that Pakistani troops fired on an
Indian border patrol and killed two
men near village Moel, 15 miles west
of Jammu, on the night of Thursday,
the 2nd April. This news is incor-
rect,

Shri Hari Vishnu Kamath:
point of order, Sir.

On a

Mr. Speaker: Order, order. There is
one grievance at least that I might’
express. Before calling wpon the
hon. Member to ask for leave, I must
have that information. I informed
the hon. Minister of Parliamentary
Affairs and he ought to have conveyed
this to me so that I might not have
put myself in that position. But 1
was not given that information. As
soon as this information was received
by the hon. Minister, he ought to
have sent the information to me that
it was incorrect so that J wopld not
have called upon the hon. Member,
to ask for leave.

Shri X¥. B. Chavan: I was
House to answer questions.
the information just now.

in the
1 got

Shri Ranga (Chittoor): Mr, Speaker,
Sir, ‘incorrect’ is a queer word. It is
not completely correct; therefore, it
is incorrect. Is there no basis at all
or is it entirely false? Was there no
such incident? We must have that
cleared.

Shri Hari Vishou EKamath: On a
point of order, Sir. I would invite
yvour attention to rule 80, sub-rule
(1), the stage at which the Member is
called upon by the Speaker to ask
for leave. It says:— '

“The Speaker, if he gives con-
sent under rule 56 and holds
that the matter proposed to be dis-
cussed is in order, shall, after
the questions and before the list
of business is entered upon, call
the member concerned who shall
rise in his place”.
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[Shri Hari Vishnu Kamath]
I _hlve done it—

“and ask for leave to move the
adjournment of the House:"

Then, sub-rule (2) saysi—

“If objection to
granted is taken, the Speaker
shall request those members
who are in favour of leave being
granted to rise in their places”.

Now, we have reached this stage. At
this particular stage the hon. Minis-
ter gets up and says that it is incor-
rect. That means, it may be exag-
gerated; instead of two, one has been
killed; or, there has been firing and
there have been no casualties. Is he
prepared to inform us that this news
is false and not merely incorrect?
“Incorrect’ is a misleading word. If
it is false then you may, in your dis-
cretion, take a decision; but if it is
partly correct, there is a basis for the
adjournment motion being moved and
1 shall ask for leave of the House...I
have asked.

Mr. Speaker: An adjournment
wmotion can only be discussed after
the facts are admitted, proved or esta-
blished. Unless the facts are admit-
ted or proved, there cannot be any
discussion on that. So far as the stage
that I had called upon the hon. Mem-
ber to ask for leave is concerned, it is
at any stage that we can just stop
there. These are the rulings in the
House of Commons and I can quote
many of them. At any stage if the
basis falls through, we cannot proceed
with it. Even if leave had been
granted and we had come to know of
the facts, we could stop it there and,
there was no use going with it any
further. Therefore, that cannot be
the plea.

leave

being

Now, he has saild that it is incor-
rect. That means that there was no
ambush and these two persons of ours
that have died .

Shri Harl Vishnn Kamath: He has
ot said all that.
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Mr. Speaker: If he says that it is
incorrect, what shall 1 conclude from
it? Can he give any further infor-
mation?

Shri Y. B. Chavan: No such incident
took place .(Interruption)

Mr. Speaker: No such incident took
place.

Shri ¥. B. Chavan:
two men were killed.

.where

Mr. Speaker: Shri Sezhiyan.

Shri Harl Vishmu Eamath: He is
still on his legs, Sir

Shrl Y. B. Chavan: No incident took
place on 2nd April where two men
were killed.

Shri Hari Vishnu Kamath: May be,
1st April.

Shri Y. B. Chavan: No.

Mr. Speaker: Then, he will
another notice. Shri Sezhiyan.

give.

12.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FirinGg BY CEYLON NAvAL LAUNCH
GuaARrDs AT AN INDIAN FISHING BoOAT

Shrl Sezhiyan (Perambalur): I call
the attention of the Prime Minister
to the following matter of wurgent
public importance and I request that
he may make a statement threon:—

The reported firing by the Ceylon

- naval launch guards at an
Indian fishing boat on the
20th March, 1964

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Simgh): According to the report
received from the Government of
Madras, the particulars of the inci-
dent according to - the preliminary
repdrt received by the Buperinten-
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dent of Police, Ramanathapuram, i»
as follows:—

About 4:00 P.M. on the 20th of
March, 1964 six fishermen
who were fishing in the Sea
about 20 miles north-west of
the Rameswaram shore were
fired at by Ceylon Govern-
ment officials who came there
in a launch. One of the six
fishermen, Arulanandam, re-
ceived two bullet wounds, one
in the stomach and one on the
left thigh, and has been taken
to Rameswaram hospital.

2. The Government of India have
learnt of the incident with concern,
and have taken up this matter with
the Ceylon Government.

Shri Sezhiyan: May 1 know whe-
ther the fisherman were will within

the territorial limits of Indian
waters and whether the firing
was done without any provocation

and I would like to know what steps
have the Government taken to lodge
a protest and get the damages, if
any, from the Ceylon Government
to the affected persons?

Shri Dinesh Singh: I read out the
facts that we have received from the
Governmept of Madras. They are
looking into the matter more care-
fully to find out the exact location,
where this incident took place and
whether it was within our territorial
waters or not. All these facts have
to be ascertained first before we can
take amy further action,

Mr. Speaker: Papers to be laid on
the Table,

Shri Seghiyam: I want to know
whether any casualty has since been
reported. He said that one man is in
hospital.

Mr. Speaker; The matter is Leing
pursued. If further facts are re-
ceived, they might be given to the

Re. Calling 9408
Attentton Notice

House. Papers to be laid on the
Table. :
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PAPERS LAID ON THE TABLE

AnnuaL Repgrr oF NaTIONAL MINERAL
DEVELOPMENT CORPORATION LIMITED,
New DreLEr ror 1962-63 Anp 1T8

REVIEW BY THE GOVERNMENT

The Minister of Steel, Mines and
Heavy Enginéering (Shri C. Subra-
maniam): I beg to lay on the Table
a copy each of the following papers:

(i) Annual Report of the Na=-
tional Mineral Development
Corporation Limited, New
Delhi, for the jear 1962-83
along with the Audited Ac-
counts and the comments
of the Comptroller and Audi-
tor General thereon, under
sub-section (1) of Section
619A of the Companies Act;

(ii) Review by the Government
on the working of the above
Company.

[Placed in Library. See No.. LT-
2637/64].

RE. CALLING ATTENTION NOTICE

Bhri Hem Barua; Sir, I have given
a Calding Attention notice on the as-
sassination of Mr, Jigme Dorji, I
have not got any information about
that.

Mr, Speaker: I will send the infor-
mation to him. He should resume
his seat. ‘
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PAERS LAID ON
contd.

THE TABLE—

SEVEN STATEMENTS SHOWING ACTION

TAKEN BY GOVERNMENT ON ASSURAN=-

CES, PROMISES AND UNDERTAKINGS GIVEN

BY MINISTERS DURING VARIOUg SESSIONS
oF THIRD Lok SABHA

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table the follow-
ing statements  showing the action
taken by the Government on various
assurances, promises aud  under-
tokings miven by Ministers during the

various  Sessions  of Third Lok
Sakha:—

(i) Switcnent  No. I—Seventh

Sossion, 1964, [Pluced in

I, bhrary. See No. LT-2638/64].

(i1) Supplementary Statement No.
111.—Sixth Session, 1963.
[Plzced in Library. See No.
LT-2639/64].

(iii) Supplementary Statement No.

V.—Fifth Session, 1963.

[Placed in Library No.

1.T-2640/64].

See

(iv) Sunplementeary Stotement No.
IX.~—Fourth  Session, 1963,
[ Plaead in Library. See No.
LT-2641/04].

(v) Supplementary Statement No.
NI1.—Third Scssion, 1962-G3.
[Pliced in Library. Sce No.
L1-26G42/64].

(vi) Supplementary Statement No.

XV —Sceond  Session. 1962

|Pluced in Library. See No.

LT-2643/64].

(vii) Supplementary Statement No.

XVIIL—First Session, 1962

[Placed in Library. See No.

LT-2644/64].

DErFENCE OF INDIA (SIXTH AMENDMENT)
RuLEs, 1964

The Denuty “iinister in the Minis-
try of Labdur und Employment (Shri
R. K. Malviya): On behalf of Shri-
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Assassination of Butanese

Prime Minister
mati Tarkeshwari Sinha, I beg to lay
on the Table a copy of the Defence
of India (Sixth Amendment) Rules,
1964 published in Notification No.
G. S. R. 477 dated the 1Tth March,
1964, under section 41 of the Defence
India Act, 1962. [Placed in Library.
See No. 2645/64)

9410

PRESENTATION OF PETITION

Shri Ranga: I beg to present a peti-
tion signed by a petitioner relating to
the Constitution (Seventeenth Amend-
ment) Bill, 1963, as  reported by the
Joint Committec.

12.13 hrs.
DEMANDS FOR GRANTS—Contd.

MinisTRYy ofF Works, Housing AND
ReHApTLITATION—CoOntd.

Mr. Speaker: We now take up fur-
ther discussion on the Demands  for
Grants vnder the control of the Min-
istry of Works, Housing and Reha-
bilitation. 3 hqurs and 50
remain. Shri C. K.
to continue his specech,

minuiecs
Bhattacharyya

Shri Kapur Singh (Ludhiana):
When is the Minister going to re-
ply?

Mr, Speaker; After three hours.

Shri Kapur Singh: You said 3
hours and 50 minutes or 3 hours and
15 minutes,

Mr. Speaker:
minutes.

3 hours and 50

12.14 hrs,

ASSASSINATION OF BHUTANESE
PRIME MINISTER

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
Sir, 1 think, you have received seve-



Assassination of
Bhutanese Prime
Minister

9411

ral calling attention notices about the
assassination of Mr. Jigme Dor;i

Shri Hem Barua (Gauhati): That
was my Calling Attention Notice.

Shri Jawaharlal Nehru: I do not
know whether we profit by discussing
this matter, It is a matter which we
have heard with great grief and were
stunned by it. He was not only an
eminent statesman of Bhutan but a
friend of ours in many ways and the
sudden news has  caused us great
grief. 1 can say no more. | cannot
give you any more facts. We do not
know anything more. We mry pet
some more facts perhaps but at pre-
sent that is all we know about it.

it amdy (fem) om0 T A=
1 HEHT AT HIT IAFT A9 OHAT
ferzwns & mrawt, gRfAT FaAT g
wraf?

Mr. Speaker; Order, order. We can-
not discuss it now.

We are deeply grieved to learn
about the loss of a friend who was
really veryr sympathetic towards
India. It is a great loss to us aiso
besides a loss to  Bhutan. If the
House wants we can convey our
sympathy.

Several Hon, Members: Yes.

Shri Hari Vishnu Kamath (Hosh-
angabad); Does the hon, Prime Min-
ister suspect any political motive on
the part of any foreign country be-
hind the crime?

Shri Hem Barua: May I submit that
becausg he was a great friend of India
and we mourn his death, we should
stand and pray for his soul, at least
for a minute?

Mr. Speaker: If that is the desire.
1 shall ask the Members to stand in
silence for a short while

(The Members then stood in suence
for a short while).

CHAITRA 17, 1886 (SAKA)

9412

12.16 hrs,

DEMANDS FOR GRANTS—contd.
Ministry oF Works, HousiNe Anp
REHABILITATION—CoOntd,

rr

. Spezker: The House will now
téke ) further discussion and voting
on the Demands for Grants under the
control of the Ministry of Works,
Housing and Rehabilitation

Sh_ri C. K. Bhattacharyya may now
continue his specch,

Sl_lri C. K. Bhattacharyya (Rai-
ganj):  Today, rehabilitation Jooms
large  before our cyes. Therefore,

that part of the Ministry’s work oc-
vupies our attention more than the
other obligations that it has to dis-
charge,

When the Rchabilitation Ministry
by itself was closed and the responsi-
bilities of that Ministry were merged
with those of the Ministry of Works
and Housing, it was expected and it
was anticipated that perhaps the exo-
dus from East Pakistan had come
to a close. But, today we find our ex-
pectations and our anticipations all
belied. The exodus has begun again,
and this is the fourth exodus after
the Partition. Let us have no illusion
on that score. This is the last and
the final phase of the Pakistani mino-
ritiecs coming over to India. This
exodus is not going {o stop, and Pak-
istan will see that the exodus does
not stop till East Pakist:ii is com-
pletely exhausted of its minorities as
West Pakistan hag been. That is the
position today, and we should be all
awalte to it, and we should entertain
no illusion on the score that the mino-
rities there will have any more chance
to stay there and live a life with so-
cial peace, honour and security,

I may go further and say tnat this
time what Pakistan is doing is a de-
claration of a total war on the minor-
itles in East Bengal. In the previous
three exoduses that took place, only
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the Hindu minorities were affected, statement in the Security Council on

but this time, the Hindus, the Chris-
tians and the Buddhists, in fact, al] the
.non-Muslim minorities of Pakistan
are affected and uprooted and are
being pushed out. This is a total war,
‘and our arrangements should be on &
war footing. That is my request to
the hon. Minister and he may kindly
give his attention to this.

When the Tibetans were ousted by
the Chinese, India offered them a hos-
pitable home. When the East Pakis-
tan minorities are going to be entirely
ousted by the Pakistan Government.
India has again to offer a hospitable
shelter to-them. That is our duty.
That is a duty which it is not merely
a humap obligation, but there is an
additional obligation under which this
should be done, for these are the peo-
ple who fought with us for the Inde-
pendence of India.

In fact, East Pakistan has been a
fertile ground for producing revolu-
tionaries who fought and sacrificed
themselves from generation to genera-
tion so that India might be free. If
the jails could reveal their tale, if the
Andaman Islands could reveal their
tale, what they did and what they
sacrificed and what their families had
suffered from generation and genera-
tion could be recorded.

Then, again, they sacrificeq them-

selves further when the question of:

Independence was staked against Par-

tition. They accepted that sacrifice
for themselves so that India might

have a free government anq India
might be a free country. So, that
obligation also rests on us, and we

must see that that obligation is dis-
charged.

Only a few days back, this House
passed a resolution to the effect that
world opinion should be made awake
to its duty to the oppressed minvrities
of Pakistan. In fact, world opinion
has already been drawn to this matter.
Our Ambassador in Washington, Shri
B. N. Chakravarty, while making a

March 17th, on Kashmir, drew the
attention of the Security Councii to
this aspect of the present difficulties of
India, and gaid:

“Members of the Security
Council are even now witnessing
the large exodus of minorities
from East Pakistan into India. It
is only with the flight, this time ot
the Christian minorities of East
Pakistan, that the Western coun-
tries are now becoming aware of
the tragedy that is being enacted
there. A reign of terror for the
minorities has been let loose in
East Pakistan which the Govern=-
ment of Pakistan is either unable
or unwilling to control. Acts of
violence, deprivation of property,
assault on women, etc., have be-
come the order of the day in East
Pakistan. There is a daily influx
of over 3,000 refugees who are
fleeing Pakistan because of ecal-
culated persecution and continued
insecurity as regards their life and
property. This, of course, is not a
matter before the. Council. We
realise that but India is faced
with the prospect of hundreds and
thousands of refugees pouring into
India from East Pakistan.. The
Government and people of India
are directing their resources and
energies towards meeting this tre-
mendous human problem and are
undertaking measures for rehabili-
tation and resettlement of this un-
fortunate people fleeing from per-
secution by Pakistan. My Govern-
ment believe that first things must
come first. The dimensions of the
problem are assuming more and
more staggering proportions
every day and are a source bf
grave concern to my Govern-
meént™.

Ths wag what our Ambagsador stated
in the Security Council, drawing the
attention of that world organisation to-
the colossal tragedy that is now being

enacteq in Pakistan.
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In makigg this statemient, Ambassa-
dor Chakravarty did not averstate the
facts, but I should say that rather he
understated them, because the Minis-

ter of Rehabilitation here states that -

the influx from Pakistan is of the
order of 5000 per day, whereas the
figure given in Ambassador Chakra-
varty's statement is over 3000 per day.
Perhaps, he had not the latest figures
with him, and that was why he had
given a lower figure.

The Minister of Works, Housing and
Rehabilitation - (Shri Mehr Chand
Khanna): My hon, friend is quite
right. '

Shri C. K. Bhattacharyya: .In any
case, the case of the East Pakistan
minorities is already before the
Security Council, and if they want,
they may take cognisance of it.

When I deal with this aspect, I am
reminded of a talk that I had with
Gandhiji while he was  in Noakhali.
The people were fleeing Noakhali
under oppression. ] met Gandhiji at
Srirampur, and we had a talk on this
aspect of the matter. Gandhiji said
“This is a land of gold. Why are the
people going out? Just ask them to
stay and stop this exodus’. 1 told
Gandhiji ‘This exodus can be sivpped
in & minute’. He asked me ‘How?"

1 said: “Tf you can persuade the
leaders of the people here to talk to
the jocal people in the same language
in which you and Pandit Nehru are
talking to the Hindus of Bihar, this
exodus will stop immediateiy.” He
heard it. He was taking his glass of
fruit juice. He sank back in the
pillow, and gave an  answer which
made me feel that he thought it ngxt
to impossible. That was the situation
when he was in Noakhsli, and ﬂ'l_e
situation has not improved. Rather, it
‘has worsened during the last 17 years.

In fact, when propaganda for Pakis-
tan was carried en in East Bengal,
the slogan wag that if Pakistan Wwas
established, the majority community
people of East Bengal would get poe-
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session of all that the non-Muslim
population in Fast' Pakistan had got
That idea was injegted into their minds
when Pakistan was created, and that
idea is bearing fruit now, and we see
the result that these people are being
thrown out.

1 wish to repeat that these minori-
ties in Pakistan are now beyond the
pale of law, they are virtual outlaws,
and, ag I find from the report of the
statement sent by the West Bengal
Government to the Central Govern-
ment, published in the newspapers
this morning, they are !n the position

of slaves. No one can stay there.
These are the proud people who
brought independence to India. How

can we expect that they can stay there
under these persecutions and suppres-
sion, when the honour of not even
women is safe? That position we
have to consider now, and we have to’
take guitable measures to meet the
situation.

I fee] this is a challenge by Pakis-
tan thrown to humanity. In all pro-
priety, it should be judged in that
way. It is not merely a question of
exodus, it is not merely a question
for India to tackle. They are trans-
gressing all laws, including the laws
of humanity, and that is the position
which has arisen now, and which
should be faced now.

In the twentieth century, we BEe
thig colossal tragedy enacted before
us, and we are almost helpless Wit=
nesses of what is happening. At times
arises in my mind:
where is the strength  because ot
that she can
throw this challenge to humanity?
That is the question of qx‘lestions_ I
believe the strength that ' it derives
lies in the support that it
#rom Britain and USA, more from
USA than from PBritain

Pakistan has got srmamef:ts worth
more than Re. 3,000 crores | om
Fiﬂ; per cent of its annual military

’
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budget is borne by USA, and, as the
situation is, the entire socjal and poli-
tical structure of that State js being
upheld by fund: supplied from USA.
From tha. position of strength, it
feels it can throw a challenge 1o
humanity and do whatever it iikes
with ils minorities, no matier what-

ever the suffering and wnatever the -

reactions, Tha: is why they have
thrown this gauntiet in the face of
humanity

When 1 speak about the uppeal
that we should make to the world, at
times I fee]l whether  there should
not be an appeal to the USA itself, 1t
is a tragedy in history  that 5 State
which gave to the world some of the
greatest humanitarians, should re-
main mute witnes:es to this colossal
human tradegy. Not only witness-
es; 1 might go further and say, they
have become a conniving and con-
senting party to the perpetration of
this crime by Pakistan. Somehow,
they seem to be lost to the idealism
that brought them to existence, If
for a time it was revived during
President Kennedy's rule, it must be
fading out now, and they are sitting
there as completely helpless witness-
es to what Pakistan is doing, May I
tell them that they have a respon-
gibility, moral and otherwise, for
what iz happening in Pakistan? T
would tell them further that they
have a  responsibility, moral and
otherwise, to the uprooted people
who are suffering under the percecu-
tion by Pakistan, and who  have
come away to India. Look at the
hell that Pakistan has created. The
people coming to Daecca in order to
get migration certificates are belng
murdered. [ picked up the reports
from newspapers vesterday and the
day before yesterday: two persons
who came fo Dacea for wmigration cer-
tificates have been murdered. An-
other person who came with his wife
to Dacca and who was going to Jal-
palguri with a migradion certificate
wag murdered in the train, snd there
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is no trace where his wife is. These
are reporls which have been publish-
ed, and thig is the hell that Pakistun
has created in their own territery in
dealing with the minorities,

1 do not know what is the conse-
quence of the entire conduci of what
they are doing now, but what we
should don is to tell our migration
oflicery therp to make migration cer-
tificates as casily available to  the
people as possible, and not to stand
by any routine or official difficulties
to which they may be put o,

I shall refer to the conference that
we are going to have. T am afraid the
proposal Pukistan will put before the
Conference will be that each side will
take back its population. That will
be a trap into which we should not
step in. It will mean that India will
have to take back the infilrators who
have been pushed out. and it will
mean that we shall have to ask the
refugees who have fled from Pak:s-
tani horror to go back tn Pakistan
which they will never do. This will
be a trap about which our Govern-
ment should take care from now. We
should nnt get into this trap. If there
is any proposal from Pakistan for a
compromise, the first demand we
should make is that they must change

their Constitution. They must not
have a Constitution in  which the
minorities will be in a position of

slaves and one section of the people
professing a particular religion will
have a dominating voice all the time
over the other section which does not
profess that religion. That demand,
the Government should make in the
very beginning, so that the things
could be cleared up for future discus-
sion. If Pakistan does not agree to
that, I believe the conference should
be disbanded the very day it meets.

I would request the hon. Minister to
note this: in taking back those people,
we must remember that they are our
human treasures, and they should be
accorded treatment on that basis. An
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integrated scheme might
for resettling them.

be framed

'S0 far as the journey that is being
performed by the people coming from
there, 1 believe future historians will
make an epic oul of that. This epic
jou.ney that they are performing, the
crores of people, the masses of popula-
tiva, fleeing from the tyrannical State,
is in order to prescrve not thuir lives,
not their  pioperty—they have left
them there—but in order Lo preserve
their cultural and social cntity. That
is the suprome thing that eomes out
from what is happening in Pakistan,
and we who are looking at them, let
us deal with this problem with all
the consideration that it deserves.

Shrimati Reau Chakravartty (Bar-
rackpore): Mr. Speaker, Sir, before I
begin, may 1 make a  submission to
you? We arc going to have 3 hours
50 minutes for this debate today. I
request that the time may be extend-
ed by an hour; you have of course tho
discretion to extend it: I say this be-
cause there are two very important
aspects: one is the new exodus and
the the other i3 the old one. Then
there is the guestion of housing and
works, So, we do hope that a little
more time should be given tg this.

Now, Sir. we as we participate in
this debate, we can almost hear re-
sounding in this House the cry of the
thousands of destitute persons, terror-
striken and helpless people, who are
coming into our country owing to the
atrocities which have been committed
on them in Pakistan. They are com-
irg to West Bengal in every possible
way: by foot, by train and through
our border stations—f{rom Bonapole,
into Gede. into Darshan 80,000 have
come, trekking over the hills, facing
the most terrible oppression from
North Mymensingh, into the Garo
Hills. into Tripura, fleeing from the
tea gardens of Sylhet, which borders
Tripura. This is the background in
which we are discussing this MWinis-
try’s demands, and it is only matural
that we shall this year not give much
time to subjects such as slum clear-
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ance and low-cost housing, etc., which
are equally very important subjects of
this Ministry. I shall touch only one
point which 1 think will be impinging
a little bit on this Ministry and a little
bit on the Ministry of External
Affairs, but by and large, 1 shall take -
up questions with which this Ministry
deals.

Tniz House has been moved to its
depths regarding the  women who
huve faced or are in danger of tacing
muiestation and even worse in Pakis-
tan. Being a women myself, natural-
Ix I feel very deeply about 1t. T can
recollect the passions that marked our
speeches here, Sometimes, our friends
have spoken out of deep emotion in
this House. I have scen the passion
used i Noakhali, when 1 wag one
of those who went into the villages in
Aupust, 1947, and 1 have seen what
happened in ithose days. What I do
want ig impress now upon this House
15, it is no use, when we have a de-
bat: on this Ministry's Demands, just
to rclate those terrible stories, be-
cause we do not want to bring fur-
ther sufferings on those women by
just recapturing thosc stories. What
1 would like to say is this, more espe-
cially when the Home Ministers are
going to have discussions. I hope this
conference will have some fruitful
results, and that it may also result in
having a group of social workers, es-
pecially women, who may be permit-
ted to ro to the border areas and to
other areas where women have been
lost,—maybe they have been abducted
or maybe they are kept back—and
those who are facing difflculties. I
remember when we came to this
House we heard the excellent work
which was being done by such a body
when, in West Bengal, such a situation
had arisen, and it was at that time
that Shri Swaran Singh. used to ans-
wor this question, It may be that
such an institution or body may be
set up after we have had our discus-
sions at the ministerial level with our
Pakistan counterparts in Pakistan,
either under this Ministry or even un-
der the Minister without Portfolio.
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Since we do not discuss those De-
mands, I have raised it under this
Ministry’s Demands.

That is what I wish to say about the
‘women whose suffering know no
bounds and whose sufferings naturally
find an echo in every heart. Besides
‘that, I shall also deal with the ques-
tion as to why it is that, without mini-
-mising the gravity and the depth or the
breadth of the problem, such a prob-
lem has arisen, and what has been
responsible for the sufferings both of
the old migrants and the new migran-
ts. I am going to divide my speech
into two parts: those who have come
before 17 years and those who are
c6ming now and those who will be
coming in the near future. What has
been responsible for the fact that
even today, the West Bengal Govefn-
ment has to say that 50 per cent of
those who came to West Bengal to
get a certain amount of rehabilitation
have not been rehabilitated? I would
like this House to consider not only
what the Minister has done but what
we have done. We have often felt
and I myself have often felt that we
have not been able to explain to this
House why it is that such a situation
has arisen.

Firstly, [ say that there has been
refusal of the Government to under-
stand the political problem which has
been posed before the minorities in
Pakistan—the constant squeezing out
and the constant hatred which has
been sown against India. Yet, what
is our Government's attitude towards
this? What happened in 19577 There
was a conference of Rehabilitation
Ministers on 31st October, 1957. Let
me quote:

“It was unanimously felt that
the existing resources of the coun-
try would have to be stretched to
the utmost before the -displaced
‘persons could be rehabilitated.
It was, therefore, in the interest
of the existing displaced persons
that available resources be direct-
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ed solely towards providing reha:

* bilitation assistance to them. To

achieve this, it was considered
necessary that the present size of
the problem should not be allow-
ed to grow indefinitely—

as if it rested upon us to see whether
it will grow indefinitely or not—

“and that a date-line should be
fixed after which fresh migrants
should not be entitled to receive
relief and rehabilitation assist-
ance.”

I also want to quote the blue-book
which was circulated to us by the
West Bengal Government in 1956:

“These conclusions of the Reha-
bilitation Ministers were discussed
in the Parliament and subjected
to criticisms before any steps had
actually been taken by the Gov-
ernment after mature considera-
tion.”

So, they have dragged us into this and
we must think what we have done. It
further says:

“Such migration should not be
linked up with the question of
giving relief and rehabilitation
benefits to him. It has been sug-
gested in some quarters that at
the time of partition a sort of an
undertaking was given to the East
Pakistan people that the Indian
Union ‘would come to Their rescue
in their distress. It is not clear as
to when such an undertaking was
given and by whom.”

Sir, I could have read out the whole
speech’ of the Prime Minister when he
introduced in this House the Nehru-
Liaquat Pact. I will just read out one
sentence:

“So far af the refugees are con-
cerned, the Government of Indla
has undertaken unlimited respon-
sibilities for their welfare.”

That sentence is.there,



9423 Demands
In 1962, during the budget debate
which was taking place in the back-
ground of the Rajshahi riots and when
Berubari was on the point of being
- divided, when we were raising this
question gbout the people who will
be coming across, Shri Mehr Chand
Khanna said: that we must be care-
ful to see that we give assistance only
on production of proper migration
certificates and it was laid down that
no migration certificate should be giv-
en to anybody who did not sign that
“I will not ask for rehabilitation as-
sistance”. These are the things which
hurt us today.

1 know today people understand it
much better. They appreciate the
sufferings of the East Pakistan refu-
gees in  West Bengal more. But 1
would like that this House should also
review its past and see what it has
dore and how we have shut the bor-
ders. Not only that. Let us review
that decision of the Rehabilitation

Ministers’ conference regarding the
date-line. Most of us are not respon-
sible for it. But certainly a large part

of the House is responsible for it.
According to that date-line, those who
have come across as a result of the
Rajshahi and Gopalpur riots and
those who have come from the Beru-
bari enclaves fall in that cafegory
where np assistance can be given to
them. So, I demand that there should
be a revocation of that date-line and
all those who have suffered because
of the policy of squeezing out of mino-
rities of Pakistan must receive our
help and assistance to the best of our
abilities.

Even today, what is the number who
have come across? The numbers are
fairly large. In 17 years, 32 lakhs
came, out of which 28 lakhs stayed in
West Bengal. Regarding the new
exodus on 13th March, the figure
given by the Minister for Rehabilita-
tion in West Bengal was 47,000 On
the 24th March, the figures had gone
up to 71,000, Now it might be any-
where round about 1§ lakhs. We
should be prepared for more than 2
or 24 lakhs., If that is the depth of
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the problem, it is wrong to say that
anybody who comes and stays in West
Bengal is not eligible for any relief,
I want this House to consider this
My cousins, my relations are coming
across. Can I ask them to go to
Mana camp, which is a hell? It was
created for 6,000 or 10,000 people who
can be camped thére, but 40,000 people
have been sent there. I cannot ask
them to go there. That is why 75 per
cent of those who have come across
stay in West Bengal, whether you give
help or not. We are a poor people.
Our per capita income is the lowest.
But still, we say, you cannot force us
to send our relations and friends'to
Mana camp. They will stay with us.
It we have one piece of bread, they
will share it with us. So, when our
relations come across, can we not ask
the Government, “Will you not help

us, so that the children can go
to school? Will you not give us
stipends? Will you not help us in

some way?" Can we not ask that?
Yet, we find that the fact is that 75
per cent remain in West Bengal.

Even the majority party, the Con-
gress Party to which my friend, Shri
Chaplakanta Bhattacharyya belongs,
have said openly that anybody who
stays in West Bengal will not get one
pie of rehabilifation assistance. 1 da
not take the position that you must
stay in West Bengal nor do I take the
position that you cafinot stay in West
Bengal. But we have made this pro-
mise that we shall share everything
that we have. Today every family in
West Bengal is burdened with friends
and relatlons who are coming across
and we cannot in all conscience send
them to Mana. We know that Dan-
dakaranya will not be able to cope up
with this huge problem. With our
experience of its past performance,
we are not very confident of it. So
you must help us. You must change
your decision and this is a policy
decision which this House must take.

What is the situation in Dandak-
aranya? Originally, the Cabinet Sub-
Committee on Rehabilitation said in
1957 that 20 lakhs of refugees and 20
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lakhs of adivasis will be rehabilitated
there. In 1958, the commiltee reduc-
ed it to 2 lakhs for the time being.
In 1960, it was further cut down to
50,000 What is the actual number
rehabiiitated there? It is 6300, Out
of that there are about 1,100 in the
transit camps and work site. The
number may be a little bit this side
or that side. I know that great diffi-
culties have cropped up. Even today
there are great difficuities. I would
beg of the House and the Minister to
realise that this is a project which is
meant  mainly  for  agriculturists.
Without any thought, we are sending
to Dandakaranya everybody, whether
they are agriculturists or not. Ot
course, we know that there was &
small percentage which was marked
for non-agriculturists. Dot their re-
habilitation has been very bad. Even
lone women and children have been
sent there. What shall they do there?
So. there has been no thought.

Even among those who are agricul-
turists, what is the position? The
amount of ready agricultural land
which can be distributed i; about
4,000 to 5000 acres. That means, at
the rate of 10 acres per family, it
comes to 400 families. Now, if we are
to get another 20 lakh acres, out of
which 15 lakhs will be cultivable from
Madhya Pradesh, another 2000 can be
rehabilitated. If that is the position,
what shall we do with these 40,000
peop'e who have come and many more
who are being sent there?

Various States have come forward
to help us and we are grateful to
them. I have tried to cull out the
figures: Maharashtra 10,000, Champa-
ran 1,000, Andhra 500 and so on. But
all this will not be enough for 1.60
lakhs that have already come and 2
or 2} lakhs for whom we should be
prepared. We must be prepared to
receive them and not put them to the
suffering to which we have put the
people in Mana. Thanks to the Esti-
mates Committee, 1 was looking
through our Estimates Committee
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Reports and I find after going to-
Dandakaranya that everything that

was said in 1958-59 still remains true.
We pointed out that one of the main
and major requirements, the king-pin
for the success of this, will be the
question of water. When 1 was look-
ing through the report given by the
hon. Minister 1 feit very sad. This
question of rehabilitation is  raising
the feelings, emotions and sentiments
of the entire nation. But what is there
in the report? Nothing at all. Was
ke not preparing it in ‘he months of
January, February and March? We
find nothing at all in the report about
this problem. We have a little bit
about Dandakaranya scheme. But
there the position of water supply is
the main problem. The water goes
down below the surface very quickly.
Wi -aid that the Committee consider-
ed that on the availability of water
for drinking as well as for irrigation
depends the surcess of the whole
scheme. We were shown tube wells
which had been proposed to be irstal-
led in the area but which had to be
abandoned due to water strata not
being reached even after going deep
through hard rock. Even where water
is struck the lewvel of water fails some-
times. It is apprehended that there
would be an acute shortage of drinking
water in the area.

The Deputy Minister in the Minis-
try of Works, Housing and Rehabilita-
tion (Shri P. S, Naskar): This is the
position ot Mana Camp?

Shrimati Remu Chakravartty: I am
ta:king about Dandakaranya. I do not
know why the hon. Deputy Minister
wants to disturb me. I will come to
Mana Camp also. I think we should
both be interested in the same thing.
This is a national problem. But I am
cure when the reply comes from the
Treasury Benches they will look upon
it as a petty, small thing and talk in
that manner.

1 was, Sir, on the question of water
in these places. We went to Umarkote.
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There was a suggestion for a new
-dam. That was, in 1958. Today we
are in 1964. Has that dam come up?
In Paralkote we were told that some
-other irrigation scheme was coming
up. Hus il come up? Even in regard
to tube welis, we want to know how
far those tube wells have been able
to reach the surface of water,

1 have read about Mana Camp. I
have not been there. But many peo-
pis have nong to Mang Camp and 1 do
not disbelicve what they say about
it. I know that today it is 107 degrees
there in the  shade. Nothing  has
changed between 1958 and 1964. Those
barracks are utill there. Water is
sraree there. Wi Bengalis come from
a lani of water. Unless we bathe
dail:’ and use a lot of water y,¢ can-
not live. Madhya Pradesh is good
-enough to give us; g liltie shelter, but
our sonl feels parched. Even for
drinking watcr there is great diffi-
«culty. What about treatment? There
ig very little arrangement for treat-
ment. 1t is only now, after Shri
Naskar went there, that a little bit is
‘being done in that respect. We have
got to do these things and we cannot
allow the life of heli to continue in
Mana.

There are {wo other transit camps.
"They should have come up earlier.
One i: called the Kurud Camp. Even
when we went there we were told
‘that this camp would be coming up.
It has onlv just been finished.

My point is, is Dandakaranya cap-
‘able of answering the problem? Is it
wapab'e of taking in and rehabilitating
these thousands of unfortunate peo-
ple? 1 have pgone into the question
very carcfully, My opinion is, with
the rate at which we are progressing,
with the rote at which we are reclaim-
ing land, with the rate at which we
are abie to provide irrigation facilities,
‘with the rate at which we are able to
provide the necessities of life. I am
afraid. we will not be able to make
much progress. Fof most of them
social life would be cut of. There is
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no communication system. I wanted
to go there in order to distribute
some clothes to the refugees who were
going there, I was told that it would
be difficult unless the Government
gave me a transport, because they
were dispersed there all over the
place.

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): Who told 3you that?

Surimaili Renu Chakravartty: if you
can help I will be very thankful. We
have collected a lot of clothes for the
reflugees. I know it is a very very
long route from Mana, then to Konda-
zaon, then to Paralkote, Umarkote and
on to Malkangiri. It is a very very
wide-spread area. There s no com-
munication system, The roads are not
vet built. So, there is no water, no
irrigation facilities and there is no
good communication system.

Then there is the question of deve-
lopment of industries. I am happy
that at least in Koraput we will be
having the MIG factory. 1 am glad
that the Railways are coming up and
we will be able to engage more and
more peoble there. Otherwise, 1 feel
frightened as te what will be the
future of those persons.

Above al!, 1 appeal to thi: House
to make the Dandakaranya Authority
powerful enough so that the Chairman
has absolutely emergency powers to
do what he wants. so that he will be
direcrtly answerable and there will he
no dual authority.

Then I come to the question of
Wesi Bengal. Rehabilitation in West
Bengal j; one long story of pain and
frustration. I know my hon, f{riend,
tha Minister, will be angry with me
as he usually is in every dcbate.

Shri Mehr Chand Khanna: No. no;
1 am very sweet to you.

Shrimati Renu Chakravartty: T will
be failing in my duty«f I do not
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acquaipt this House how people con-
tinue to suffer, how people continue
to beg, how they continue to be driven
from pillar to post, how they continue
to be driven from one office to another
discussing jurisdiction and legalities.
Palicies  have to be decided in the
centre, When we go to the Centre
they say that the State has not given
them any information. When we go
to the Stale thev say that they had a
discussion with the Centre and Shri
Khanna has told them this. Where
are we? There is a caving in Bengali:
Jei Timire Sei Timire—we are in the
depths of darkness wherever we go.

There is the entire question of
squatters in private houses, I do not
want to trouble the hon, Minister with
the amount of letters I have written.
For the la:t three vears I have boen
writing innumerable letters. There
are sfuatters in private houses, in
Mus!im houses and in Hindu houscs.
We are told that uniess ihey go to the
Competent Authority’: Court and get
a certificate they will nol be perm™-
ted to take any rcehabilitation. To me,
Sir, » refugee 1s a refugee. a man who
needs sholter. The house-owner must
get back his house. This is the posi-
tion. I would ber of the hon Minis-
ter to take a policy decision in thia
matier.  Fven in cases where thert
are C.A. Court’s certificate—I have got
letters with me—the West Bengal
Government says that land acquisition
cannot be made. When I ask whv the
land acquisition cannot he made., 1
sometimes get a letler from the Min-
ister saving that they cannot agree
tn anv raizing of the land ceil-
ing. In these areas vou eannot
get 'and at the ceiling fixed. There-
fore. please raize the limit so that
we may be able to get the land. The
Minister says that monev is not the
problem. If money is not the prohlem
let us raiz the eriling and get! the
land. Let us solve this residuary
prob'rm of those who are in squatters’
colonies. Let yg not stand on techni-
calities.
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That is the whole question of those
who are on defence land. In the
defence lands houses were built.
There the land belongs to the Govern-
ment and the houses belong to either
the basti owners or to the shed
owners. Theyv say that they must get
the C. A. Court's certificates and they
have no jurisdiction. 1 have been
taking up this entire question of the
squatters in private house; in Alam-
bazar, in Panihati, in Barrackpur and
a'l these areas. For the last two or
three yecars I have becn at it but I
have not been able to do anything
zbout it.

Let us take up the gquestion of
squatters colonies. Figures have been
given about regularication, They say
that 148 hav2 heen accepted for regu-
larisation and 74 hove been so far
repularised. By December, 1963 they
say they will fully regularise 126 and
partially 80. This will 'ook like very
good progress havirg been made :n
the matter of reguiarisatinon. But what
is the rerularisation  that hus  been

done? Arpan patras have buren given
which have no leral walidity Even
that ha: not boon given for all. The

lan? bhas not been properly plotted
out. The quantum of compensation
has been so caiculated that thew are
un: ble to pay. The compensation has
been cumulative with the roesult that
they are unable to pay. In Baranagar,
which is my constituency, on the
Barrarkpore Trunk thore are hundreds
of squatters. In the Ma'ik colony
people have bren residing there since
1949 and still no development has
taken place there. Now, development
has come under a scparate category.
There the progress js not very pood
even according to the figures. Pro-
gress in the case of development
shows that it is only 24 urban againct
151 total taken for development. Qut
of 105 squatters’ colonies on'- &
squatters’ colonies have bern taken
for development. FEven in Malik
colony 1 find that since 1949 the deve-
lopment plan has been prepared by
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the West Bengal Government, the
same has already been sent to the
Ministry of Rehabilitation for approval
and the approval was given in Nov-
ember, 1961 but I regret to say that
up t:ill now no development work has
been tuoken up there—water, electri-
city, lavatory wrrangement, nothing.
It is hell if you were to go to that
piace. These squatters’ colonies are
festering sores.

13.00 hrs.

[Mr. Depury-SpeEakkr in the Chair)

I would like the hon. Minister to
see what the hon. Minister of West
Bengal had to say about Balyganj
squatter’s colony. She says, out of
58 squattcyes’ colonies only 11 have
been declared to have been legalised
and out of that only in 6 some work
has  siarted. Then  she  says “in
this matter I myself have become
impotient™. If  the Minister  her-
self  becomoes  impatient  then  you
can  imagine our plicht, We have
to  persuads, we  have no  powers
excepting that of persuasion and
sometimes a little quarrel with the
Mini<ter; bewond that, we have no
powers.  So. how impatient we have
to become? Think of the desperution
of those peopic who have been living
in those conditions. All along that
route whether you go to the arcas in
Barrackpore or Basirhat or the arcas
near Dum Dum, Baranagar, Toilvgunj
or Jadavpur, all the squatters' colonies
remain undeveloped. Even the latrine
lines have been stopped, They do
not give it; they have stopped it.
Can you imagine under what un-
hygienic conditions the people are
living there?

On the question of lone women's
camps, there is a very interesting
story. There is the Titagarh Women's
camp. Those who have lost their
husbands or families, with little boys
and girls, they are in those camps
since partition. What is happening
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to them? Take the Titagarh Mahila
camp, on which [ wrote a letter. Our
Minister forcibly closed down all re-
habilitation in West Bengal. He said
one fine day that al! camps would
be clesed; we are not geoing to have
anything more to do with it; you can
take six months to go to Dandaka-
ranva. So. some people took those
six months to go to Dandakaranya and
tho ¢ miserable people are still wait-
ing in the transit camps; some of them
were rehabilitated and some are still
in the transit camps,

We were told that the lone women's
camp, which are permanent liabilities,
have been given over to the Educa-
tion Department. So, 1 wrote a
letter to Dr. Shrima'i on the Tth
August 1962 and 1 received a reply
from him in August 1963—just a little
over a wear for g letter to be ans-
wered.  Prior tn that, 1 reeceived an
answer from the West Bengal Govern-
ment. Do vou know what they said?
They are «till living in tents, Now
for fifteen years they have been liv-
ing, whether it is raining heavily or
it is very hot, 5, 6 or 7 hudd'ed to-
gether in tents. Most of them are
sti'] living in barracks. Do yvou know
that thev have no means of liveli-
hood?  They ure getting very small
rations, hardlv anything to talk about.
I think thev are getlting Rs. 4-9-0 for
15 days or nearly Rs, 10 a month.
They are supposed to carry on with
that little bit of ration. Now  the
actual position is, although they have
been promised that they will get
permanent structures, up  till now
neither have they got any permanent
structures though they are permanent
liahilitiee of the Government, nor
have they been piven any work with
which they can really earn something.
They have been given some spinning
for which they get for the whole
month about Rs, 3. That is the posi-
tion. Why can we not improve the
condition of these women? We find
people weeping because their ncar or
dear ones wonld be leaving them tem-
porarily. Even though it iz tempo-
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rary, stiil people weep. What about
the condition of these poor lone
women who have lost their husbands
and others permanently? When they
came here alter partition, their child-
ren were young but now they have
.grown up into boys and girls; yet, no
arrangement has been made for their
rehabilitation. There is no plot for
them, because there is no acquisition
of land, and acquisition of land can-
not be made because vou refue to
raize the ceiling on land. This is the
position.

One more word and [ will finish,
and that 1z on the question of loans.
Again and again. we have raised this
question. Loan: have been given in
smal. bits, driblets, in the  earlier
perind later on. they are given toge-
ther. And what is the house-building
loan” The maximum for the last five
vears has been Rs. 1,250, For contri-
butouy loans, the limit has been a little
higher. This is the pitiab’e plight of
the East Pakistain refugees who have
left evervthing hehind in Pakistan.
We have got no compensation. We
are not raising this guestion again and
again just for fun. . We have got no
rompensation; all our properties were
left behind. Either, give us compen-
sation from the coffers of the Govern-
ment  or yvou must be prepared o
write off these loans. We have peen
pursuing it and we have been receiv-
ing letters. In last December 1 have
recrived a letter from the hon. Minis-
ter saving that “we are considering
it, we want {o make an annnuncement
soon”. But T read in_the papers that
again we are wn?tiﬁg for an evalua-
tion of the depth of the problem, of
ihe extent of the financial implica-
tions. Po:sibly, the Minister may
have a very good announcement to
make that we are now writing off
all the loans given to the refupgees
coming from East Pakistan. This is
one of the immediate things that you
will have to do.

Regarding Assam and Garo Hills I
-do not want to raise any other ques-
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tions because I did not like the way
that the hon, Minister tried to poise
the Assam Government versus the
member who happens to come fruom
West Bengal, knowing the history of
the strained relations that toock place
between Bengalis and Assamese gt
one period. But I would urge that
the 80,000 people who have come from
North Mimensing into Garo Hills, they
are part of ttm Indian nation, they are
as much part of Assam s they are
of Bengal. 1 know thev are very
interior arcas, there are difficulties in
opening up communications, but they
must be kept there, they must be help=
ed. I would also urge that some sort
of authority be set up, because 80,000
is not a small number. I read some-
where that 1,000 people have. been
sent to Dandakaranya; T say it is a
wrong thing to send them there.

Shri Mehr Chand Khanna: We have
sent nobody from Garo Hi'ls to Danda-
karanya.

Shrimatli Fenu Chakravarity: 1 saw
some pictures of {ribal: in our papers.

Shri Melir Chamd Khannr: That is
not correct.
Shrimati Renu Chakravartly: [ am

plzd, because T do not want that. Be-
cause they are accustomed to the en-
vironments  of the  hills, beautiful
luscious background of Assam, Cachar
and East Mimensing arca. I would
like them to continue to be there wih
all their hills and surroundings. With
all the sympathy of the Assam Gov-
ernment. Assamese and Bengalis and
the people of the entire nation we
should set up an authorily there so
that these interior places, from which
Delhi is far away, are developed by
that independent authority.
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Lastly I would urge that there
should be a scparate Ministry of
Rehabilitation. The closing down of
thes Ministry was a wrong thing and
I think if the Minister, Shri Khanna,
has the vision and the broadness of
mind, he will admit the mistake of
having forcibly closed down the Min-
istry and he will admit that it is
necessary to have a separate Minis-
iry of Rchabililation together with a
body, a non-official body, to help
him in order to make this problem a
really national problem, not a pro-
blem with petty outlook but a pro-
blem which will be able to solve this
huge human suffering which is
today in the throes of agony, the
lovking after of which at present is
partly under the External Affairs
Min‘stry, partly under the Ministry
of Rchabilitation and, may be, partly
under the Minister without Portfolio,
so that we can go to the help and
succour of those hundreds of unfortu-
nate s'sters and mothers of ours, who,
we hear, are being molested when
they try to come here from Pakistan
and for whom we are not able to do
anything.

These are some of the concrete pro-
posals which I want this House to
consider,

Shri Hari Vishnu Kamath: When
do you propose to call the hon. Min-
ister for reply?

Mr. Deputy-Speaker: At 3 o'clock.

Shri Hari Vishnu Kamath: An hon.
colleague made a request that the
time may be extended and the
Speaker said, if I heard him aright,
that he would consider it favourably.
The debate may be extended by one

hour. It is up to you He had
agreed I believe.

Mr. Deputy-Speaker: The time
table is......

Shri Hari Vishnu Kamath: We can

it longer tomorrow or the day after.

An Hon. Member:
Justed.

112(Ai) LSD—4.

It can be ad-
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Shrimati Renu Chakravartty: We
could not touch upon the question of
slum clearance and low cost hous-
ing. What can we do?

Shri Hari Vishnu Kamath; You may
extend it by an hour.

Mr. Deputy-Speaker: What does the
Government spokesman say?

Some Hon. Members: Agreed,

Mr. Deputy-Speaker:
him at 4 o'clock.

I will call

Shrimati Renu Chakravartty: At
4.30.

Mr. Deputy-Speaker: How long will
the hon. Minister take?

Shri Mehr Chand Khanna: At least
an hour if not more.

Mr. Deputy-Speaker: The Minister

will be called at 4 o'clock. Shri
Naskar.
Shri P. S, Naskar: Mr. Deputy-

Speaker, Sir, from Saturday till now
all the hon. Members who spoke in
this debate on the Demands of my
Ministry spoke for 99 per cent of the
time on the question of the new influx
of migrants from East Pakistan and
the action taken by Government to
give relief and rehabilitation to these
unfortunate people. Due to commu-
nal disturbances in East Pakistan in
January 1964 the minority community
felt insecure in East Pakistan. As a
result of that the minority commu-
nity started migrating into India.

The migrants came into three
States, that is, West Bengal, Assam
and Tripura, but most of the migrants
came to West Bengal. Up to date
over two lakh migrants have come
into India from East Pakistan. About
1,33.000 persons have so far come into
West Bengal, about 85,000 in Assam
and about 22,000 into Tripura., The
Government of India relaxed the
rules regarding the issue of migra-
tion certificates and I am tolg that
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there iz no difficulty in getting a mi-
gration certificate in Dacca. Not only
that, the Governmont of India has
also accepted giving relief and reha-
bilitation not only to people who are
coming with migration certificates but
also to those who are coming without
documents, But the peopie who come
without migration certificates or with-
out any travel documents should be
certiied by the respective State Gov-
ernments as having come on or after
the 1st January, 1964.

As regards the question of relief
arrangements that have been made by
the Government of India, as migrants
come tp West DBengal at different
points of the border, the West Bengal
Government have arranged to receive
them. As the West Bengal Govern-
ment says that there is ng scope for
their rehabilitation in West Bengal,
they are taken outside the State. For
the present we are taking them to the
Mana transit centre at Raipur. They
are inoculated and wvaccinated at the
border. As you know, these unfor-
tunate people are coming without any
belongings, sometimes with very little
clothes on. Clothes are given to
them at the border; utensils are given;
mats are given; all other facilities
are given. Then they are taken by a
special train tp the transit camp at
Mana, Raipur.

The same thing is in Assam. The
migrants who have come there num-
ber about 85,000, My senior colleague
recently visited Garo Hills and had a
discussion with the Assam Govern-
ment about relief and rehabilitation
of those unfortunate people. Certain
arrangements have been made and
my senior colleague will give the
details. We are quite satisfied with
the arrangements made by the Assam
Government.

Ag regards Tripura, people are
looked after there. But it has been
decided that people who come tp Tri-
pura will be taken out of Tripura to
camps in Bihar.
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Some hon. Members including
Shrimati Renu Chakravartty who

spoke just now made comments about
the conditions prevailing at the Mana
transit centre at Ralpur. I have been
to that place several times in the last
two months. I capn make a categorical
statement ip this House that every-
thing that is humanly possible to
make arrangements for receiving
thousands of people is being done in
the shortest possible time.

Shrimati Renu Chakravartty spoke

about the water difficulty. It is a
fact that these people are coming
from the land of rivers. But in Mana

we have made all possible arrange-
ments to give drinking water. Not
only that, water is there in a big
tank at Kurud for bathing purposes.
1 have not heard of any instance
where even a child has died of thirst

for want of water.

Shrimati Renu Chakravartty: I
hope, not.

Shri P. S, Naskar; I have not heard,
I have been there so many times.

I have checked. I have gone from
camp to camp, from family to family
and have enquired even of doctors
whether anybody died of thirst. But
there was np report of any death
from thirst.

Dr. Ranen Sen (Calcutta East):
What a wonderful argument you are
giving!

Shrimati Repu Chakravartty: No-
body has said that they are dying of
thirst,

Shri Mehr Chand Khanna: Why are
you agitated? We never interrupted.
Let him speak. He also comes from .
Bengal.

Shri Basumatari
know it.

(Goalpara): They

8Shri P. S. Naskar: These people are
taken to Mana which is a temporary
transit centre. Shrimati Chak-.
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ravartty thinks that these thou-
gands of pcople who are being taken
to Muna transit centre are meant for
Dandakaranya. I want to tell her
that it is not so. We want to use this
Mana transit camp for receiving the
people, screening them, categorising
. them angd not only for sending them
to the rehabilitation sites in Danda-
karanya but also various other reha-
bilitation sites in different States that
have been wvery kind enough to
accommodate these unfortunate peo-
ple.

Recently 1 heard and I also read in
some newspapers that conditions at
Mana are horrible, that cholera has
broken out and all that. On hearing
this news I flew to Nagpur, overnight,
went by car to Raipur, driving the
whole night, and reached there early
in the morning. 1 toock a specialist
from the Health Ministry here. That
specialist investigated each case of
death as also the sanitary conditions
there. He was of the opinion that it
was not a case of cholera but of
gastro-enteritis. The reason is that
these unfortunate people had to pass
through the affected area in East
Pakistan and for want of food and
water their physical condition was
such that they were dehydrated and
were suffering from mal-nutrition.
So, they came in a very deplorable
condition and here they are having
the effect of that. But there are not
very many cases of death from gastro.
enteritis and it is quite natural under
such circumstances. I can assure the
House that every possible medical
arrangement has been made and pre-
caution has been taken, For people
suffering from mal-nutrition, a nutri-
tion centre has been opened to give
them multi-vitamin tablets angd all
sorts of medicines. That has been
arranged. Every possible care is
taken to see that water is not pollut-
ed and enough chlorine is added to
drinking “water. 1 am giving these
details just to remove from the hon.
Members' minds any idea that they
may have that conditions in Mana
camp are horrible. People are given
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rations. Small, little shops have been
opened by the refugees themselves.
Certain people think that if these
stories are carried that Mana is horri-
ble and all that, these unfortunate
people will go back to West Bengal.
If that is the reason why certain peo-
ple are saying this, I would beg of
them not to do so in the best interest
of these unfortunate people. Let
them not be victims of any party that
some people want them to be,

Shrimati Renu <Chakravartty: Ask
Jugantar not to do it.

Shri P, S. Naskar: It is a fact that
everything that is best could not be

done at the Mana transit camp, 1
admit that,
Shrimati Renu Chakravartty:

Second best.

Shri P. §. Naskar: But what has
been done is remarkable. Through
you, Sir, I want to pay tribute to the
officials, the doctors of the Dandakar-
anya Development Authority and the
local officials of the Madhya Pra-
desh Government at Raipur for the
medical assistance and other help
that the Madhya Pradesh Gov-
ernment has given. I want to praise
the services of the Dandakaranya
Development Authority. They are
working round the clock. From a
worker to the highest officer, every-
one is working round the clock at
Mana transit camp to give of the
best that he can.

Now, Sir, some Members have men-
tioned about what arrangements have
been made or will be made about
these people who are staying behind
in West Bengal, We had a discussion
with the Chief Minister of West
Bengal. The refugee problem is &
national problem ang it is not a pro-
blem for West Bengal only. It is
gratifying to know that the various
State Governments have come for-
ward to take these unfortunate dis-
placed persons and rehabilitate them
in their respective States. So far,
upto 1938, about 32 lakhs of refugees
came in West Bengal—the refugees
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who have been settled in West Ben-
gal. The density of population in

West Bengal is very high. The hon,
Members know it. Mrs. Renu
Chakravartty knows it. The paucity

of land is also there in West Bengal.
It is, therefore, not possible to reha-
bilitate these new migrants in Wast
Bengal alone. Upto March 31, 1964,
about 1,33,000 persons have crossed
the borders and come into West Ben-
gal. Out of these, about 57,000 per-
sons have so far been taken out of
West Bengal to the varioug transit
centres at Raipur. It will, therefore,
be seen that about 60 per cent of the
persons who came to West Benpal are
staying behind in West Bengal
Naturally the question is being
asked as to whether any assistance
will be given to them. The West
Bengal Government thinks that they
cannol open any rehabilitation scheme
or rchabilitation camp there because
they think that West Bengal is al-
ready saturated, as I said, a little
earlier.

Shrimati Renu Chakravartty: Give
them stipends.

Shri P. S. Naskar: The West Ben-
gal Government is of the opinion that
for the D.P. students more educational
institutions should be established and
wherever necessary assistance should
be given to the students. The pres-
sure on the hospitals is also increas-
ing and, therefore, some arrangements
should be made to augment the capa-
city of the existing hospitals. They
feel that more medical facilities and
sanitary facilities should be given to
them. It will also be necessary to set
up industries in West Bengal to absorb
those who will not move out of West
Bengal. But the fact remains that
the question of giving employment to
the educuted middle-class people is
very difficult in West Bengal. As it
is today, there is not much scope to
give employment to the educated
middle-class people.

Shrimati Renu Chakravartty: Can
you give in Dandakaranya?
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Shri P. S. Naskar: What makes you
think that any rehabilitation outside
West Bengal is in Dandakaranya only,
We never say that. We never say that
the purpose of moving them to vari-
ous transit camps is only for Danda-
karanya. It is not so.

Shrimati Renu Chakravartty: Where
will these unfortunate people go?

Shri P, S. Naskar: Various
Governments are having rehabilita-
tion schemes, I agree that Danda-
karanya has a limitation of taking
families, But I do not agree with
the gloomy picture that you painted
about Dandakaranya. I dg not agres
with that. So far, about 7000 families
have been settled in  Dandakaranya.
We have reeently instructed the Dand-
akaranya Development Authority that
arrangements should be made to take
in more displaced persons, round-
about 10.000 families this year, not
only under agricultural schemes but
also under industrial schemes. The
Orissa and the Madhya Pradesh Gov-
ernments are releasing more fallow
land to the Dandakaranya Authority.

State

About the irrigation scheme that
Mrs. Renu Chakravartty mentioned,
we have asked the Dandakaranya Au-
thority to give the top-most priority
for the implementation of this irriga-
tion scheme, big or small.

During the discussion on Saturday,
some hon. Members mentioned that
the interests of the tribals in the Dan-
dakaranya area are not being pro-
perly safeguarded. But the fact is not
s0. The interests of the tribals in the
Dandakaranya area are well-protect-
ed. T will give you a few facts. 1 will
tell you what is being done for the
landless tribals who are resettled in
the Dandakaranya area. In the
Dandakaranaya area, whatever medi-
cal facility is given to the D, P. reset-
tlers there is also given to the tribal
people of the area. Not only that. 25
per cent of the land that is reclaimed
in Dandskaranya is earmarked or
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given - to the landless tribals of
the area and it is the State
Government that distributes. On top
of it, every Adivasi family ir pgiven
Rs, 1300 as an outright graat for the
house building and agricultural pur-
poses, Again, about Rs. 200 and Rs.
500 are given for bundizg and for
other amenities. All these facilities
are given to the tribal families as an
outright grant. I am guite sure that
the interests of the tribals in the Dan-
dakaranaya area are well .oocked after
by the Dandakaranaya Authority.

Now, a little while ago, some men-
tion has been made, even by Mrs.
Renu Chakravartty, that the develop-
ment work has not been done in West
Bengal.  She mentionsd about the
squaiiers colony and all that. All that
fo-ms a part of the resiluary work to
be done in West Bengal. This Minis-
t=y did not ever shut itz eycs to that.
We never said that everything that
has to be done so far 23 the rchabili-
tation work in West Bengal is  con-
cerned has been done. We did not say
that at any time. Roundabout 1960~
61, about the residuary work, in  the
various States, in the eastern zone,
it was all worked out. The funds al-
loited to the various Stute Govern-
ments and the departments of the va-
rious State Governments had been
asscssed. In 1960-61, ike residuary
work that had yet to be done in West
Bengal had been assessed and it was
found that about Rs, 22 crcres will
be necessary to compicte the rehabili-
tation work in West Bengal, Upto this
_day, schemes worth about Rs, 8 crores
were put forward by the West Bengal
Government and sanctioned by this
Ministry. We have asked the West
Bengal Government to expedite the
remaining schemes with regard to the
residuary work to be done in West
Bengal. I am quite sure, within the
next two years, the necessary schemes
will be put forward by the State
Government which will be considered

and sanctioned as we think best.
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I do not want to take much time of
the House. I only want io say one
thing more. I am very grateful to this
hon, House for so much interest that
has been shown about these unfurtu-
nate people who are coxicg due to
reasons beyond their control and I am
quite sure that this hon. House will
give advice and constructive sugges-
tions to the Government and the Gov=
ernment will give due consideration
to all of them. Last of all, I would
request the friends opposite that let
us not bring politics in this problem
of relief and rehabilitotion of these
unfortunate brothers and sisters.

Shri P. R. Chakraverti: (Dhanbad):
I want to put one question.

Mr. Deputy-Speaker: Not now. You
can ask him in the end,

Shri P. R. Chakraverti: Only one
question. What special relief benefits
will be made available to the refugees
who are now staying behind in West
Bengal?

Shri Mehr Chand Khanna: Sir, I had
a discussion with the Chief Minister
of West Bengal this morning—I have
had a discussion with him before—
and also with the Rechabilitation Mi-
nister of West Bengal. I'v: the rea-
sons advanced by my colleague, the
West Bengal Government is of the
view—and we agree with them—that
they have reached a szturation point
and no rehabilitation can take place
in West Bengal itself, But as regards
the students who want lo seek admis-
sions in schools and collcges or those
who want to have some medical faci-
lities or even in the matter of setting
up industries, small, cottage and me-
dium, with a view to providing em-
ployment to those persons who are
remaining behind, the West Bengal
Government is going to send us pro-
posals. These proposals will be looked
into, examined and, if considered pro-
per and suitable, will be sanctioned.

Shri Mohammed Eliags (Howrah):
‘What about lawyers, doctors «nd other
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men of profession who will not find

anything in Dandakaranaya?

Mr. Deputy-Bpeaker: He will reply
in the end.

Shri P. 8. Naskar: They will look
after themselves,

Shri Basumatari: At the outset, I
must thank the hon. Minister in charge
of relief aud rehabilitation, who visit-
ed our State also the other day and
gave all facilities and also promised
all facilities to the State Government
to do relief work tn the State,

I had alsy the privilege of accom-
panying the Christian missionaries
from America and other countries who
had come to visit Garo Hills along with
one missionary from our own State.
The purpose of the visit was {o ar-
range for relief and rehabilitation in
the Garo Hills. It is quile well known
outside India that the Fualistanis were
not commilung atrocities only against
the Hindus but they were committing
atrocitlies against the Christians, Bud-
dhists and people of other religious
denominationg as well. In view of this
propaganda, some of them had come
from America others from England,
just to see things for themselves.

I am glad that they collected toge-
ther all the Christians belonging to
different denominations and came to
the conclusion that they should help
these unfortunate refugees in various
ways. At the same time, they were
also conscious of the fact that they
should not take any advantage of their
misery and try to convert them. There-
fore, they came to the conclusion in
their conference that any help given
from any quarter should go through
the National Christian Council to the
Government,

After visiting these refugees camp
about nine or twelve in number, we

had talk with the refugees as to how
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they were treated in Pakistan, These
retugees are all tribal people, About
42,000 of them are Christians while the
rest of them are followers of primitive
religion and also other religions
These tribals comprise of the Dalus,
the Garos, the Bonais and the Koches.
They are very simple people, They
told us of the miseries that they were
subjected to in Pakistan, They told us
that not only were their properties
looted, but even their children were
treated very shabbily. Not only were
the properties looted and they were
treated very badly at this time, but
that was the nature of the treatment
meted out to them ever since Pakis-
tan's inception. So, it was very diffi-
cult for them to stay on in Pakistan.

They told us that unless the Consti-
tution of Pakistan was amended, peo-
ple belonging to other religiong could
not remain there. They openly say
that unless a person converts himself
to Islam, he cannot get all these faci-
lities such as scervice under the Gov-
ernment and so on.

They also told us what a miserable
time they had when the harvest time
used to come. It was very difficult
for them to retain the fruits of the
harvest, bceause the Muslims would
enter their house, take the paddy, take
the cattle and take away all their be-
longings. This was how their property
was looted for a long time since
Pakistan's inception. 1 would suggest
that this question must be taken up in
the UNO or in other quarters, that
Pakistan should change its Constitu-
tion. Unless their Constitution is
changed, there is no use of talking
of secularism here. There is no use
of talking of secularism in our coun-
try unless it is followed in other coun-
tries. We should not allow this state
of affalrs where these minorities are
treated in this fashion.

They narrated to us the stories of
how in their presence, mothers were
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molested, women were molested, and
sisters were molested, Not only did
these things happen at the time of the
riots in Pakistan, but while they were
fleeing Pakistan and they were on the
road, all their belongings were taken
away from them. I have seen some
of them with my own eyes. They had
no clothes and they had no belongings.
They were surprised at the shelter that
they got from India. They told wus
that they did not expect that such
nice help could be obtained from the
Government here, but when they found
here the kind help and the kind treat-
ment from the Government of Assam
or from other officers, they were very
glad.

This problem of the refugees is not
merely a refugee problem but it is a
humanitarian problem, and, therefore.
we must tackle this problem as a hu-
manitarian spirit. I am wvery glad
that Parliament has taken it up as a
national problem and not a problem
which is confined only to West Bengal
and Assam. If apart from the other
States, West Bengal and Assam are
also tackling this problem, it is because
they think it their daty to help
them, because most of the tribals
and most of the Bengalis have

the same culture and manners as
the people residing in their own
States, But actually, it is not

merely a question of the same culture
and manners, but it is a question con-
cerning the whole of India. I am very
glad that this House has treated it as
a national problem and our Govern-
ment are also trying to solve the
problem in that light.

I have listened to the speech made
by my hon. friend Shrimatj Renu
‘Chakravartty, and she had criticised
certain things. I would submit that
this is not the time for criticising the
Ministry of finding fault with the
Ministry in regard to this matter, It is
a very difficult problem which they
are facing, and it is a humanitarian
problem which they are tackling. It is
not possible for them straightway to
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provide all the relief to these refugees
Yet they are
doing all that is possible. I must thank
our Government of Assam that they
have constituted many relief com-
mittees, and women’s committees and
other committees to help these refu-
gees with clothes, food and other
things, If these refugees have been
shifted from one camp to another, it
is because of this reason. In the Garo
Hills, about 85,000 persons have come
from Pakistan and they are all flocked
together in different camps. The roads
leading to these camps are very bad.
Government thought that it might not
be possible to do relief work there
during the monsoon. So, these refu-
gees have been shifted to Matia, which
is about 135 miles from the Garo Hills,
the Dalu and other camps. 1 had been
to this camp also. I find that the land
available there is very small. Al-
though these people are very hefty
and are having a fine health, yet, they
cannot take to cultivation, At the same
time, I find that they have brought
thatches and they have rut the bam-
boos themselves and constructed their
own houses within a few days and
they are feeling as if they are in their
homes. I am very glad to see them
quite homely there. But cnough land
is not available there to he given to
them for cultivation. So, the problem
is to see that Jands are made available
to them outslde.

Shrimati Renu Chakravartty was
suggesting that these tribals should
not be taken outside Assam, I had
also suggested to my Chief Minister
that they should not be taken out of
Assam. The Chief Minister discussed
the matter with the members of the
District Council of the Garo Hills, and
they are also willing to accommo-
date those people there. So, I would
request the hon, Minister concerned
to find out lands in the Garo Hills and
also outside the Garo Hills, that is the
plains area of Assam; by ‘plains’ area,
I mean the tribal ‘plains’ area. I have
been telling all the time that there is
no land outside, except the plains area
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which is att"acting the immigrants so
far from Pakistan,

Here, I must point out that Assam
is not merely facing this refugee pro-
blem, but is facing from time to time
the problem of land invasion by infil-
trants. If the problem of land inva-
sion by the Muslim infiltrants
from Pakistan is added on to
this refugec problem now with the
exodus of those unfortunate people
who have migrated, you can well ima_
gine what ap amount of trouble Assam
would be facing, Assam is a very poor
and small State, and it is not at all
possible for that Stats to look after
these refugees, unless the Centre also
come forward to help them. There-
fore, I would request that the Centre
should come forward to provide what-
ever assistance is needed tp rehabili-
tate them. 1 am wvery glad that my
Chief Minister told me that while our
Minister concerned at the Centre visit-
ed that area, he was also very sympa-
the!ic towards the tribals, in regard
to this matter,

Now, the very big question is that
there is an apprehension about the re-
sult of the discussions between the
Home Ministers of Pakistan and India,
Only this mo=ning, I had put a ques-
tion to our Prime Minister about the
statement made by the Parliamentary
Secretary to the Minister of External
Affairs of Pakistan in ' answer
to a question put in the National
Assembly of Pakistan; where Parlia-
mentary Secretary had categorically
stated that ‘Our first and foremost
question is to stop the eviction of the
Muslims from Assam, Bengal and Tri-
pura’ What does he mean by saying
that there is eviction of Muslims from
India? We are not evicting even a
single Indian Muslim; we are evicting
only the foreigners. The whole trou-
ble arises because they mix up foreign
Muslims with Indian Muslims. So,
T put a question te the Prime
Minister. Of course, he did not reply
fully. He only said: We shall see to
it. Onlv by seeing to it the problem
will not be solved. After all thiz
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molestation of women and driving out
of the m.norities, in spite of our civi-
lised behaviour, after all these atroci-
ties it is not enough to say we will
consider about it. We must consider
how to solve the problems that are
there,

We should not be misled by them.
Not only this time, but every time we
talk of the eviction of the infiltrators,
Bhutto says that India is acting bru-
tally, driving out the Indian Muslims.

While partition took place—you were
also in the Con:tituent Assembly—
we opposced the grouping because we
knew the attitude of our Muslim bre-
thren, Now it has become worse than
grouping. I have given the House de=
tuils of the Muslim pepulation In
Assam many a time. In 1911 it was
only 521,47], but in 1960 it was 27,57,
520. You ecan well imajire how this
could have happened. 1 would not
have said this, but I cannot help
speaking from my heart, We know
how they behaved during the time of
Chinese attack, and during the inci-
dent of the holi relic theft in Kash-
mir. It is a very sad thing, I have
been telling the House about it all the
time, whenever I have had ocession,
and T do not want to repeat it now.
After all this brutal behaviour on the
part of Pakistan, we are told that
they are helpless. I request the House
not to minimise the matter in such a
way, because nobody can cite an exa-
mple of brutal behaviour on the part
of the Indian people towards the mino-
rities,

The other day, in the Consultative
Committee meeting, Shri Badrudduja
was saying: why are you talking of
the killings in Pakistan; look at the
thousands and thousands of Muslims
killed in Calcutta, I o not know
where thousands and thousands were
killed in India, while in Pakistan we
do not know the actua] nvmber of
people killed. If this is the attityde
that is taken, we do not understand
for whom the word “secularism”.
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Sometimes atrocities do take place
in our country as a reaction to the
atrocities committed in Pakistan. And
so, the other day the Prime Minister
spoke on the All India Radio appealing
to the nation to see that the inte. ests
of the minorities are protected, We
must join hands with the Prime Minis-
ter in this regard but then the Mus-
lims are not the only minority in
India. There are tribals, for instance,
numbering about three crores, who are
ignorant and illiterate, and whose re-
gion is undeveloped. What about
them? When we talk of minorities,
we should not talk of only one com-
munity., Tn the days of the British,
the lands of the tribals were snatched
away from them. In thase days they
could not go to dine intn the house of
a Brahmin, but now there ic pno res-
iriction. Though there is a little im-
p-ovement in such matters, we must
see that their condition is  improved,
and when we talk of minorities, we
must think of the minorities other
than the Muslims also,

A wiwTe AW A (F1E)
I WEFA, TH WEFA W OATH,
fagir 7 gma"s oA mEreEE,
AqTEIETE W(T WEETE, JAT 9T T
AT W] ¥ g 1 ae 3z fF owe
FRIAAE AT ¢, 71 fr wEeAwaw ®
wreT o T, Wy q9w s g
|1 A7 §F F g4 wferma § 9
wrordt o 3 & ogas oA A
g | |t fredt # At § gay
¥ TI7 7 T oW F gA 0T F
w3 & agarar wvgan g fie gma &
u= faum weq & 31T w=w=i A
T T T G907 FT iR S597 F =T
worAt A aaes Wi ga ¥ F
fr a7 STwr 3@ AE wAd 1 afew
I3t a1 gEt a5 Fwr O oft @wr &Y
T AN F 3@ F1 39 FT @77 99 2
gar afgd | ag < wd &7 qi7 @ fF
agl § @ I8 @ T v 7Y gU Ay W
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Tei TT WET ITHT T W A
FT WY &§ AR gF T FL AR |
ot ford & witv #m w7 wwan g foaw
w95 fr go% fr fusme &0 39
wegey & & qgar =g fr qu wrel ¥
g qifeaTa § w1 gn, a5 & weortagt
FY qHET &1 WA A2 T HG | TFHAT
gaAdfa mFar ¥ 37 At & Ay
ic.Yo FCE T fAd A4 AT
ufezieT a1, |15 ©Id qA, g
qFATH W7 a9 FA 7 §Y ad w7 gy
73 | afys 3a% T ¥ 3¢,y
F17 %o 2q [y w1 ww ¥ nfeae
1T Ta% TN T F49 ,04,009 |
AR ¥ AAT 30,553 WATAT FT AL
frag g atvzzvfar oy & 3w avy
7 TE 1 FET | Y GESH( qiSrA
# q30 41T ®o ®F My forest &
wo.q0 FTT ®TY @9 fFa T WT
99.9% FT;T ETMI AT SrEA AHT
e &1 o7 ¥ gAaw faar Tar
T 77 ¥ =9, ¥ FIT Fo @ gAT |
TH ¥ 2,9%,385 HFIT HIT tcy UF3
wfg @iry «r wad & 7€ ) ATy
g9, %, @7 wig & @7 evm aqna
F1 T 39 foar mm o FfET agAr
quadia Twa1 &7 Avg gAd Tadiy
9T #1 wTET Y 9 |¥ agy faar
T | JEH § Wl FIET ®IUT &9 av |
ga{ AT & wew aF faw ev. 3%
77 'y @9 57 11 S0 99-
adfs @i ¥ 9oy < ¥ &Y
o< & € | wfEw SmE ¥ A 933
FXIE To ATATAAT § HIT o T Fo
S S farw & & FT 39y AW
¥,3Y,000 WATT AT 1A F | AfaT
ITF AW FAE WY FAT FX FEAIE
w7 fair a7, gt 3=y frey & f2
Fa 9,343 wFTAT F fAr ) 3W

B ¥ T a1 987w gl 1€ | o
qFAT & I T AT« Y
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[ wiw A d7]
dqrz fF3, N w7 IFA T@r gr
¥,3%, 000 HHAT T IAH ¥ FaF
9,334,330 WHA IAF X AIT IF F
FTC A0 FTAr @ fEar war Az g
cE .Y LT To | TF g & frafa ¥
"I 93T 7 454 & OF g9 gawy ¥
fFra asmal )

% wv § a@Er § f5ogEer
ferar w97 famr o Sfew = @)
far  wam, gAFT ®T0 4T & 1 T
TET AT SET AT OATHO® 0 TIEY
TraaT, O WA, AHA JAAAT
R G IRC S EC (e S ETE B -G i o
oY AT WAZ T ATH F TOATT FIFY
S A A F A TAG 17 7T gaar
TR AT A1 /AT AT F o
T F TR AT o3IO arfT "
q® %7 31 295 [% 3 787 O wag
IFE AT H 9T 27 TR’V § ITF,
&z 291 =T 6T 9 | ag A aa
2| mEATE St EEIIR FTAFTAT 2

" A T2t 97 90 7 A3 =y
3, att oifun % w77 qonA 21§
adT 73 afeast amg wf §, w@r 9
Tre a1 gewrw Agr &, e3P @
O A4 8, T 1 T g g,
qTZZ &1 7 437 2, @ ¥ fadr
Tagg @y 1y ) afsT gw waa ¥
f& 37 Fowdl & qrT H&T "TAT
It F W Fq A9T AGET THOY
T & dF 9rgy & @ &1 a8 7O a7
ATt § 1 ag Tt 10 gt  F e
3 Ay o7 AN qFAT | A QAT AT H
fear amar R a1 @yeT &1 W gwm
arY g7 &art o= safagt € 9
¥ fad fegr amar @1 wWrEr ¥ e
AT | EA | AT ET F g &@d
sar fear | A7 DA § o=
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g &% faar Yoo aTlr wwar |
qg @) ITFY wergar & fag fxar nar
W1 TR TE T F @t faaar gon ?
Yio.c} FOT &7 | ¥ ey sav
feoma qzar & 1 Y Y20 w0 womw
B/ A F 0 71 297 9% 930 &8
0T 7 &< B | faed qeT
T T AR I R W o
g ONOEY FaTar g0 03y wiew
@Y 7 | 30 FEEL, 1eto A W@
gfuaI<r ¥1y W T 9T g ,uic B2
FHAL W TH | IT 95 @91 WA
PS8 1Y AR WYX HA seei-eY B}
B9 Yo WM TILI | ¥Ie cf AE
4T A9 ATy w1 S ves FOE
wmr wE Fat &Y e ey oo gr
27 Arw% 1 & 7 v a7 s (|
qr | A AT &7 17 |1E &= o9
7 T, wfa v @Ry WA g1 ad
TET, 7T WEAE &1 a1F § 1

mw PR FEd & % opw Y dur ¥
fzar & 7t avErTl &1 9 O T weETh
7 3 frar & fo <y wwaz Wy &
qE | SAET &) AT TEqT 7 o4°v
wsgl 7 477 41 {7 4% Age-fames g+t
waalar < a1 & ot agm g a0 o
weodt 5 wWa 741 fEwaa & oy
% 39 IT F1 &Y TIT FT WATT ALY g,
aFfex M FO Lo AN HEHT T @
@ & 374 WY qmm AT sfmew «%
qEMT | TAAHE FT AW & IET (€Q
et FO1 aifer 1 § &R owgr Ay
FEC G | WAL WG K FEy IAT §
AY W F TEE FT T ET 1 g K
AT SymaT F e o aer afen F
L UF e AT A1 g Fie F I
*T A sary fegy sy ) wrer gFff arfe-
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am # g og & 7 werawwl ar
e, w1, we foa, a9 g
# & Afpw madle ¥ w9 F AH
et mtT s 2 faay e § 17 gw
 7d wrew W gw ey w7 ww e
T a1 3aar  qrw &, afew @i A
Frrm Heqt s (@ sar & 1 R
" &1 G ST A wAR Y fE s
oofT qufen ¥ 347 1 @I | Wg «F
TERN &7 aa g |

# A1 wgr aw FgW 0% Ty Y @A
wrea wATw qY frair fawmr # s
7 o fadt 9¥T F (7qad famn o
0 MR A AW qEAH qvr T8y
wHAr | wraTE G faair o ggEmn
wE a3 g | 34T Rl Al a9
oAfrd & asd €F gu g | WaE]
zar syAT @ far faw @ew o uw A
TIT IT[AT ST OAFT I 9T T
W7 (Fuar war &, (99 "5IEl 9%
qTxz AT gE §, AT AR AET ey
ST 8, S o7 72 gf # 3w 9w T
erelr St & 0 Sfaw fsa afwmgl @
e qdt & Fgi e FEY @y Wi,
gl WIAT T ST AgN & g7 WA w1
qF7 TEr (AT ST g STHE 9%
XTHT TIAT F AT GRM L O & ouw
7T F5F1 9T (FT & @1 §7F 99 #
T IF | A9 77 o T@ AT AW
L T g |

g Al &7 uw ey & et
ug feamd & (90 e @Y gwa &1 )0
W fy @ WY 4T 47 T T
¥ Afewt qg wa @€ wgdl R fear
o & | AW T "t §7 co qf
nat § wgar &1 sEE (Aq e fwa
wyar § ! foeelt, werwWr, Tt &Y
TafaT ® AW T & (AY W6 WO
w a fa o § ) SfE ol @
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farq Fav faar sheT € 1 gw g% Tt W
e o fasielt F1 FIRATT T TN
A TSI T FEILEAT & TAT T BT
g fF agr wew F 9wk
Yo WY& WEAT gt wigfzEy # @
@ E W ow (Wa F1E  gawar agt
2, oY et way s & ¥ & A
fear & 1

# MoF qar3 fF qgr W AT @
07t fF ST @ § SAw W AR
F a7g 47 g7 wr § AfaA qEEw &
9EAT & AW UE ST 1 SRR
T & Fo & {70 ot 7 Tl g §
§z2 98 & WY =41 & W34 ¥ o0
#dr aqr & =aw fard ki g% &
oY Frd g w4 & 0 qfEw g
vl & {90 Gay a2 fom soar &

oo dro AMT ¥ #ax ¥wiag
s F1 Yo TG WEWT M fwmn
ST € | ENT MY {gEE oA Av
U¥o qlo N[l &7 @9 WL # ¢ #7m@
3 BWIT YAT 3H A% 4.8AT § WY
w1oq feq wrEt MET g § 9y 2
SNAT § AE WX gU AT WAy fam sy
2| ug @y ard & | Fwr osnar g F
wo WG TIUT TWo Filo & e TT
gEEr 7 w0 & g=v |

faufor, wmaw wiv qaafe w&t
(%Y HETAT &) g QAT THe G
A

w1 WIwTCT &7 70 : NoET e
R adr (orar @ 7 o ftw & e
} gidy a@ v Ty sa s
=T |

5T RET W AT Tg 9o W AT
o o fegrgend # derg R A |
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! WiwTT | ATAT : AT WG
Fedte & 71 adr fora & f qro g & et
9T q%{T A 7R § 9o TG TIAT T |
afwa o W g, TR af & oa
U9 F9 gF &1 =97 T H1¢ g7 &1
QAT N AT FT WIT FKT AAY
SIA | STE ST a1 S T AT
gr o Zafr o

ol HET AT AT AT T T
w® R

st feTe At a7ar W & a5y
FTHLA A TR T AW oI Arwf gaf
TR AT q AT 23 ST AT Av(aAe
1 7T WA 2 00T FEIT warA d
TRE 73 &7 Y | o faet w &
EA § A 27 A T 957 57 S HAT
FAi o, fem T 8 T3 WgAfaaT
LT ANZT |

F rf7 A W AT TR MR
afr AT AT 7 WA 2T TT A AL
fFm oW WEEE § FEET T
T2t 990 FF @i3 T4 FACEA TAT Fre;
&1 3 fAwdr | 97 WU F I3 T faa
W faw & T WA am o
H7 TR & | 981 UF HEET G au
ftm T WA A voo TIAT @W T
afe agt &1 wlw 7 FE@r oo
ﬁﬁmwamﬁﬂoﬁgﬁ?ﬁtﬁ
gifwd Famdt st @, SfFw ot
I fm w1 A g A 3
fo sreqater § 709 71 a /1 FefEar
A A I AT AT R
IR TG F 7§ @9 F@& 997
£ aTd T 64T TEAT AMfET R Saw
QT W g | a8 Tie @ni o g
R st g A fRm
gt &1 o1 Gar fagr smar @ 8% 9%
frdam Tar sa faad g = fF Gar
&rF wFTe @S g W@ g 1 WY ar w®;w
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g ? ot Wi WA e @
& TITH AW FOGIH FT TTETT AT
TRATE | ABT Yo FTIA QeTE H TN
FER FAFAH F1 T fr T F
I AT | T w9 fAomer g #<
QATE FIA AT AT AT iy wiafeat
H 371 fad 43 ¥ I geE A
=rfew ar 1| &few wAr 7290 faa mra
Ay TFIA Fad FAH AgTAtEl Hw
& W, g et &1 A | TR 2
T A1 g1 famiv faan s =iem )
oY FEHEIE AT § SYEAAT WETT
g Ted g, afew InF v g
TR

¥ 3 famr e Ao TN & A
T ¢ wAm wE A g fawea am
BIA J71 8 7 AT T AT 9T
T FIHAM 2 | WG RET A1 0% 0T
FHE § FT AT g2 A7 2 OHIK
agi mF ot TE 0 A e fAaEa @
=T A e fem st anfee o

Tt & et Fw G amT a7 g
I% g T wma a7 7y mag @l
TR FAA T | A SR w e

we ¥ O WY AT FEAT A€ g
IUKTEAT WEI & AT WY FT cooo
AT T § IR F Qo0 TIET A
&1 s ¥ q8&3 § venfafdi ¥ 35s
mwa froed | w98ty aw
sl TTHT WX MA | qsY AHAT H
sare 2 fEd % | 33 WIHE amgE T
fer YT wE ¥R MW weF W@
T % T wedr fawera A

wfex ki

T ot 3 ot ot sy ¥ g
o faware fewrar av fr oo feeet
& wrw arw sft & ol e 9



wd T ff fr IAET 9w fefedt ®
st ¥ ST, TR, FIATH, [T
A wearer ¥ T F@r o o4r fr
wooo ¥XTI THT AN FefEA At
fad 912 7 99T T A 5 4T
& wE g1 7% 39 (79, A 5w T
qOT TEAT & fF AE 9E 5T e
AT AT ER T AL K xem g fa
9EF SR F1 A7 famr @ o1 froew
qH FT 4T SIHE T | W TG TATA
o7 A7 § 5 o 4 fam faam
fao w7 v7 2, AT aE ST vET 2 fR
g7 AN 47 W A A A7 g
F9 A w7 77 ST | 5 fedv
F oy arr 1 sdE & s e
W TT TOF T 4g WEAT T4 A

LSt VAT F F IT AT T oaew
Fir ! ST TIT oum 2 F H ooy &t
fayza e fa =7 390 & fao gt
1 & AT 7EY 2 A& FE ATH
wrfy F STAE4T § | TIE4F BT H
7. wedt AaT fTur wiw A1 95F fa]
A AA FT AW G & | W GV A
I AT AT g T A T AT
&0 ot A F faw w4 fae S
gl H&T T gAT & W qiev &
saeqr & T a9 & qeEd @A
xafey a7HEt H QT &7 swawdr S
F T F1feT i TH T WT AR
T a% 24 WU ? I F fAw oui &Y
FTEAT WY G T qA0T FLAT AET |
g3 fafma &, g ¥ and & q1
FB A Famw daf | FETFE
2 AT AraA-fraiz waT 9FT ¥ I
% 97 R g fRomw a1 g, A
A ¥ AR oqm I oA § AR
q& 97 T¥ wu¥ v e o foa
air & v, weraig /i 9zmmet
g & afeqd qmra ¥ @y S oq@
LY & AT T g & Wi @S ga, gy
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g1 sS4 @14 T g IHGT eqi T@Ar
gO | @ RIY AFTT A1 g% fHU
Y T A F GTAY 92 T § WY IAN
A7 A1 OE HF A qFT AL
Ay FTT R E | WHT IT 9F g §
H7 37 97 {1 F27 AT 4Y ag W A
M LI AT F AOFT IT F A
fear 1 &% gt i A A &
FHI @72 Yoo FAT FraST UF FAET H
9T 9% §T A7 I 41 frEr ¥ a8 Fmn
3 famga 9 7 = 2 Ay | mfa
az ATy 04 2wl &) ey s
FTgm & Aify 37 ¥ 9w F w7 H
FETY 35 F¥AT AT 3T AT TASY
T 717 71 1A vaqar aifge o oga
TRAIAIH &7 Iy @1 A F ) 3w
A7rE H EIIA ¥ meev @ F mT
T T FT AEL T Y A T AT
g aff= =7 § g+ 97 a9 7 ™l
ST7, 4% F7 g4ty 31 TFT T 909, IE
a7 frraer & @ g @ 98 agd 49
C1GEE-A

14 hrs.

g7 # w9 &) qiEr |7 g
geafraiica F a1 § aa=nar SrE |
g Teadzaie & fau w19 & &9
&3 & w37 fgar vmar @v frar ?
g dzadfesdie § 77 -3 &
33 @1 TTAT 49T ®IT 98 §3-%¥ H
33. c &G ®7Y 21 TAT & a1 0F FY e
¥ a7 @=f a0 ufas 8 27 T w2
Ta® ATy &f o #1o7E 7 g A
s g ! wif@T &1 3§ agEETEE
fegfa wif7a oY, TawsisY 1o 4F a
nﬁaam&aa,cmmﬁi%
gt ar ? ¥z 17 &1 Tar ? Og v
o fF 0F TW F A @9t §% az
T ?

ety waw frafor s 7 =% ve
ora &7 FY ¢ 4 S ¥ @ Awd
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[+ wreTC i 7]
FEY T T AR ¥ 1 =7 fmm &y
§9 faer 377 e o §9% ¥ %0 579
g 1 3w frmw & mfge fas aw®
F0 fFar A1 AT @ 912 g 3EE
w8 7 gmaT am owifer fam a0E
¥ S A w1 08T F THiEr
gt af 7 gw A0 srfal a1 g7
JAT T <0 @, ZFE) Y GTATT g o
TEN & T g A7 IH avg H Iv Y
@& F W ¢ zw fow &Y Sar
# J wed) qAATAT &¥ vo W FIY FY
g 4Y 9 7 A7 Ga7 FEw Ava
T g0 ¥ | wyw W@ F oA 9y
TidT §3-%3 ¥ 3@ fwrw #1 39 W
®q BT WIT ¥Eo TTY FT qT2T 24T |
1 So—%q ¥ TY qu,038 T 5T AT
£9-%3 ¥ q ®WT@ ¥ ZATT WIT £¥3
®JA FT T ZW AT | WA T
33 9@ §3,9¥: WA FT g1 AT
238 A2 § FrE gardr wig &€
ar Ay g7 ¥ wama 7 f¢ zw
TG wa fato fre 3§ wrd weter-
g we g fams {5 a1 7A@
WY TEFT WITAT AAT ¥ | AN AT
grr srfer | s @@ qar ode
wrigdl &1 femm oA A We aw
feadt gafa 2r o€ 214 ? A e
FIRHBAW TR WA FZ AF
HETAT W g1 WA, Aag7 9@y e
gy ¥ oefaz 27 ¥ foor 3z s
397 T 92 F fou age 48 &
& OaE T w18 faeara a@F w0
gafay & @t #gm fF ag o1 Wk
A § HIT IAFT AT TR F7 TEAR-
ST(AT qAAT § IH FT v @ew frar
g |

¥.¥e g gfaal ¥ ¥ AW
98,000 T fATZIO FTAT THY § 4
i ¥ 9,000 frewra grafadi wiT
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99,000 F7aTT g1 fafaa awfaar
&1 ofv=) oif@camm & sy 1@
arito safag wEEa Wy 4 AW I H
¥ Wt @A F e T G A
m™ R

g &7 (qw=1a #1 9@ aF 'y
2 qu,09% T 4 | FT 49,4y @
qew gfamfal grr fver fod @
o7 q8€2 dF %,300 3E fAmer
arEy € |

afefger wrwer §7 9883 A%
quey ¥ fomw & f& 9,39 &T%4
fagerlr T BT 2% HIRT WHT aiE
w1 & 1 81 A W@ Amivel
g fad T &TH 3%, 000 EIFAXY
9¥ MF & WL 29,000 TTAT 1 fA9-
arer faar & 1 §® 7E QY000 T
TFIqE F 1 A wiraw F1f fAgera
7@ far & A oY farar Y § 99 R
3y OTEHZ TEH IT FY a{ET WA FT
WITT §TFTT A 3. e W@ &qur fzm
%1 3y TEz I 9T A7 aQdY 97
avo grFx fzar & YT oy YT AN
g1 M | offeArd ®EIT 3w
TAeT &Y 1 & & & wT wdT e
ﬁzﬁam‘ta;riﬁf‘zmmﬁ:
g% fem oz woar &t wfew I aw
Toqr 3% ¥ Fwre w7 fEar

qEi A% FrEA F WOl &
qaTe & TreT W uaedt femfarge
@ qewy & sfi mifaenT ¥ Wyt
TrEt o wrwe @9 famr v faw
fr g y3.4e wr@ w@r @ e
¥ fr ssr T ST 23¢9 ¥ § AR
w7 fal T W 9o TT AIMF 1% . Lo
Ty A R F WU
@ F ANt & oA W e
A s A § W g W a® ¥
agi 97 w1 ¥ fram o wWr g L
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7 faAm FT W e ai
wqfEl & "y F fav g qmn
¥ qaed aff Ty @ ) 4@ Fvw
ot finfzai & faarey ao arAl &
IATAT fauy 57T @ Ifed 99 F
@A AT afed &geE T W
FFt @i g Fw fE ww A F oA
qiadr SIY geAY 2 0 e wImE
FT AT A7 AL, T T FHGAT @
gafao Tg o agieT 7 faar afe
o WEME A AR FwT g A @ A
w9 ag "7 whirs ag 77 azter ad a7
TR | AT HTT Al IF € qfeeny
# 0ft, IO w7 T gt FrowEr
WY /17 39 97 97 g1 g fw
FATH FER SOFIT &7 A7 § IAE
@A ¥ fae 3730 g frmomr ) 71
faa & Rz T&Ew fF 7w w23 g9ra
W wE Faafa 2w gare 97
WY WEET T ATE A T gEIL
B2 TaIHT §IZF F ATH QU T
FT | 997 femar w9 feam @

oF QT w1 T8 3T E WA
Ro, 3o AT ¥ T HLHT THATQ
I g AT F@Ed o famar
T AW 7 B & I AN ST F a9 W
qTE 3E EW 3T A7 fFOAi A oA
¥ gL 37 & agA 77 g9 ¢ AfeA
f&T oft 97 &1 far a7 ey & 1 Ifaw
& g fF ¥ gFrT 3 7 Fr w7 f2
w1 FhifE FF § 7g faar g @ o
fag wem & FEri & O Fwa
IGA FT A M7 9 HOTT wdw ¥ fork
EASE e B 1 o

g $ mfves & A q2
Qe 77 9T § w1 @ & w16 oA A
& o St 5 grem aifeer & R
o f a®F ¥ wEn wifs 98 we
ferar® d% &7 g1 T § AR TR
N IF @ T WK 7 FOw gar
§ qMA T =aeqr w0
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Shri P. N. Kayal (Joynagar): Sir,
I come from West Bengal. I do not
know whether this humble Member of
Parliament coming fromm West Bengal
will be able to place before this
honourable House the sentiments of
the pecople of West Bengal. But 1
will try. Government are doing much
for the refugees. 1 do not say that
whatever they are doing is complete
and full, but they are trying. After
all, India is a poor country. A poor
country can do everything in a poor
way. So, I appeal to the refugees to
be a bit patient. They must know
that they have got to go through a
bit of suffering.

I am really sorry for the other
thing, namely, that the people of India
are not so much ccascious about the
actual danger, the actua] sentiments,
the actual suffering of one crore of
Hindus in East Pakistan. I have ask-
ed some hon, Members of this House
who come from the southern part of
India, and they do not feel so much,
not to talk of the average man. [
am really sorry for this.

Sir, we should know that men and
children are being butchered on a
mass scale in Pakistan. Women, old or
young. are being forcibly married—
what they, call nikaa. Wives are being
married before the eyes of their hus-
bands and after the marriage cere-
mony the husbands are being killed.
There are many instances like that
(Interruption). The other day, Sir, a
young girl wrote to her {ather in
India: “Father, my mother has al-
ready been married and I am going to
be married; please do something about
it soon”™. A daughter wrote to her
father, who escaped to India, like this.
This is being done by the Ansars and
Pakistan's Riflemen who are mostly
Pathans. This is like what the Nazi
soldiers did towards the Jews and
their girls during the Hitler regime.

Unfortunately due, perhaps, to the
weakness of the publicity machinery
of this Government the real picture
has not been brought before the eyes
of the world. All this reminds one
about the state of affairs that existed
in the past in this country to which
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[Shri P. N. Kayal]

Indian history is a witness, Old Indian
rulers, particularly Hindu rulers of
India, had aiways failed to assess the
real danger of the then nation and
thus fell victims to the foreign aggres-
sors. This is perhaps the character of
Indian soil. Naturally, today also,
perhaps, we are not conscious about it
so much. Today what is happening
in India is nothing but a Khan-Khanna
game. Ayub Khan of Pukistan playing
with the lives of Hindus on the other
side and our Mchr Chand Khanna
tryving to give them some huts and
tents cither in the aranya—Dandaka-
ranya—or in the desert where we do
not find water. Therefore, is this a
real picture of the sufferings of the
refugees or should we take it as a
Khan-Khanna  competition? How
many can Ayub Khan kill and how
many can Mehr Chand Khanna pro-
‘tect or give shelter to. May I ask,
should the Indian mnation remain in
slumber on the face of such a danger?
Should we call it a mere problem or
a danger” Let us recall what were
the developments that took place in
Pakistan and in India after the inde-
pendence.

In Pakistan a Pathan dictator ap-
pears. There appears to be no food
or freedom in Pakistan since then.
An Islamic Republic is born. Non-
Muslims are persecuted constantly
and are destined to be annihilated
through a slow process of deprivation
of trade and livelihood opportunities
and at least the Hindu-massacare be-
gins for no reason whatsoever. That
Pathan dictator recognises only the
Pathans and he is now after wiping
out the non-Pathans in East Pakistan.
He does not spare even the Bengall
Muslims. He says that Pathan’s lan-
guage should be the only language in
Pakistan, and thus the Pathan dicta-
tor carries on. And, now he appears
with the idea of “conscription” in
Pakistan. What is this grand idea
for? How many of the Indian nation
appreciate the gravity of the danger
-emanating from the appearance of
-much a Pathan dictator in a neighbour-
ing State?
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What did Bhutto, the Foreign Minis-
ter of Pakistan, say the other day?
He said that the disturbances in Pakis-
tan— that is, killing of Hindus and
nikaa of Hindu girls and women mar-
ried or unmarried—will go on till
Pakistan can conquer Kashmir, We
know that the Pathan dictator still
forcibly occupies a part of Jammu and
Kashmir. What should we think of
Bhutto’s statement? Do we find any
logic in his statement? Could we get
a coconut from a mango tree? We
can expect only a mange from a
mango tree. Therefore, what actual-
ly Bhutto means when he says that by
killing Hindus he can conguer Kash-
mir? Can we liberate the forcibly
occupied territory of Jammu and
Kashmir from the hand of Pakistan?
Can we liberate the Hindu race or
religion in the sub-continent by kil-
ling the six crores of Muslims in
India?

No, definitely not. Sp it comes to
thiz that Bhuttg can kill the Hindus
only to wipe out the Hindu race from
the eastern part of the earth and that
can be the only meaning of what he
has said.

I am sure we are going to defend
Kashmir if Pakistan attacks Kashmir.
We cannot make a gift of it to Pakis-
tan. I am sure we are not going to
give him Kashmir. Then what hap-
pens?  After killing the Hindus in
Pakistan, if Bhutto does not get Kash-
mir, he will start killing the Hindus
of India. What does he mean?

The Pathan dictator is now after
conscription in hig country. ‘There-
fore, today it is not only a mere prob-
lem of rehabilitation of some refugees.
Today it is the question of survival of
Hindus or Hinduism in India. That is
our danger.

In my country we have got a leader
who is the symbol of democracy and
socialism, who is the symbol of huma-
nity, who is the symbol of glory to
India. In the world arena today he
has given enough after independence.
Therefore, still we have the Muslim
private law in India. But today his
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duty is much more onerous. He is
called upon to keep his promise to
liberate the forcibly occupied part of
Jammu and Kashmir from the hand of
Pakistan. Today he is called upon to
be the protector of Hindu rule and
Hinduism in the eastern part of the
globe.

Sir, this country is encircled by
some hostile neighbours. On top of it,
the yellows, the Chinese dragon, Chou
En-lai begins to whisper in the ears
of that dictator of Islamic Republic.
Within the country we find the sinis-
ter activities of Chou En-lai's counter-
part. Also, so far our leader has res-
trained hinself in his behavour to-
wards Pak stan because he wanted to
avoid any vommunal fury in the coun-
try. He wanted to protect the Mus-
lims in Ind a. However, today we beg
of him to le much stronger and much
harder. Rihabilitation we can do but
in a humtle way because we are a
poor natiorn. and this will take a long
time. Naturally, the Khan-Khanna
game will last longer and the refugees
have got tg. suffer to that extent. But
how long will we tolerate this game?
Let it go sn, but for heaven's sake
bring those innocent, helpless gne
crore Hindus in Pakistan gafe to India
or all of them will be butchered.
Let us finll out ways and means to
bring them safe here. In doing so, if
our leader thinks that any measure,
however strong it might be, is neces-
sary, we should ask him to take that
measure. It may be a mild police
action or a war.

it qurly (frame)  SuTem wEIAm,
wEMET A weqr v § aedi ¥ ) 5w,
faar mfy oWt wwrt gt fawe 7@
& | werTTel & farg, epA| ¥ o, el
& fA 4 £7 ITCT YT & AT AT
FHFW T E 37 % g ®F ¥ fag
qETT T g, @ T oy ;A 77 A
AT BT F0L Sl ®IW AT B, IF
& Y ¥ A0 waT £ ey o 2
T Iq AT T7 TEA F1 T WA 7
qu frar sAT afed | gaTe 3w
112 (Ai) LS.D.—5.
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qTA AFEAT R AHET TEAT T 0
FTAM I T F I & argm g 77
FH H F9 49 GFIT GO AR A9 o
fegmma @ wT g 9ifze fF feat
AT &+ ol w7 wfeat A w0
fordt a8 Y &, 7% wAEAT w5 A
fa=ft Irftg qare @9 W W
& S &t ot w7 @ g fE 3
foad AaTT &t wravadar & 1 & SrEan
§ & wawrsart ® @w gu wEEl
¥1 wa-g faar amr afgd

oI T7 WL qZF £F e o
@I & | W Sl eI faar Jmr an
D wET g o ouw A dw § s
qFT I A AL A A N faew-
qq 2, o FAveATrHE &, ag ot T
gt #Y ATe AT A w @R * fAw
qar 7T

el & ot faod &, § qu SRl
¥ wed ¥ aFEa ¥ aga g
agi % fr 7 faqs, a1 =TT A a1 9w
¥ omg feedt & & froat A
FETET & aTF FTF A | G@F AT FHIA
£t &1 78 w4y @ frar & fag am
o Fft ot S R, 9% oF fre A
qz & | fro & @Y out g4 &
ém,mmﬁurwﬂmw
qr ¥ feray ST @ Afew arg § ot
FHW & & A € /A I
oET & | aFE, FAe AR F wRe
@ &=, d7 |\ 97 W 9= q
EAR T K T aAF T AGT B |
g TTET T AT ¥ 1 WK HEI
Wz TH a% ¥ F A a0 AW A
F;rag_;wﬁa%r:qm%mﬁm
ER GRS S U L A
faeeft wET & wax fwady & @off ar
wé FeafAar &1 &7 @ & W IR
FAT T W A F AR F
¢ | fead 1 a0 T & g9 K
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[sY am#]

g | fivar Y gar wowie & i wr
§ ar € § 1 AR amdEr agdr w7
& &7 @ ST @0 qgem ¥R oAy
g gFr wfgd fr fegm &
wie & I AR 9 1 owEE ¥
faw ar frft W ¥R fog 97 o,
@ wE § FFT wfET 9% I3mF 47T
T qHg w1 WL TEY AT wnfEy |
frest arv mfgaae & fearai w
TadAT FIEEWT A IST 4T | TAR
FH HHF &Y AT @ 97 | IFH FHA
4 wOET I R A fasgw & A
Tt & Afew o g% a=dt § O wAw
we? 0% fE FT dgr WA 92 qE
Q! @ | FWT FT FB A1 WE
g e | oF W) 99 ¥ s
F7 W Fod gl & = faw
T 9T IF F 497 WAl g, IqH
T8 g1 wifed | oF v § w wg
gy g0 e & A o § s
Iew fedt g@ § Af d=r S
anfzd |

feeelt # wrg 3& f& gFA1 &t
e aF TR G ) A ¥ T 9
T Fifpr § T2 73 T § TWaw
TET § 1 T FETO A F 97 §,
P AFE & 99 § 4T awas
g7 T AT §, ITF 79§ | IFAN
A1 q2g-9%8 0¥ ¥ fggena § wifeat
7t g€ & 1 fegemT & s @@y
9fed FATETAA A€ & QU5 F qFA
¢ W W WEIT HT FHIT FT FHS
wr€ Wy @ ) KT T A Ao
g | W B §5% § fgEa @ 3w 9
S AT A A A AT 59qr
. WIN FT ST AT § IT U &
T 1 | [ wOEg g gw fw
Fg @9 R T VT I¥ I
S § | Fq T wel w7 IHA
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%) FOT ¥qq F g A Ay AN ogaAr
g ST Ftw oW wr@ #r Y
o1 =T € Q1 A1, g @ s
AT T F | FfFT T A AwT
g, M B gofyw £, wow § O o
B & 7 o w § A QA are &Y
W # g e wrg, fegena
¥ aad wWE AN AHIER FT
A AN §, FHAIIE F) HIA HEA
FATY §, TEET AWAT WOA qHA WA
€1 giFa oA N 2, S
WY g4 T ASER A AT fE
w1 Y St §T A @ wf ff o
g F8 TFN £ f@ Fwe s
§ favng 71 & 7 e s & FAY
g @ %2 o arT wmowl FT F,
F1€ FuT AT o W7 a7 gz g fw
W) FF-FE WHEIT §, A AT Fifzar
g St T FEraEr e qtgw g
IT T T 0Fs faEr o |15 7 oA
L UNIE G (B R s ot
WToFl GEAr &7 grEm fE s
aFT ¥ Sgrer I fERy o w1g)y
¥ a@rg g g | M9 F® wwd &
ag Frogd wuwl q 37 F fan &)
afew 3 @1 g7 F WA 4, 7 afew
T FT Tl TR 4, WT W v
¥ ey 9, fegEma w1 wwar & 37
A AR 9 ATHA W9 A SN &
WTEHY &, WY 1 AT FY qewE ATES
g W9 TN IR 7ATE F FTA FA !
AT GUFTL GFAI &1 GHET F A
FAT ATEAr § & IEF FAFEIEY
FEH FSAT T W GEAT  F7H)
g i et 1 ot smaT o9 ¥ s
THT @Y & fau 7 faq |

AowS @1 A g fF e
! Fwal F T@AT SATer Hig St
% fa=i % 91 F7 faar & fis a2 & 720
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qrg Y W@ ¥ HIWT AEHY FEH OHA
T E | Y S @ AT wrEw? F§ AN
gaT & 1 IFar ol § gAg W aga
@ fear $73 4 IFF ww gere
g WL I 7Y a9g § W9 g9 fefafa &
9% &, faa smgl o7 43 § IR
F awg ¥, IF AT nTaEr @
43 &1 AfFT 39 wewdr Tt £ wEy
Tz N aw Ffaw 3 & far 49
T E q A a7 Y g we @ I
T EY ATFTC IAFI FIHT R A9
Ffao AT g e FTeor A 27
F gz F f& I o1 oA Fmd
ag wE &, 3ITY T Hig g T g
o7 T FIZ AT T2 T NI & AT
S & NFET W F AT FIHT TR
FATX AL TAT £, IEF) A F1HT I
AR ¥ o) FafeT wvar 2 &
awaar g fF o gz & q@rf § sER)
a3z F7 faar g w7 9 F99
7 A% 7 fagr sw oo ¥ FT%
BZ-BE T JTHE TF qA §, IR
agi T THHT AT | 7 fogw ArH F
AT q g1, 7 fa% stwrd syarfgt
# fan ag &l 9 afer gv o
T F1 47 Y wF g fi ag Al
F) A2 T IV N FW g, a9 F fog
THFTT 3 WY OAT ATOHT FLAT =0fgd

& o9 ¥ @ AT § Fgwd g fF wrwr
& qrfFcrT 1 9%H17T QY qE.T R
o7 g Ry #1237 & A
fearoedt w8% w w § quré
g & 1 afFF 7@t F gTET 97w
& WY Ty qAF T ¢ TAR1 Y Y
g | feedlt A1 PR T O
F' wAwrdr F 9 afzat ¥ wraa
§ A T TANF TR T § A
agl =T A feg o wwa § A
I FRAWI w1 oA wiwi ¥ o
@ g | gfeat & wYaw & sfeal
F faar qF guar & fear ™ § /)
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g wnRal, miFd sefEal @R
faal %1 agi & a¥en mar , 97 T
®1 AT T M@, ITH TG
TEY BiTr m § ? T avg A arwErd
o aF w9 F I oo
qET 319 FORT 9T AGY § 7 faee
& qui wadt ¥ qry 91 g9 oA I
g), I7%1 Al Zg TAE H @y Aw AfET
§ @ 3R @ a9 T AuAr 7iTEr
T @Y £, IR T§ T A T A
w1 swfaFrt 78 & 7 ITH) A FAET
afag1z gt arfed | feest ¥ @R
qAF WL OF FIEHY F1 A geray rar
z @ & sgm & 7z 99 fEmw s
@17 72 oAr g W § sar afeErd
¥ gar7 fegel & v FT §
THE M AT @AT AL T FAT
w7 fewet ¥ g7 Tg4 Al & A
TH qA7E TAAF AMATH

TN & TH ATV AT | A
IHEY FAFEd gt g 5 Frawra
A 43 9 | 7, 70 § ITH Arg A
fod 77 § SfeT v w7 @ &
i3 4, greife I Ggfre oY, 97%
R R § 1§ TEFergTa
TIT AT | qt & FEANT AR A 9 o
g Fer fF qg a1 SFga g, -
FoTgCr TG £ | WAT WEIA FY FHGA
¥ w1or ag & v ag fa| &1 wel
Ot 2, 3¢, foamg iy 979 weg &Y 41,
ITwY X §, afEal ®) G| THEW
gil 7gY &, W& & g gy T g0
X9 T@ F 9 W oAy A § q R
q fam® dzr #7& & |

oy gty @ 1T A F | GE |
aqr fevgeara & ot feeml # qamarai
%t 8.3t g€ IFAT ¥ IR AT A
TR F AT T AT & wfET 9
39T @ & FoeT forg ®) s @
g, STH AW AT G qF G FA
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[ 7]
& | T Ty A FY wrfg 7T wI-
ar feg 33 & 3 1 o § A 13
T & T 7 & At £ 3w
ITFT 1 A A F@A gor for 43
1 T Y B R R o R} 43
T3 F7 2 fF 29 @ 9 Y, ww
92 FW F1 | AFT TZ FTHT ¥
FU § T A7 AT AR w3,
raray At g, fEaet #) Serear
§ | 5= odY 17 If fadr qvere @
B T @ R s 61 fawarw e
IH 9T A TZ AW A ®W@T WA |

v 3 Proastumg ¥ fradad
AT oA 3w F oA A wEar
Z 1 & 7 wgm 5 qvwrT @ & Al
g wfFmm f: Ng T FWT X
affetd @ a0 Fear & AfeT gard
FEATL S T9 Tg & A F arg F71
g, 78 T a= FC | arfEerd qr
g % F, adma g, wl fegarT
F =N ® FEW fzar s gAfAEQ
f& ag fergena & s amr AW F)
FHT A 1Al g, 72 F1€ Ao #7 9
gt Zat | aifEemra § @R A
o fad o &, I9€ g7 w9 feeaT
T WA & A owrgw) AW 79w
WTT 3513 AF4AT F Arq IITAT g,
fam fasr ag & o 3987 faeeiy
T FFAY 21, Iu T ¥ AR IAAT
fam=ar ash @it | AfeT w7y 7
fegemra & =3 /1€ 5 ), fet waEw
F T AT F41 T @Al g, wefagd
F1 g, IAFT A AY FiFT A A
Fam =nfgat 1 gt a7 e
& w=Ton F1€ 7T M F1E o o
T, IR TOHTL F1 THA FT, T80 1
=y At AEAfE = oge TEY
famgr 3

21 AT ad " wfay |zt
) w1 N Dfay | wArE wT FH
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IR A @ TE F 1 wTHr OFw F ST
T AT A T | A o qra
FTHT FIST &7 AT 3, Faw) 23 | AHA
difa Fee ot €7, fagaw, arer faad
a2 qn § I T S aven
|IOF A o A | W WA AT F3
fear @1 wrvEr Aw @) wom o
T w7 F R fH At F owwT A
el Y F MR wmg ® #YE
T fear @r 1 g3 gl
®, A IFRX A T oW
gazzr farg g, #ma id1, T =T
A FAAAL, §3 g F, AR 97 /T
mMT & AT § 49 99T, Aq. A G &,
27 FT Faralr |

Shrimati Renuka Barkataki (Bar-
peta): Mr. Deputy-Speaker, Sir, I
rise tp support the Demands for
Grants of the Ministry of Works,
Housing and Rehabilitation. If neces-
sary and if possible, we are ready to
sanction more amounts to this Minis-
try, becausg thig Ministry is supposed
to do humanitarian works. But the re-
port of this Ministry is not at all ins-
piring and, what is more, the Twenty-
fourth Report of the Public Accounts
Committee which has been given to us
is so damaging that laymen like us
are bound to be stunned after hearing
all the inside stories of the adminis-
tration that the report reveals. I am
not going into the details of the Works
and Housing Department, but I want
to say a few words about it. What-
ever labour or pain this Department
may undertake, whatever amount of
money the Ministry may spend to ful-
fil its work targets, carelessness, dis-
honestly and slackness in administra-
tion mar the results. The report of
the Public Accounts Committee re-
veals interesting stories of carelessness,
dishonesty and slackness in the Minis-
try which have resulted in the loss of
crores of rupees to the country. I am
giving one example that has been re-
ferred to as “Loss in transit”, Of
course, the Members of the Public



9475 Demands

Accounts Committee deserve congra-
tulation for the admirable heading

*“Loss in transit”, and this is what the
Committee say:

“In February, 1857, a Public
Works Divisional Officer of the
Manipur Administration entered

into a contract for repacking, in
bundles of 2 cwt. about 365 tons
of -corrugated iron sheets import-
ed from Australia in bundles of
about one ton each and for_load-
ing them in railway wagon at a
rate of Rs. 50 per ton inclusive of
insurance charges. In the written
agreement with the contractor,
howewver, the fact that the accept-
ed rate was inclusive of insur-
ance charges was omitted through
oversight.

On receipt of the materials at
the destination, a shortage of 6.75
tons (together with 585 numbers
of cover sheets) was noticed. Be-
sides, one wagon containing 19
tons did not reach the destination.
The contractor claimed Rs. 18,278
on account of the work done by
him. The Administration, how-
ever, preferred a counter-claim of
Rs. 23,398 against the contractor
on account of transit shortages
and compensation for failure to
repack the sheets in  smaller
boundles of 2 cwt. each. The claim
of the contractor was ultimately
settled by arbitration in July,
1960 for Rs. 10,967

So far as the Housing Department
is concerned, I am very much impres-
ued by the pictures of the magnificent
buildings which the Ministry has sup-
plied to us. And I understand that
one of them is meant for us also. But
so far as the subsidised industrial
housing scheme is concerned, 1 feel
that the procedure followed by the
Ministry has proved to be a failure.
I shall refer to another example. The
Public Accounts Committee say on
page 56 of the Twenty-fourth Report:

“A total amount
crores as subsidy

of Rs. 17.21
and Re. 21.06
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crores as loan had been drawn by
State Governments upto 3lst
March, 1962. Data compiled by
the Ministry in September, 1962
showed that out of 91,256 houses
which were built under the
scheme and were ready for occu-
pation in all respects, a* many as
14,660 houses (representing 16 per
cent of the total) had been tem-
porarily djverted for use by ineli-
gible persons (i.e, persons other
than industrial workers with an
income of Rs. 350 or below per
month). Besides, another 11,458
houses (over 12 per cent of the
totz!) were lying vacant.

The percentage of houses not
utilised for allotment to the eligi-
ble persons was particularly high
in Bihar (42 per cent), Uttar Pra-
desh (35 per cent), West Bengal
(37 per cent) and Andhra Pradesh
(34 per cent).

It had also been reported that
the econemic rent was not reco-
vered from the ineligible persons
in certain States. In Uttar Pra-
desh, the economic rent was ot
recovered from ineligible occu-
pants till November, 1959 when
orders were issued for recovery at
the enhanced rates. Even there-
after, more than 4,000 allottees
paid subsidized rents instead of
the enhanced rents over the period
1959 to 1961, In Assam, rent
amounting to Ra. 92,000 approxi-
mately in respect of the period
upto June, 1962 had not been re-
covered from the ineligible occu-
pants.”

So far as the Rehabilitation Depart-
ment ie concerned, it is also not ina
good state. There are so many ano-
malies, in the disposals of evacuee pro-
pertics, maintenance of records, in-
complete property registers, defective
accounts of sale proceeds, defective
implementation of training schemes
and other projects. Here tog I am
giving you an example of the kind
of costly mistakes committed by this
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Department. This is in case of a
scheme for setting up a production-
cum-training centre, This is what the
Public Accounts Committee say about
it on page 65 of their Report:

“In February, 1956, the Minis-
try of Rehabilitation sanctioned a
scheme for the setting up of a pro-
totype training-cum-production
centre at Kamarhatty, near Cal-
cutta, on an estimated non-recur-
ring expenditure of Rs. 2'32 lakhs
and a recurring expenditure of
Rs. 3-68 lakhs per annum. The
scheme envisaged:

(i) the training and absorption in
the Centre of a total of 140
displaced persons in the
manufacture of bamboo pro-
ducts, and

{ii) the marketing of the products
of the Centre, the sale pro-
ceeds of which were estimat-
ed at Rs. 480 lakhs per annum.

The training centre was set up in
October, 1957 and 110 trainees were
recruited in July, 1958. 20 of them
left durnig the training period. Out
of the remaining 80 trainees, only 59
were absorbed in the Centre after
completion of the training.

The total expenditure incurred upto
January, 1962 was Rs. 12-55 lakhs, of
which the non-recurring expenditure
was Rs. 302 lakhs and the recurring
expenditure, Rs. 9-53 lakhs.

The total sales from the Centre dur-
ing the period 1958-59 to 1961-62
amounted to Rs. 179 lakhs only.

The Centre was hainded over to the
West Bengal Government with effect
from 1st April, 1962.”

This shows that it is high time to
reorganise this Ministry on a proper
footing so as that it may deal effec-
tively with the refugee problem. I
am teld by one of my friends—I do
not know how it i3 irue—that some
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of the officers in this Ministry are per-
sons who have been found unflt for
any other Ministries, and that they
have been appointed in this Ministry
as a result of political pressure. If
that is true, it is high time for the
Minister to take note of it, and see
that officers who are . .

Shri Tyagl (Dehra Dun): 1 hope
this remark is not attributed te the
Public Accounts Committee.

Shrimati Renuka Barkataki: No, it
is not. One of my friends said it,
and I am subject to correction.

Shri Tyagi: I am not your friend!

Shrimati Renuka Barkataki: I am
not saying that he said it.

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): I can assure her that no
appointment in my Ministry has been
made on a political basis. If she
brings any particular name to my
notice, I am prepared to look into it.
We both belong to the same political
party.

Shrimati Renuka Barkataki: That is
very good if it is not done on a poli-
tical basis.

An hon. Member: What about in-
efficiency, those who are rejected out-
side?

Shrimali Renuka Barkataki: I
would like to suggest that the Govern-
ment of India should create a scparate
Ministry for Reliet and Rehabilitation
to speed up the work.

About officers also, I must say a few
words. It is a fact that disciplinary
action wus initiateq against defaulting
officers who were guilty of serious
irregularities.

“During the period June, 1857
to December, 1960 the Chief Tech-
nical Examiner's half-yearly re-
ports included 98 major cases of
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overpayment involving about
Rs. 10 lakhs in all, due tp sub-

standard execution of works. In
70 of these caseg involving Rs. 6
lakhs, disciplinary action was not
considered necessary against the
officers responsible even though
the overpayments were admitted
by the Department as in the opi-
nion of the Department, no mala
fides had been established against
the officers concerned.”

“This, agin, is from the Public Ac-
counts Committee's report.

An Hon. Member: What do you say
now, Mr. Chairman?

Shri Tyagi: I do not know to what
extent the P.A.C. report can be refer-
red to . . .

Some Hon, Members: Why not?
{Interruptions).

Mr. Deputy-Speaker: It iz placed
on the Table of the House.

Shri Morarka (Jhunjhunu): If you

want to keep them private, why do
you lay them on the Table? (Inter-
ruptions). It is surprising that the
Chairman of the PAC is making a
sttement like this.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The Chairman does not
know it. How comes guch ignorance?

Shri Tyagi: It refers to two years
ago; it refers to 1961-62. Therefore I
am saying this.

Mr. Deputy-Speaker: The hon,
Member may go on with her speech.

Shrimati Renuka Barkataki: It is
the 1963-64 report .(Interrup-
tion). ..

Shri R. S. Pandey (Guna): The

attention of Shri Tyagi is drawn .

Shri Morarka: I want to make a
submission. When an Audit Report is
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placed on the Table of the House
there is...... (Interruption) .

An Hon. Member: She is not yield-
ing ... (Interruption).

Mr. Deputy-Speaker: She
yielding.

is not

Shri Morarka: She has yielded. It
was a ruling given by the hon.
Speaker that the House cannot refer
to the Audit Report til] the report is
examined by the PAC; but once the
report is examined by the PAC and
that report is placed on the Table of
the House, the House hag & right, as
a matter of fact, g duty to refer to
that report.

Mr. Deputy-Speaker: I have allow-
ed her to do that.

Shri Surendranath Dwivedy: Shri
Tyagi knows that he only wanted to
save the hon. Minister.

Shrimati Renuka Barkataki: It is
very disturbing to note that even caseg
initiated in 1960 are still pending with
the Department. Another surprising
thing is that a Distriet Rent and
Managing Officer who xigned an agree-
ment ignoring the Ministry's orders
in April 1959 resulting in a net loss
of Rs. 8,500 had resigned from ser-
vice and the Department could not
take any action against him. These
are all things we have learnt from the
PAC Report We did not know of
them before the PAC submitted 1ts
Report; only now we have come to
know of them,

So far as the relief and rehabilita-
tion part is concerned, the vast num-
ber of refugees from FEast Pakistan
have created , problem for us. Pakis-
tan is making India loock very foolish
by dumping &ll the non-Muslim
minorities in India while being se-
cure in the thought that there will be
no large-scale refugee movement from
India to Pekistan. In retrospect it
would appear that India has commit-
ted a fatal mistake by aeeepting partl-
tion with a pre-condilion of exchange
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of population, a proposition to which
at that time Mr. Jinnah had recomcil-
ed himself. I know very well that
what stood in India’s way of accept-
ing that pre-condition of exchange of
population was India's faith in se-
cularism. But the price which India
has been paying for this faith for
long has  become exorbitant and
lately it has proved to be or has
become beyond our limit, Anyway,
India is in honour and by Constitution
bound to safeguard secularism and
owes it to herself to give protection
to these religious minorities, specially
the vast number of Muslims in India.
But the point is that India's high prin-
ciple and faith in secularism are being
made devilish use of by Pakistan.
Pakistan has found it very convenient
to push out its non-Muslim minorities
without any fear of large-scale retalia-
tion from this country. This is the
basis on which Pakistan is playing
its wickeq game, a game of one-way
traffic.

What is more, Pakistan is not only
dumping her non-Muslim; minorities
on India but is also dumping her
Muslim nationals in India with a
view to undermining the political
security of this country. As a result
of this one-way traffic while Pakistan
has greatly reduced its population

. and financil burden, India’s popula-
tion has swollen and her expenditure
on rehabilitation has snowballed.
About 9 million persons had migrated
to this country in the wake of parti-

tion and another wave of a few
millions is coming gafter the recent
communal riot; in Pakistan. India

has spent about Rs. 50 crores on
rehabilitation work; as against that
Pakistan has spent about Rs. 40
crores on rehabilitation work. But
whatever we have spent, whatever
labour or pain we have taken out-
side India. nobody knows how India
13 facing thig problem. I must say
that the External Affairs Ministrv
which is primarily responsible for ex-
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ternal publicity has totally failed to
draw the attention of the world
nations to Pakistan's cynical disregard
for human values and India’s humani-
tarian apprach to this human
problem, (Interruption.)

Mr. Deputy-Speaker: The hon.
Member’s time js up.

Shri Tyagi: She will
younger friends, not to you.

yield to

Shrimati Renuka Barkataki: So
many people disturbed me.

Mr. Deputy-Speaker: The time is
up.

Shrimati Renuka Barkataki: We
are not only facing the problem of re-
fugees from East Pakistan, we are
alsp facing the problem of Indian re-
fugees from Ceylon, Burma, Zanzi-
bar—practically from all over the
globe., Indiap refugees are coming
to India. Unlesg we take up this pro-
blem at the international level, I do
not think it will be possible for the
Government of India to solve this
problem. 1; seems that the Govern-
ment of India feels a little hesitant or
helpless to raise this issue in the
United Nations. I know, why the
Government of India js feeling help-
less. The United Nationg is 3 power-
ful forum to create international
public opinion and to seek sympathy
and support, but we have the bitter.
experience of the Kashmir issue. In
this world organisation with the cur-
rents and cross-currents of world
power politics we have seen that
sometimes the victims and the aggrie-
ved are put at par with the aggressor.
We have seen that in this world or-
ganisations that reflect public opinion
rion to get justice. But we cannot
leave the matter there...... (Inter-
ruption). We must invite international
or ganisationsthat reflect public opi-
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nion to come and see the situation in
India as well as in Pakistan.

I have to give up some of my points
because of the disturbances, But I
offer my thanks and congratulations
to Shri Mehr Chand Khanna, our
Minister, who at this late stage of his
life takes so much pains for the relief
and rehabilitation of refugees. He
realises the sufferingg of the refugees
more than any one of us because he
himself is a victim of the situation.

st frem A &3 (T31) @ 3Ty
2125, § §E 7 qEA ANE 9T
T g fF A ma 8 wrra e
faro o =7 31 e fzar

AT F W9 K 4g FFAT ST
g & mr S & & 720 F7 wm oM g
oS TIT 29 wrgArfEr o gmfeEr
¥Y 1T gAY e 2 | A 2t
s faat 7 faw = og =7 R T
T A TE A FEq A9 WAl
fF 7z fesgal w17 qaaaAl 1 w07
g | 5% ®hY 917 g F7 F7 AgTieE
w1z ganf@ F1 AW fqar amar 3

fegmm e fawdm afg
gHl I A K oz@ A &y gafy
T Y 2 & &1 avean ar fa gwr
it 0 T g wfET w ow w E
R TEET WATH E) T

ﬂﬁ!m;aw:ﬁmfﬂgl

oY famm oy d5 ¢ & TE@ 0w
w19 F @ T F FgAr Srvar v w1
TROMT @S & @gT QAT ZiEd
i @ fe g feg mrr v @ ) off tpmw
guT A1 7 I fzAl oF @ede 99
fear it zad a1 5 wo 59 v
TYATA FT F) qqt gAY WA 2,
s g fear wq we qifEETT
qEW & o wRhr @1 gw waw A
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78 #® Frmz 3 AT Wil /R
WETE gR | WF o o7 fgegml &
wHra qq FMH F OA@ GHAH [ A
T TG E | AEE T ogwsl wifeea
& qrrAt @ | 7fET g FEa & fF o
9 WIT MYATT T HAUA FarAr
w3 A qifsers 7w S s
& gz 7 f arfeen 7@ v &y

& @A A1 A1 97T 59T 37 g,
Afe A Smean g & oms 9 foarsie
& graeg § g0 q27 7)o g oew
v F fA7 w7 oqu ww qgd
F @Al A & gH wETH & W9 %
(e aT @wi A &1 7 o« AgE
A ¥ A aaw o frwgan & 0 wra
IAE AT FT AT ET AU AT TATE |
qar 7@t % @7z & Zwiv aw & g4
HEAT TAA Fi AT Fo0 | F wgT-
o @HT AT § WG & F1T FEAT AT
g f® 334 fvasir ¥ 5f7 & &
&t ag 37 wwey 7 G518 § 19 F7
W®E W gRewAr @ fan e
fexr 7 a9z 1797 & 1 F1F &7 e
w1 T 1 & W faeen wr & fw
€ ot fawE w7 WfEw foEa
€€ wrg IAY aw A fgeg wd oo
TF &, 97 a1 H 78 740 F=r amav
wrar ) £9-E W7 w7 § 3% fau a@y
weraft & afrw fegmt & fag dar
TE ) FEET R 3@ 2 M F gW
e #1 ggfm giar, gmt fan
¥ 39 avm & g w81 g
g1 WEET o

T F | F WY F g7 A2 A FOA
s g oo wiefia @ar ot  ma aga
¥ w1 # ) AT ATAE, Glo T o
Eto ¥ TR IAF  AfFA AT fAew
g 9 @WIH F Ffeaana a1 v
ag | oY IAT §Y MRl HIT eI
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2 Jwr fw wror ¥ qu @19 92 ar o7 fR
afsm am ¥ suaer ofrasr
ofFen & Sl #1 AT ¥ g
femg wr€ 77 g9 ot &7 w7 w2 foe
T AT WA K ATET T F | AN
T T IO ST T AT
‘q&F FHTET FA & fAw ar @) awr o
9y HIK TFA A @A AT I T F
&7 7 a7 THF W T AQECATT AT H
W FaTaT ¥FgET § a1 3990 6 g fw
AR A ¥ FE fF IE AR
¥ fEar w917 F 37 q2EN F G
T arfy fdy g7t omzdr &1 o127 0%
fazmar smg

oF WA gIe 7 fefasr
T BET
oY fasm = a5 @ Oifasdr g

T Hfa= g meFn F) A T IT A
¥ar T

& grre wrea fagea o ST
g f forr mmen P @ ar 9 3=z
$o AT freg 7% A7 BT F7 HIT 4 |
foa wmn # fegema & gaEewi
FT ATEE ZE 20 THZ WATT A FAT
w2 fm A ogqvdE 37 F oA
3 #7777 § wfax feg mifv=aia & wiwr
747 2 1 JfFA 77 qe8q 7 FAOI0AT
It miraa § g8 389% w57 wEr A
pfragor evamfag 1 v mm
famg # a1 &t av A award & 919
afs= a1 fF 29T ST aAaraT
a2t 7 ey Amw ¥ ar feT mfeT ag
a1 71z feg ) @ warn, 2w ¥ g
e g ? W e v F fAm d
£ HILRW & RIT K AT TATHE
F gra 7 fgar | Ww gw 3@ emaw
AR R O Pt & aroq &= A 8% )
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US-qUT g0 9T AT 08 T &
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9% 93 7E ag a1 qF 9% w6 £ a
AT AT R
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fF #mm wrg @1 g & fr faad mod
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g9 qfvada fear mr 7 os@msg ay
g & o fema st s oY feed
TET F AT G ! AT "R g
T A A3 WEAT A@a §FofFoag
g7 a77 § 5 773 7 g wefwr
faat 71 & 378 9@ "9 g f7 z97

. ¥ gZ AT AWAG S T4 A F7 T8

fr feg wefaagi &1 u<@ & I 919 7
FATAAT 7 9 A TH AT FT qEe-
arAt A fre #2 wrdr difer 7§ owdw
fomr a1 | wa & %7 WA & fa et
A AT A WETE P TH AW EwR
2w &1 gfa N AT gt qw ¥ a=
wefeat fegeaa & oo £ F T
aifeema o7 gE2 IW HIAF1 0w
T O WA SR WA 4w g
20 FY FOET T giaay ¥ faaa o2,
THY saTEr I &7 ard oY s @)
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qHT 2 | WT 15 g0 AT AT
FIF @ TAAT T ag & FIC fAwEg
AT T F1 1T 7 | a7 far aw
T ? I AT 3@ F1 gATA 8 fE IR
qray & faarz, 39% T w1 a9
qIT T R | gT A4T FLAL qgWT
FT ATH AT FAA A{ AT AFH 7
gt mar & 1 g\ ¥ AF war fFoag
wrfaz &gav § Fa Far ?

WS o9 qq § qF g8 T
IFAT § F 39467 SUmw wT T Ag
3T WA & gfaq | Faw anrar
T TiA F qE 0 F1 GIgE 7
#fex ot feaf g™ 21 favig T4 & 3v%
arq faadrg 7 &ifaq | i 91 fag
w7 qifeera i fawar 7 T@nT 1 "
A A( ITHT T390 & T W & G
T ST 3T T AR WA 72
FE FATA AT A ug W TR
Tww Tifay fF ag qaaw &= q9F
aT W TE T wAEE oA fegEi
& arg aifeer § &1 w1 & & 39
1 1 foradt goo afee= & @ feg
Fr AT WA @1 oA offenfy o=
gt g g @@ & wmag s
qiffeaT s @ ar A ar feg W
AT 7 TAFT agd {70 famr ar w7l
wa fr ag av w7 fgeg wey W A
I HHY g Wrare 3578 41 fr wanfaal
HT HIAT q&AT FT AL T q8¥0 #
A AT § avq T | o7 gw T8 & far
ar gad wgr i wow gere fadig A
qEg A T Qe &t w7 e
nif FeT &9 A7 o7 far g s9E
7R 0% Ted & {2 TAFES WE MgAwT
TV A1 | F0E WA ATET A T@T | BE
AT g A T ar ) R 7 o
FUTLT ATq A1 AL AT HIT WAL HT
HZAT FXAT F WM NAE F1 AL AYAT
A az fF o an e zfae
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& qai § WuS[ 78 TG F7 T4 faem
a1 4 gw Fg w@TEe 7 g
& @y fear o

wF @9 g ¥ qoe qwnA
Tigm g & ow ot fgeg ofema @
TE T | T T S0G FCAT Ay ?
e 7Y § T oHmaw W qgeee
g1 1 77 fF% SHT & g1 78 W1 & wy
F1 qAEATGT E | ®IX QW WoAT AT I3
T VAT T | WX ATH GG IAAT
q9T 7YX HAF T T &7 A & forg@
FfemE ST | 361 a@H F o
@ Tg gaE T MEAT EI g7 @
W "ET # 4 3 779 ¥ wiwr i
gt g & 94 WA & | TeE A
o § afed ot ges aw fago
¥ qfo 1 3% w1a w9 W g
Ffr7 5 3o @ mizfagl &1 Fredfix
¥ /5T 1 T A9 FHTT 9T WA T
@Ar & | 3 FUT ¥7a @+ a7 fa
A A" HegedAT &1 BT T E O |
oE OF AAT ATTF T FHT € FT A
&1 g 0 owwE qw o arg fa o
wWE? aFag AR g E | AWA
AT wToFg oWIw A7 gaug
ITET A F &1 o7 W E | gw AT qH
¥ TR gw A1 qiw dar "G AT AEL,
T & gardr @IET 1 uw ger feen
afxa T wegeer 1 AT F1 Y000
g wEm faar 91 w0 gh o #
Tz fion mm @ anarTw wefal #§
T NI, §F Wee | avs wgl famr
#fera i wegewT &1 ®Eg 71w AV f6g
& wger § a7 famr war 1 wifaw #m
T g AT AT ey ae o g ?
WOFHAT &6 AATT1 g7 AT IAR
FE & qHF M W7 A wfEge 4y
T fF ST FET FEW FT T 97 WR
ST IART GAT AZ1 T o) AT @I
qr A1 ferma & I41 797 e f2d 279
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g 1 {5 77 29 I 9 FgH AT
i, I AT we @k ¥ fai A
Wi @t qEsET § IAR BT E £ |
AT A FFIGL WIEAT AT IR AT
S § 1 agd #fF e frewmd
o fgrd W 3 FIEET R
# ad § 1 ag garaa frw & fodi
f& s@gan fimwn? famr sar a3 6
S & T F2 1 AT TR G AT 5
TafFag e arggaad
g 3o Tl § 9wt T § 1 @wEg
@ fau e o § fufawew @z 9
FTd § 4 AT TOT IV F fuaTAeITT 3W
TE & AT ATH 37T E A1 M A
7Y Fgr qT wwm 7

T8 Mg Ty § osgsr gE AT
TR 7T E Fa 2o AT 1775 T
# A9 FwiA F A7 40 qpiAad
gaam wfa | &% "qigr & faga
g T g fr oad fag b 4
TS FOAT, er3Ed AT TEAAIH
Fifg | FE AT ATRAT 9T AT <E
6 AT q&ATE £ W Ay &
faet  weT WY ZE FAg FFTET I
IFHT v 37 9 ATAR EAT & FF gl
NqAT FAR FAEIT S99 3R T a1
W1 gATT W, gWTQ &g, afear, W
g agd frm Ao & m 9w @
qMRE N

AT § Arq " & groi 0w I
YL T FEAT AEATE | WA WA O
A WTE TIATA F) AEAT T &Y A
& mrwl oF a1 T /Y AT T
g, FTTO0 WY g Al E AL, WAy A
A ma 3 7, o § e 2 A v g
fe 2@ # aEw &= A T | qqIH
w7 # el Fiww g T
et 0, agE o AF o fegat
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& o wirm Y F fag e T & ow
1§ A7 7 ) oD A B W)
foazdt wr &Y & 32 A AET W7
T UF T Ewie fag g, faat o
Ffauag¥ g smd fa7 gw qe o
¥ @ § | Na wegeen &Y forar frame
g AT Wl & fE owr o ge oam
74 fa feam

o i % ¥aq g w7 T 9
z fx feg=ma A aofFema & gim
fafaeei #Y Hifew ) 72y 2 1 oF Tm
g WT 0E AT AW qE gA
VR F ey ¥ qge A qfre 2
qf 7 o7 AgT A Afow ew IR
£ e Hifew & iy o9 517 ayar 7Y
§ | AT T HIET ) gM AT IR T
faamm ) FEdk A% =TS FIAT wiwA
& i 3w w1 mrafas wramat w1 7 AT
O AT ZTIN M7 HITHT 90E TR E
s wfaf=r 78 § g8 7 avEw A6
g

o § % Faw gl wmai ¥ Avg
T WET g7 $Em fF qw F Ay
famare 7 9o | g7 @ G917 T
% ¢ fF uF Fdr § 9 aeer ewr
LT T g & foU v AT EA F
foao wRt @ 1 fom st &Y feafa
"I BT AT £ 394 I 4T 9
w1 Ty & @ fog 9 fgg 77 <
Fifaa @A fear s 1 TR Wi F T
& ARl E9AR &T U WY TR
|/ATE )

15.00 hrs.

Shri A. T. Sarma (Chatrapur): I
wholeheartedly support the De-
mands of this Ministry. The
Ministry has achieved excellent
results in the performance of its tasks,
and there is no doubt about it—eo far
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as the rehabilitation question is con-
cerned. Yet, I want to point out cer-
tain things and place my views before

the hon. Minister for his considera-
tion.
First, I shall take up the question

of loans to Government employees for
housing purposes., The object is that
those who have np houses should be
given some assistance to construct
their own houses, In the bye-laws alsg
it has been clearly stated that this
assistance is to pe given to only those
who have no houseg of their own. But
in actual implementation, I know that
certain  Governmeni employees have
taken loans in spite of the fact that
they own houses of their own. The
rules and the bye-laws are there, no
doubt, but these are being violated,
and by their influence, they are able
to take loans to construct buildings
and let them on hire. So, I would
request the Ministry to look intp this
matter,

There is one other point that I
would like to urge in regard to hous-
ing. This sort of loan assistance is
being given only to the Government
employees in the urban areas or the
big towns ang cities. The result is
that the Government employees in
other placeg are being deprived of
this assistance. Of course, it is true
that there is scarcity of housing
accommodation jn big towns and
cities. But I would submit that this
assistance must be given to the Gov-
ernment employees in the rural areas
also. because even in the rural areas,
buildings are not availahle; when the
Government employees go there, they
do not find suitable houses for their
residence. So, I woulq request Gov-
ernment to extend this assistance to
the Government employees in the
rural areas also,

Now, I would say a word about
the administration of the Janpath
Hotel. It has been decided that it
shonld be converteq into a public
sector concern from the 1st April,
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1964, That is glI right, and there is
no harm in that. But I would point
out that aboui 41 employees have
been discharged from their services,
and there is a big agitation going on
about this matter., The discharge
notice say that those person; have
been found unfit for service in the
hotel. I may point out that those
people had been serving there for-
the last so many years. Suddenly,
how cap they be found unfit for
service now? It js possible that
there may be some other rounds.
But it does not look natural that all
these 41 employees should be dis-
charged in this manner. So, I would
request the hon. Minister to consider
their cases sympathetically and do
justice to the employees who have
been discharged from service,

Then, I come to the question of
rehabilitation. This question was
solved in 1861-62, and even some of
the rehabilitation offices were closed
and only some residuary work re-
mained. But, we are having the same
problem again in 1964 What is the
cause for this? Our Hindu brethern
who were residing in Pakistan have
been disturbed. There must be some
cause for that. Now, they are coming
here in thousands. Every day, we
are having an influx of about 5000 or
6000 persons agq refugees, and we have
to deal with the problem of their
rehabilitation. There is no doubt
that India ig noted for its hospitality.
We know how to sacrifice our lives
and give hospitality to  others.
Especially, we have to help those
who are in despair, It i a matter
for great satisfaction that the Mini-
stry is taking keen interest in this
matter, and our Home Minister Shri
Nandaji hasajso done excellent work
in this connection, and those who are
coming are being treated with great
care and attention. But I want to
know what the cause of all this is.
According to me, this is one sort of
wer agalnst India. According to the
definition given by Mr. Chou En-lai,
the aim of the guerilla war is to
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create disturbance in all aspect of
Government. Now, we are finding

the same thing in all aspects of our
Government, and we are finding
disturbances created py the Pakistan
Government. We are finding spies in
Kashmir. They are burning the
Quran there and creating a diversion
saying that the Holy Quran was being
burnt by the Hindus. They are also
slaughtering cows before the temples
in Kashmir and saying ‘The
Mohammedang are creating such
trouble, and they do not want you
Hindus here’. This is the argument
that they are putting forward. All
these things are the creation of their
spies, [Even in my State, the same
thing is happening. I would draw
the attention of the House to the
statement made by our beloved leader
Shri Biju Patnaik in the COCrissa
Assembly wherein he has clearly
stated that the disturbances created in
Rourkela and other parts were mainly
due to the action of the Pakistani
spies. So, it is clear that Pakistan is
going to create disturbance in all as-
pects of our administraticn, and there
is no doubt about it. In this connec-
tion, T may say that even the destruc-
tion of our helicopter in the border
area with our high military officers
may have been due to the policy of
Pakistan to destroy our high-ranking
military officers. Even the non-trac=-
ing of our missing plane may have
been due to the mischief played by
Pakistan. So, in my opinion, the
Pakistan Government have a ready

begun to operate 5 guerilla war
against India. It is not an easy
matter ~ We have to consider this

matter very seriously and solve this
problem. There was no reason for
disturbing the Hindus in Pakistan
in 1964. And yet they are creating
such troubleg there, and that is be-
cause they have an idea either today
or tomorrow to declare war against
India. So. we must be very cautious
in this matter, I would draw the
special attention of the whole Cabinet
towards thig matter.
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In this connection, I would like to-
say another thing. The other day,
our beloved leader Shri Lal Bahadur
Shastriji had announced that we had
to send delegations to the foreign
countreg to expose and publicise the
action of the Pakistanis. But in my
opinion that would not suffice. In
addition to that, we have to invite de-
legations from other countrie¢ and
show them actually the jnhuman atro-
cities perpetrated upon the minorities
of Pakistan and create the correct im.
pression among the foreigners and the
foreign countries so that they know
really what is going on and what sort
of inhuman atrocities have been per-
petrated on the innocent minorities by
the so-called civilised government.

It is our duty to look tp the welfare
and rehabilitation of these refugees T
shal] deal with the question of reha-
bilitation, so far as my State is con-
cerned.

From the time of the Partition it-
self, my State has been rehabilitating
refugees to a great extent. Many re-
fugees have been settled in Orissa and
their welfare has been looked after,
and they are now going on smoothly.
Even the Dandakaranya project also
mainy relates to a great extent tg my
State,

My hon. friend the lady Member
opposite hag remarked that the re-
fugees in Dandakaranya were facing
difficulties in many ways. I would
clearly say that it is a baseless charge.
The first charge was that there was
water scarcity there. I would invite
a]l the Members to visit the place
and fing out the actual position for
themselves. There is no water scar-
city there at all. So far ac drinking-
water ig concerned, tube-wells have
been constructed there, and fresh
water has been supplied to them. But
there is an agitation among the Ben-
gali refugeeg there that they should
have tanks for bathing purposes, be-
cause they are habituated to
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taking their bath in the tanks. So,
they want tanks, But tanks, accord-
ing to our sanitary regulations there,
cannot be allowed to be constructeqd in
this area at this stage, In addition to
that, they want fish. If they have
tanks, they can have fisheries also.
That is the only point, but there is no
water scarcity at all. If my friend
wants that they should be provided
with tanks for bathing purposes and
fisheries, they may have them, but
from the pnint of view of health, it
is quite objectionable and not at all
permissible, because these tankg are
sources of communicable infectioug
diseases. So, I request the hon.
Member to correct her opinion

The State is facing a difficult pro-
blem in rehabilitating the refugees.
My State is noted for poverty. About
one third of the population consists of
the tribal people. They g§o not know
what cjvilisation is, So, my State hag
to do many things for them, to im-
prove their condition, but our finan-
cial resources are limited. It is a
purely agricultural State, it is lagging
in industry. There is no big source
of income in our State. We are fac-
ing these difficulties. And as for the
refugees, simply providing them resi-
dence or accommodation will not
satisfy them. They must be given
employment. For that industries must
be started. In this connection, I
draw the attention of the Ministry to
a scheme submitted by our belived
Chief Minister to encourage industries
in Orissa, and give these refugees em-
ployment. I request the Minister to
consider that scheme favourably and
grant substantial funds to meet the
expenses for the benefit of the re-
fugees,

In addition top that, we provide the
refugees with modern amenities, but
what about the fate of our own
people. In the Dandakaranya project,
all the refugees have been provided
with moderate amenities but the in-
habitants of that area have been de-
prived of existing facilities. That is
another problem to be solved.
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So, my State is trying to improve
their condition, but how to do it
without financial aid? There is pro-
vision for improvement of the tribal
people in the Budget. I request the
Ministry to enhance the contribution
to my State, and assist my State
financially, go that it will be in a posi-
tion to face these difficulties,

Shri N. C. Chatterjee (Burdwan):
I feel it my duty to administer a note
of caution to the members of the
Government and the hon, Members
of this House that ther are serious
misgivings in the minds of the people
of West Bengal, particularly the re-
cent migrants who have come from
East Pakistan, as to what is going to
happen as 3 result of the meeting of

the Home Ministers of India and
Pakistan
You remember we had the very

unhappy experience of a similar meet-
ing which ended in the India-Pakis-
tan pact which is called the Nehru-
Liagat Pact. At that time, one of
the greatest sons of Bengal, and one
of the greatest sons of India, protest-
ed. Of course, he was then a Mem-~
ber of the Nehru Cabinet. He was
Dr Shyama Prasad Mukerjee, In
spite of his protest, the Nehru-liagat
Pact was entered into. We, a5 a se-
cular State, kept our word of honour.
We implemented the pact, and we
did not want to torture or drive out
of India one single loyal Indian Mus-
lim, and we kept our word.

Shri Shinkre (Marmagoa): Nei-
ther loyal nor disloyal.
Shri N. C. Chatterjee: But what

happened? It was implemented uni-
laterally. 1 remember that Shri Lal
Bahadur Shastri said the other day
that he did not remember the figures,
I can give you the figures,

15.15 hrs.
[SuRrt KHADILKAR in the Chair]

Dr. B. C. Roy told me that as a re-
sult of the Nehru-Ligat Pact, out of
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the nine lakhs of Muslims who had
left West Bengal for East Pakistan,
eight lakhs came back, and they were
all rehabilitated properly.

Shri Basumatari: You have got the
census?

Shri N. C. Chatterjee: And they
were rehabilitated at Government ex-
pense.

Now, what is the picture on the
other side? It is a -tery of grievous
disappointment, Unfortunately, Pakis-
tan did not implement the pact. There
was regular torture and progressive
persecution of the miorities, and T do
not think Shri Guha at all exaggera-
ted when he said that deliberately, in
a planned manner, the Pakistan Gov-
ernment has been treating the miori-
ties as Jimmies, You know that both
Hindus and Christians have been
treated as pawns in the political
game,

Actually, T resent the expression
“communal disturbances” with refe-
rence to East Pakistan, There are no
communal disturbances. It is a mis=
nomer. Actually, what has happened
is something like a communal or a
religious genocide. 1 happened to be
a member of the International Com-
mission appointed by the International
Commission of jurists to enquire into
the reported genocide in Tibet, and
along with the other eight members
who came from diffrent countries,
Judges, Chief Justices, members of the
Supreme Court, Prime Ministers and
others, I had signed that report con-
victing China of deliberate religious
genocide. That is exactly the plan
which Pakistan has launched all this
time,

Therefore, our people are rather
apprehensive, but I hope, I wish and
I pray that Shri Nanda will have, this
time, a more realistic approach, and
wili see that it does not end 1n a
-pact which will be again unilaterally
implement&d, and will lead to more
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persecution and no relief so far as the
minorities are concerned,

I have told this House, and I ought
to tell you now that consciously, deli-
berately, they have planned this kind
of minority baiting, in order to scotch
and kill the democratic movement.
There has been a growing movement
for the establishment of a popular
Government, in order to oust Presi-
dent Ayub's totalitarian regime, and
that is why President Ayub and his
henchmen consciously, and eliberete-
ly started this game—call it genocide,
religious genocide or communal geno-
cide—in order to divert attention and
in order to thwart that movement.

I am happy to say that distinguished
editors among East Bengal Muslims
who were running important papers,
immediately the Khulna carnage was
started, wrote strong editorials con-
demning this kind of minority baiting,
and they said it would lead to dis-
aster both for India and Pakistan, it
would bring no good to Pakistan and
would ruin both the countries, And
what has happened to them, you must
have read in the papers. In the last
three days, each one of them has been
subjected to forfeiture or impusition
of special security to the extent of
Rs. 25,000 or Rs, 30,000, which means
those papers have been completely
gagged,

1 would request Shri Nanda and the
Government that f thev want really
reliet and rehabilitation for the tor-
tured and persecuted miorities, the
first condition preeedent tp the talks
should be the implementation of the
first clause of the Nehru-Liaquat
Pact. We have never repudiatrd
that pact. I think Shri Tridib
Kumar Chaudhuri read it out, 'That
Pact said:

“In respect of migrants from
East Bengal, West Bengal, Assam
and Tripura, where communal dis-
turbances have recently occurred,
it is agreed between the two Gov-
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ernments of India and Pakistan
first ....

“there shall be complete freedom
and protection in transit.”

Deliberately, they have violated it.
I told you on Friday l!ast what I saw,
standing at tho Petropole railway train,
They are doing it. 1 to!d you that
hundreds of young gicls and women
have been taken out from the rail-
way station and they were not allowed
to come over. This plea that there
were no migration papers was entire-
ly unfounded, because the father and
the old mother are aliowed to come
without any passport. bu! the young
giri is dragged down from the train
and kept back. Today's news is
worse, The railway staff in  East
Pakistan has struck work and they
are not allowing anv train to come
from Benapole, which is the last sta-
‘tion in Pakistan, to Petropole which is
the first station on the Indian horder.
But that does not matter. They can
possibly walk down this distance, but
what I demand, as the %ret condition
precendent to the Nanda-Habibullah
talks is that there must be sale tran-
=it of these migrants. Secondly,
there shall be no molestation of the
young girls or women, which has com-
peletely shattered our people, We
can not stand this.

1 have given you the figures: over
20,000 have been  killed; Shri
Guha said in Parliament that over
20,000 have been killed in East Ben-
g€al. We do not mind that, but what
has pained us more, distressed us
more, not merely Bengalis but all
scctions of Indlans, what has shocked
India, is this. Over 6,500 girls have
been abducted or kidnapped and there

is no trace of them. The Irst thing
should be that they sghould
be rescued. The first thing that
Bhri Nanda and Shri Habibullah

should discuss is, how to rescue these
unfortunate girls. 1 sporoached Shri
Nanda. He said, “I will utilige the
International Red Cross” That has
not been done. Then Shri Nanda
thought of sending down some distin-

112 (ai) LSD—8.
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guished Muslim leaders, who can be
trusted, both men and women, | know
that there are Muslim leaders in
India who are willing to go to East
Pakistan for the purpose of rescue.
They are ashamed of this conduct of
Pakistan; they say it is un-Islamie, it
is inhuman; it is barbarous and we
must do our duty by India in this
crises and show loyalty to India
Nothing has been done. I think this
is the first thing that should be taken
up.

We take particular pleasure in thess
distressing days to condemn Pakistan
Government. But what is our Gov=-
ernment doing? What has our Gove-
rnment done? Cannot our Govern-
ment arrange for these migrant trains
to come under the Joint auspices of
officers of two Governments? I have
requested bo'h Shri Shastri and Shri
Nanda to do something. I am asking
Shri Khanna also to consider that
Pra-tically, in the first clause of the
Nehru-Liaquat agreement, under the
joint auspices of the two Govern-
ments, they ensured safe transit;
whenever any Mussalman wants to go
away to Pakistan from India, our
Government feels it a sacred duty and
sees to it that he gets safp transit to
the Pakistan border. Why should
we not demand that our officers should
accompany these trains and see that
they are not subjected to this kind
of molestation or ravishing of women?
I am sorry to say that our ,Govern-
ment has miserably failed in its duty,
in pulling up our own officers in the
office of the Indian Deputy High
Commissioner, Dacca.  Systemati-
cally, thousands of migrants were
queuing up at the office, and they are
being subjected to illegal gratification
and also ill-treatment and misbzha-
viour at the hands of our officers.
The reports from Pakistan are heart-
rendering, I have forwarded some re-
ports to the Minister, but up till now
nothing has happened. Shri Nanda
wrote to me day before yesterday
that the Deputy High Commissioner
has completely denied the correctness
of these charges. This denial, we do
not accept, Shri Shastri told me a diffe-

-
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rent story. He said, “l asked the
High Commissioner in India to go
down to Dacca and he went down and
took some action. Therafter there
has been some improvement.” But I
have got today letters; some of my
friends have also got letters; these
letters are in Bengali,  Fortunately,
they were not censored. [ sall read
one letter which I have received; it
is dated Chaitra 7, that is, 27th March
It is from a prominent citizen o! East
Pakistan, who is still 3 Pakistani citi-
zen; he does not want to migrate to
India, he says:
“Sir,

I am sending you my thanks for
strongly criticising in the Lok
Sabha the indifferen-e and cruel
behaviour of the officers in the
Qlfice of the Indian Deputy High
Commissioner at Dacca. 1 am
reliably infromed that the cor-
ruption, graft and the ill-treat-
ment are still continuing at the
Indian Visa-Migraion Office at
Dacca. The clerks of that office
are regularly seeing every even-
ing, approved or unapproved visa
agents in the hotels as they used
to do before, They supply visa
and migration application forms
after receiving some money and
extract money for ex-
pediting the issue of visa
eic. The agpproved visa agents are
all known to the Visa Officer or
the clerks. Although they be-
long to the minority community
here, yet they are ill-treating
the fellow members of the some
community. Moreover, it is very
difficult to go to Dacca and secure
visa. etc. It is almost impossikle
to get admission into the office.
If anybody enters into the oflice,
the clerks harass him unneces-
sarily. For passport appiications
they fix a date after a long in-
terval and things are expedited
if money is paid. Regarding ap-
plications for migration, dates are
given after two or three montha.
Even now daily thousands of
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members of thg minority com-
munity are queuing up at the Visa
Migration Office.”

Cannot our Government stop this?
Can we not stop this? I ought to tell
you that Shri Khanna should go
down—] am appealing to him to do
so—to the border arcas, the Indo=-
Pakistan border, He wil]l be amazed
to find that infiltration is going on
daily, on the West Bengal border from
Pakistan. Hundreds of them are coms-
ing every day. It is going on in Assam
also. 1 had the privilege to be ele-
cted as the President of the Karim-
ganj Convention which took place at
Karimganj-Cachar border, afier
Tukergram -fell and was illegaly cap-

tured by Pakistan, All parties of
Assam invited me. Shri Chaudhuri
was there, and Shri Kamath was

there. We toured the Cachar-Pakis-
tan border. I came back and reportcd
to Shri Shastiri on that  Qur report
was that about a million Pakistanis
have infiltrated into Assam and we re-
ques‘ed the Government todo some
thing about it, But nothing wasdone,
and the result is now many more have
come, and it is alleged that some of
them were coming under the auspices
of very big men, high up in Govern-
mental authority or position, Even
today, when we are condemnirg
Pakistan, the infiltration into India
is going on. Unfortunately, my old
class-fellow, Lord Radcliffe, whenhe
gave the Radcliffe Award, made the
border area a Muslin: mzojority area.
We do not want the Muslims to go.
But I want the border to be streng-
thened. I appeal to Shri Khanna to
see that this infiltration is stopp=d
somehow.  Otherwise, rehabilitation
should be done in the area. I do not
at all agree with my Chief Minister,
Shri Prafulla Chandra Sen, the Chief
Miniser of West Bngal, He is entire-

ly wrong. I led thal dclegation of
all parties to the three Ministers,
when they came to Calcutta-Snri

Nanda, Shri Krishnamachari and Shri
Khanna. All of them were thuore
and we bad frank discussion for two
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hours and g half. Shr; Scn, the Chi~f
Minister of West Bengal, said taat
West Bengal has reached saturation
point and that no refugees can pos-
sibly be resettled there. Everybody
kept quiet. I am publicly, on behalf
of my people, :xpercsing my gratitu=
de to the other States, particuiarly,
Orissa, Madhya Pradesh, Maharashtra,
Assam and other States, for com:ing
forward and helping the jefugees and
ailotting land for making rehabiiita-
tion possible. But it is not correct,
that there cannot be any resettlement
at all in Wes! Bengal. I have got
here in my hand a pamphlet entitled
A Scheme of Refugee Rehabilitation
in the Sunderbaas by Satish Chan-
dra Das Gupta. I will send it on tc
Mr. Khanna, If there is any real dis-
ciple of Mahatma Gandhi next to
Acharaya Vinobha Bhave it is Shri

Satish Chandra Das Gupta. He was
the companion of Mahatma Gandhi
throughout his Noakhali tour and

spent days with him when he was at
Srirampur. He has written this. All
the figures are here. He js not 3 man
to exaggerate; he is not bringing
politics into this thing. He says, in
Sunderbans you can easily settle
30.000 or 40,000 families. I am not
saying that West Bengal can abseric
all the millions who are coming, We
do not know how many mi'l*ons rmrore
will come. But I think Mr. Caau-
dhuri’s figure is only moderate. He
said 2 milions would be coming in
the immediate future, But what has
our Government done?

On the 29th January at Govern-
ment House in Calcutta, ¥r, T, T.
Krishnamachari, the Finarce M:i.s-
ter, Mr Nanda, the Home Minister
and Mr, Khanna met us. All  the
political parties of Bengal were unli-
ted. We demanded: Kindlw pursu: a
polecy of open door; remove
all restrictions and arranz: [=r reha-
bilitation: accept it as a national lia-
bility. Mr. Nanda, after due
deliberation gave us the word that
be would relax, becaus he is
sotisfied that they cannct  possibly
stay on. On the 29th February, the
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tudget was placed befare th> H:zuse.
They realised that not only thousands
but mass immigration is bound to take
place. Waves of immigrants will
pour into India, But when the budget
was placed one month later, on the
20th Feburuary, there was no trace of
any indication of the responsibility
of the Government of India for
making any provision for rchabilita-
tion of these new migrants, and we
were disappointed.

It is also correct that this infiltra-
tion which is going on must stop.
There are pcople going from West
Bengal to Pakistan and coming back
again. I do not know; it seems the
border is a smugglers’ paradise bet-
ween Peirapole and Benapole, 1 wus
told that both Hindus and Muslims
are carrying on this trade, Something
should be done to check it. The best
way to check it is to build up our
own border force, not merely the offi-
cal force, but our own frontier guard.
We have suggested that and it should
be taken up,

1 am also suggesting that Mr. Khan-
na should go down to the Mana camp,
I am told Mr. Naskar was there.

Shri Mehr Chand Khanna:
been there 15 days ago.

Shri N. C. Chatterjee: I am not say-
ing there is choldera there; I do not
want to say anything which is incor-
rect: But the report is that the con-
dition there is very bad. There is
absolutely no provision for water:
Drinking water comes from Raipur
which is 6 to 8 miles away.

Shri P. S. Naskar: There are al-
ready tube-wells and we are ginking
more tube-wells.

Shri N. C. Chatterjee: I am told
that the population there is already
50,000, Mr. Gupta, who is the man in
charge of Dandakaranya project, is
also looking after the transit camp at
Mana and he has reported that the
position is wvery serious, He has
asked the West Bengal Government to
stop sending any further migrants
from East Pakistan. That is what has
come out in the press. I do not know.

I had
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Mr., Khanna and Mr, Naskar ought to
know better. Mr. Gupta is a  res-
ponsible officer, head of the adminis-
trat'on in Dandakaranya, who is also
in charge of this camp and he is
saying “Don't send more; I cannot
cope with it.” So, something should
be done.

1 wind up by saying these words.
Whatever may be the Nanda-Habi-
bullah arrangement, hundreds of
thousands are going to come. You
cannpt stop that. Let us not be under
a delusion. Let us not deceive our
selves. Let us not be under a
false notion. They are bound to
come, Today I demand that there
should be z Cabinet Minister in full
charge of rchabilitation. The pre-
sent arrangement would not do. It
is a colossal problem. All your plan-
ning will go down; all your develop-
ment work will be stultified; you
cannot possibly carry on  your
administration if you cannot  cope
with thig rehabilitation problem of
all threse thousands and thousands who
are da'ly pouring in and who will
continue to pour in. Therefore, I
am suggesting this. If my friend Mr.
Khanna can be placed in charge of
rehabilitation alone and be relived of
all other respcnsibilities, 1 do not
mind. Let that be done. Let one
Cab'net Minister with full powers be
placed in complete charge of rehabi-
litation. Otherwise, this tortured and
persecuted humanity will not be
properly looked after and we shall
not discharge our national obliga-
tion propcrly.

Dr. Ranen Sen (Calcutta East): Sir,
I do not want to say anything that
puts difficulty in the work of rehabi-
litation carried on by the Government
of India. Nor do I want to say any-
thing that will create difficulties in
the work of the Government of India
to bring sense to the Pakistan Gov-
ernment, I think the step taken by
the Government of India to bring
sense to the Pak’stan Government
i3 a welcome sign and at least under
pressure the Pakistan Government has
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agreed to sit with the Government of
India to discuss all these problems.

Here we are confronted with the
question of rehabilitation. There-
fore, I want to say g few words in
this respect. I will not say that all
the refugees that are coming today
into India can be rehabilitated in
West Bongal, All of them cannot be
rehabilitated in Assam or Tripura
also. But the first point T want to
say is that the plea put forward by-
the West Bengal Government as wecll
as the Government of India that West
Bongal has reached the saturat on
point—this particular theory advan-
ced by the Government of West
Bengal and accepted by the Govern-
ment of India  without any proper
checking up is a very regrettable
affair. A few years aro the West
Bengal Government came forward
with this theory and this theory was
contested not only by the leftist par-
ties in West Bengal, but by 1many
Congressmen alsn. Today again this
theory is being advanced.

What is happening today in Pet-
rapole or any other area where these
migrants are coming? They are imme-
diately whisked away to other parts
of India. They are not kept there even
for 7 days. This is being done even
when it is known to the Government
of India and Government of “West
Bengal that arrangements are lacking
in Mana camp, in Dandakaranya and
other places where they are sent.
Cannot the West Bengal Government
be made to set up certain camps for
a few days cven, so that in  the
meantime proper arrangements can be
made elsewhere and the refugees may
be taken there? No such attempt is
being made either bv the Government
of India or by the West Bengal Gov-
ernment.

Shri N. C, Chatterjee has referred
to a certain scheme g.ven by Shri
Satish Chandra Das Gupta. We have
also seen that scheme. Maybe that
the scheme may not be acceptable
cent per cent, but at least a part of
that scheme can be implemented and
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these poor refugees can be settled
accordingly. New  industries are
cropping up in Orissa and Madhya
Pradesh with the help of the Gov-
.ernment of Indig to resettle the re=
fugees. It is a welcome affairr, We
are also grateful {o those Governments
for making arrangements to receive
these refugees. Land may not be
available in West Bengal. But in-
dustries can be started in West
Bengal under the aegis of the Gov-
ernment of India. What is wrong in
that? Where is the difficulty in
starting industries there? How wmuch
land is required to set up factories, to
s:art industrial estates in West Bengal?
I want a clear answer from the hon.

Minister about this.

Shri Naskar wag speaking about the
conditions in Mana Camp. It is a
fact that for the last 15 days or three
wieks conditions have improved—
thanks -to Shri Khanna, thanks to
Shri Naskar. But nobody can deny
that cven today deaths are taking
place here. Deaths of young childrea
are taking place here, 1 have got
it from the officers of the Governinent
of West Bzngal who have accompanied
these refugee trains to those areas.
People coming from East Bengal are
all of a suddin put in an area where
there are not even enough tents to
accommodate everybody. That is a
fact. Recently some members of the
West Bengal Legislalive Council and
Assembly had been thare. They is-
sued a statement, They have said
that proper arrangement is still lack-
ing. The Governmcnt of India should
take up thig issue immadiately. It is
also a fact that the Dandakaranva
Authorities have stated that they do
not have any arrangements and these
piople in their thousands should not
be sent there immediately.

In th's connection, I want to state
that it is a welcome sign that in
Be'ia in Bihar and in Orissa camps
are being set up to accommeodate
‘hese refugecs. It is a good thing.
But I am afra‘d of one thing. iIn tne
years 1949, 1950 and 1951 such camgs
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were established in Orissa, in Betia
and other places. Thousands of re-
fugees were taken there. Shri Khanna
and also Shri Naskar knows about it.
All of us know about it, But sir,
not only for months but for years to-
gether those refugees were kept there
with the result that they ultimately
deserted those camps. These are
historical facts. Nobody can deny
them. I want to say here that those
camps shouid be merely like transit
camps. In the meartime the Govern=-
ment of India must make arrange-
ments, Can we not accommodate two
mill'on or five million people? Is it
impossible for a country like India
where we have more than 44 crores
of people, If it is 3 national problem,
if we say that this thing should be
treated on a war footing, it is hgh
time that the Government of Inda
and the Government of West Bengal
change their attitude. I am very sorry
fo say that so far the treatment that
these West Bengal refugees has been
getting has been very shabby.

1 will cite certain examples. Let"
us take up the old problem. From old
records we will come to know what
has been the affairs, Shrimati Renu
Chakravartty this morning spuke
about the conditions of refugees who
are in the sguatters’ colon'es. Those
colonies are still undevcloped. It is
also a fact that in most of the colonies
the people have not got the land.
It is also a fact that compensation 18
being extracted from those poor re-
fugees, Compensation amounting to
Rs, 3000 and Rs. 4000 is being extra-
ted from them. Either they pay the
‘compensation or they are made to
qu't. The people who have settled
there for the last 13 years to 14 years
are poor people, They are not in a
position to pay Rs. 3000 and Rs. 4000
as compensation to the landlords.
Therefore, they are not able tg get
the land, Ceremonies of giving arpan
patras are mere ceremones. There-
fore. what I say is a complete change
in attitude is called for.

Sir, I want to make a few sug-
gestions. Before that, [ want
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to say a word about the resi- wrote to the Defence Ministry, I

duary problem. Year after year,
for the last few years, the Ministry of
‘Works, Housing and Rehabilitation has
been writing about this residuary pro-
blem. In a private interview also the
Minister said that the West Bengal
Government has decided that only
residuary problems remain and that the
was prepared to pay them Rs.: 22
crores or so, Now, it hag bcen pro-
ved by this statement of the Presi-
dent of the Bengal Provincial Con-
gress Committee that the problem
wag not rt:;ic!u:.u‘:u'I it was enormous.
He even admits in the statement—a
belated statement—that after ten or
fifeen yecars only 50 per cent of re-
fugees in West Bengal have got some
sort c¢f rehabilitation and there too
the rehabilitaion work hag not beecn
completed, While locking at the new
migrants, can we forget the old poor
sufferers. Therefore, Sir, I say that
this attitude should also be changed.

The way in which the Department
of Refupees in West Bingal and the
Minis‘ry of Works, Housing and Re-
habilitation in the Government of
India and also the Ministry of Re-
habilitation of the Government of
West Bengal have been work'ng has
resulted in a series of clashes and
quarrels between the local people and
the refugees in many places, I will
give you one example. Nearly 25
years back, during the war, a certain
plot of land was taken by the military
from poor middle class people in Toly-
gunge, Clacutta. After the war the mili-
tary left the area. That area was occu-
pied by bonafide refugees in the Toly-
gunge area in my constituency. Those
poor refugees are not geiting any re-
habilitation. As a result of that the
poor middle class owners are not
getting back their land and thare is
perpetual quarrel between these two
sections. Both are poor. 1 approached
the refugees and asked them to quit.
They say that they have not gnt any
rehabilitation, no alternative arrange-
ment hag been made for them, 1

wrote to the M.nistry here and I
wrote to the Department of Rehabl-
litation in West Bengal. Nobody
listens to that, This is the result of
the policy which is barren, which is
inhuman, which ig unhealthy and
whiclr ig indecent. Therefore, 1 say
that proper efforts should be made to
rehabilitate ag many refugees as
possible in West Bengal through in-
dustries,

Secondly, the old refugees should be
properly rchabilitated, Money should

be given to this Refugee Rehabili-
tation Department. This Ministry
shrould pget more money. We speak

in the Parliament and say that this
is a national problem and then we
shirk our responsibility, it is nothing
but shedding crocodile tears. There=-
fore, more money should be given
and, as many other hon. Mombers
have said, a separate Ministry should
exist for this work and it should not
be tagged on 1o the Works, Housing
Ministry, There is no relation bet-
ween these two.

Thirdly, the Dandakaranya suthori-
ties should be given more powers. The
old quarrels should be completely re-
solved and removed. The Danda-
karanya authorities should be asked
to establish villages near about the
Dandakaranya area, It should not
be that one village is created, then
for fifty miles there is no villags,
after that there is one village and so
on. That way there cannot be
any social life for the people who
are settled there.

Fourthly, there should be a proper
screcning before gendng people to
Dandakaranya, Middle class and pro=
fessional people should not be sent
to Dandakaranya. What would they
do there? Therefore, a proper sereen-
ing should be done,

Lastly, there are some old schemes
and some new gchemes are going to
be formulated. They should be pro-
perly developed so that without delay,
not in that old manner but in e



9511

completely new manner, proper re-
habilitation schemes are evolved and
they are put infto effect.

In conclusion, I say that with a
new outlook, with a new idea, with
Teal sympathy for these refugees this
«department should proceed. Other-
‘wise there will again be calamity in
India, in the State of West Bengal
and other Staes. This is the real
danger that is lurking before us I
would, therefore, request the Minister
to think over the matter seriously.

=t mqme fag (FT77)  wamefe
e, AN T Faz wr ga @ g
O TgT a9FA a1T G £ | S AEE
WA A AElaR @ & arw £, a8
fegeTa #1 A= T fewEde
W T T W "I g e
far gt g

37 ama ¥ 1%t wew I At
&< T 5 wradg o FzTew awr
F I a8 4% frgamar £, a7 fe=it &
s @ | foam 75z Fanh gumesa
T FT A7 THOT K7 F Ryt 75
A Y RgTaT @A 7 A o
g T § G IR agw aw
w1 % framr & 9 fx sfoge &
TG T E

% g9 u¥ gaw g, fowmdy @
WETH 0 AT T sxar IR §) 6%
T [GTAT F g F ewIl aTA
W) TATAT FY Taweq § 7 79 & faat
#, R 2 TR F FA Q) GF | FTH 8
g 3% qadF ¥ fear oy, ar ag
QT & g gl € | Mar-arar ¥ I
g g g T fafugds faar gon 9
w1t ® Al war7 Fomw & Wi fafg-
fafeg far gar #4 Fa1 %) 7T iaaw
t T F F) fafugds e @,
o 9T &7 TorE SId § 91K W sy
% fafe & afsgs fem o, @) wat
X! qoqEr gidr g

Demands CHAITRA 17, 1888 (SAKA)

for Grants 9513

Ay & oY qzar fafeww frast &
®TH 9 TR §, TC TGET T FH 1
T FT WA F 7, 7% g ¥ 9 @&
2 1 3T 5T ¥ TEtET FY e o7
aF TR @ 1 wg fegea T w1 osa
wH g, §A9 I w1 §, 4fw5T W F
TEwRT ®1—F IIH Tdr g, T8
Wada srafaad F 7 faF §—9 5 %
qafde 7ET fEar T § | 9 BN Uw
wfs & foe @ 7@ &iFT, @ 3|
feg T @ faqio sow? O 4
gafeaa ¢ fF dzw fafeem fraq &
CIET ®) TR (FA7 A W THE
F ¥ a1 9% GO & 9 |

Sl TF IF W IAARIUT T G
§ % qufaga & & Q1gr @1 97 &
giT IEMm g ¢

“The Organisation can claim
credit for a number of improve-
ments that have bee.: made In
building tochniques and cost re-
durtion. Some examples are: re-
duction of wall thicknesses and
floorheights; rational'sation  of
working stresses for better u'ilisa-
tion of steel and cement; economy
and improvement in window areas
to suit Indian climat.c conditions.”

Fr o wrat § v g fF oat
W agT gaEeT F9 gur §, AT &
fageT F&w; fF I aOT £ T ST
grAafen aR fFrfaIqT AT
Wi BY A & o 1 gy fET
Qe FT TG, ) 2w T i o q@r
g & ¥ 1 i T fow g fag s
wg @1 & 5 3§s a7 A A
wrc 1@ 7T dar v of f& T F
Wi ¥ 97 IfFew ¥ @ny o WK
WG IGEBERFATATAAN
Wil & & F Y BT 5% T4 | gafag
gz @sa i & f&efl ) drar
U7 ARt § &9 A 7 FAS
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[s ame fee]
& sar e BT Sy 1 gw Al &1
T AR T4F § fY ) wFdr g Wi
FAIT o7 ZWL TS ¥ AT T FHA
&

7 w7 foeT wgw W wEAHT w7
oriT Zar g fr faet § wis, ey
5 o) FIT GF T T4 T GHT, SR
FEA T FT AT o Fr o K wAAr
f& A 77 wigiT O §, ToF) 79 a1
TFE- A7 & Tfer | AN AT A
T IHIT AFT Yoo &F TF IF R
g, S°% g Fear ¥ wifiv, ag &
wam g | Afwa o et griesd
T X TIARZ F ST wiw o
FIFF Mg L T gowInd ¥ AwA
¥ dfA aAragz o &,
fmaT &, T F AT 3T e W 499
TT ey T, T ATt S T 1 AW
g | & miar £ far maATE AT L W
TE 8, Wad fWmET AT W% A
o [ firf-iw 7 3.§ ogeww &
& ST AN SR AT T S &
ay fr famardr & @iy g€ 97 ™
99, &M, W3 &d qa Rad adql

L

QF AT §IET : THEETA ST
T Ay o ?

st maw fqg W@ qoendr §
WA § 7 W SiET § R e
g fwmadr @ ferh wEF & Ewmid
fafudy Tdm &3 37 &, w6 W
fafet #AE & | 5% 991 & fo A
frmac g AR a T A g 1

ST 37 AT frar T @, Ay dgr
* g3 78 fazT nar & 1 fomer e
fafezn Fosd g1 gamarg & 6T &
fear aar 8. ag g X @9 7 fa
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T 2, o Eerd wwf ded wardr
= & 1 fre w1 § gm fegdt faf-
W T A AT I g woET
R ATsiarIm AT
% naAfast TR & | BW Fed &
feesft & ur wy T qw AT dF,
T T WA g4 & AfaT o9 ;A
Fi € 99 573 §, 9% fergend & (¥
AT 37 &I avan, fegEnT 11 a9,
fegema &1 wwRaT, §41, Wal W}
g F q1g 00 & | 9 g &7
gwa o 81 4 fem 3w fewfed
¥ & v @q feeT sl 9EW ¥
SO geHT GEAT B AN T & faaT
S0, e ® [0 H Y O 69 56
f faain g @ &)

AT TRIAT &, ST 79 IR afe-
oA A TE TAT AT | A= & A
fr, FaT w3 W 9 ¥ 497 Y
s ST A & adt 5
Al 2 f5rF § TIMT T3 £F | Swar
SATA 4 7 vfeEE R Ag
ST F % qom o 741 2, {sew § A
T& wor & | w7 Tt f e
qF AT 3 AT AT qF g3 F, A
FawTd g1 wE 9 TF QR dro
&5 & 1 & SAT W 74 W TE g
fo Tdf SaaT ¥ IATE T & 50 )
SN gae g7 ¥ adw g&dr Yy mar
¥ WITE §1§ G | ST TH-CE a7
srafafm i g I SE v ET
UF 7 03T H:Z, ST Wl AFLT 5
@ 78 & | WY 9% 9RE TN BT
¥ gz 9fw g@liey § o S W
& &4 U oW §T AT, @ 9 WH X
setq TE gNT g st | o W
¥ ol ww 6T W sTErr
Fmaheg v e A qdiF Fur §
X g G W § I qEd, @ %
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itz A T A Efr | Afaw e
¥g O TA-qET ¥ a1q A € 9w aw
FIX wlw mat § st weondt §,
gwiae e 9% TE oar ¢ fr 5g
FftT gw & ¥ o af § w T
&, a7 I I T TTY NYF A AT |

st ¥oTm (39W)
Lo

DoSHRT A

ot arqmE fag : W17 T A Y9
A WIEd qE AT 7 AT |

521 g ZT el ¥ g g
st o, EA Mo SHF TEr aar
AT THET VAN 1 5T T & T1w
waT g | & AT TH-IE s
AT §, TF TG IEF T i |

SY J T T @ & WOR A
WRAH TET ¥ 4g TENE a9Ar
NEMEifmmrTag smar ot §
FX O OF B &T A€ W &, a1
YT Few, <@ |

ot ax o fag - & @z gfatgan

WS T 3 fen g ver @ fE
TUE T3 9 &7 4@ A9 47 o
21T & E0F T aw g wa T dh—
qllg mafwai # aweqig @518
YT T T3 O §@d ® fGedl
& |igdr 9 ¥ g 9§ 7 §oser
fem s A SeRr W 3 9 e
& s fSrow g @t fr s
T TN §F Wy Ga1 9w famr Sar
2199 # fumn, & 7 aaw, ¥
TTUE g7 g wwdr 4t @, dar
f& 77y ™ & 've: mfs s sl
T CEfTEa— & w9 3T W
gar 1 Ff3T T a1 & & A WK T
g fwen $f sater @ af | sofa g
TN @A ST g

CHAITRA 17, 1888 (SAKA)

for Grants 9516+

gm i ard, oft TgEw @ Ay,
uEa ¥z, =t wafsg, s gk St
gurA! fog, el § 3 e & mar
NI T W@ # AR A 7 ad g § )
SR AT & T & 9T sar
@y A% o &A1 7 Fifen ad §,
I Fifedl FT WA AMET A WX
SAY gg aemn faar Wy fR AwT &
S AT WEl &, InH qE 19T TX |
W1 AN TH F AIH 9T, 29 Y W &
I 97 HIT ST & faiw ¥ aaw
S21 1R & A wwdt @Al T g R
& T 1 %9 & fr 98 ;A% oA
frnsr gdl a% o o°F 5T faamE
famno {5 gt st & AT T T8y
g oEadr &

feeeft # wgd @g 177 @ fr forw
F O w417 8, 9 gEL WA & (w0
IH FE T FAAT 1 TG AT A G aF
faar f& #7197 ¥ 937 & avdfw a0
df fa gmzdy, Taw 97 TIRdw
FHE @iT &5 § 1 feT o & wd-
Wi q@IT &1 M WMT F AN w9y
T F fyme § 997 97T I 41 |,
w1 7 | T 9 & 49 AT 0 AT
AT ST F OF T, A FT9A &1
AT g1 g aew fear w17 /i fow
91T § IHIM a7 Fha 9 & 1§
ql, T I &1 q91 ¥ g T
NG Fi e 73 39 fwT &7 ot fRaw
w1a |

oo arfrea ¥ aiw g wreorrdf
Ut o R 21 7% fwleen @
& 1 mfsTmT SSTTAr TR Wi HA-
Ty =it BET % @1 IT A AT ) qwar
@ | ofawma @1 @iw IwEd @
W WX WA M4Y Ryl 9 @HT
&1 539 g a7 3w & fadew awm
f& afiws & @ 3 & @7 gAv
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(= werare feg]

wfgy o femgeam & i
®! qered  frear sfgd o ey S,
AWM S gumER IW, T TR
frgaf w1 aTzwTE &, Wy MERIE-
o, ¥ W gy A dFAfow @ N
wrar fear qr, I #\ fwrn wfgd
o fergema #Y s o1 seega
w2 ¥ wifpea & a9 g ard A
aifzgy | oifeam Swegar @m Wk
qrAdrg /A qEA ©ET 9 ag fae-
fetr it s v e 73 & 1 wrfaa
9 T 97 wifyeas &1 @@ qar
grm 05wz & o wsw § @y
Wit st weranT P @ ofeEr
&1 3z & Ay 7 o rowmar | gw
wa g2 & Broam w5, 2w AT ey §
fir oifrema &1 €2 & £z o 1, oife-
=¥ g g &, qfFes
& s ommewyr ) A fog-
e Ft igTfEm & @17 7t oaw 3
AT FX AT R, AWATR w7 AR
T AT @, IFF! gH fraran 93w
WX WMy OF gu4r mfem w &
fF w7 sore ofpera &0 3T oM
AN ZZT A FAw A T TITET FEAT
T2 w7 4 | nfEETA ETAT § el
FHAA AT qAXE T WL F TR
grdr OF WA 4357 7% 2, faa dvm
X AZ A A gEE 7 feaimw
¥ amy ¥ A 5 orf ey fry
qIA &1 2513 vy, gard Fy faagy
) 3371 ¥ 7 | FFF I AW worgT
£ 1 A 8, 33T AN F g9 WIIT
T FT A5 § w3 A A FTogwma
3T FwAT B, ¥H TRy qifrena
T 1% AL WIA IAT A ST AT
R, o3 12 Zwr F=aT 1 I A w1 AN

, azfeal &1 351 § ¥ 9 qFA R,
famfedl &) I5T X 91 FEAT R, e
AZMEG J&7 § I5T A o FEwAL |
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qifyear & ama Wt @ o6 arfedy
ST 9T WY IEET WA v
qem fs os Wt 9ER W I
¥ ar oifrem &Y 2 B §e o A
W | qF W G F 7w qw
ARCUEAE C I AN o i e el
w7 6T wefegt &) qadd | gH e
®T WU O Uew o7 F9T §, U UF
& I & fa¥ wigs giewa
W1 ®IHAT 9% T €, Tl ¥ I 8
T WY 37 M 1 IWIT | 59 A6
aifs=m & wfg mow faar & o ane
wA7 &, ag 741 @A wifgd

T fefreed #1787 g3 o1 @
By e Y wEY @€Y ATmA
& 351 &, g e fae & w1y wme
g 9E &, WT WG 1T FEAT
AT E | @l F T amEt § e gt
w17 a3 § | g6 fad e s a0
fwhe oifgdt wemx 34T gt
®T JUHT T = T 0T W ag-
aarft ar acwrdt g afawE &Y
gq  ATETR TE T |

16. hrs,

4 19 a9 70 g9¢ §Y TeEre
& fr o7 aF Gvafow & arrmaer
78 AFq, @ drafon
w1 ZFa @i @1 & AN a9 aF
&8 T4 AT | HEA H G090 # F
fam Fifor &7 A wE@ T oFA
g QA T F fad wifow 7 sw@
qe iy & 1 frorae &t 9 2T ¥ et
g, fre QY md § gy &Y ane #, afew
frater =3 & faa 3fmr 1 s=@
O 2 1 x7 Fo dagafw ¥ 3Fm
& fad wowr $m0 waw O 9EA,
T FTOH W 0ET |

¥ 1T wT & 7 FF A A7 qwqm
wa § agm | g fed faffe
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AN ATFCANF grag T 1 IART
TRQHIFICE 1 T3 & 9] g%
QW Z, TRW K AW | 9 T THL
A TGTa 9y § AWy QX
G ITF GEF AT & AWT AR
AN & I T ARGT TRX A Ty A0
gagwiin §, v w2 §, wsgr af
§ IR 945 §F WEAE
fr g am g 9T fraime <
1wy fuglaw, g+ fasee
WF & A0T g1 g7

a1 g3 wroA frar g, saw fay
& wroet gafEaz qw a7 § Wi
T 1T 741w wwar g 5 wAdw
wai A1 7 fer W oF waoga e
FA &N g AT WA a7 g
Wl a8 WA K QI AL FH &7
H WET T ALF 3T IVT A0 gHE
T EET WA AT AT | WRATRAT
]3I0 A7 L farvezT A Ao faa
g7 31 A0S, ACCT WA THT A4 TAT
B TA1R Zi i W g X 39 AT arid
T g
Shri Mehr Chand Khanna: Mr,
Chairman, Sir, | am grateful to hon,

Members on both sides of the House
who have taken part in the debate.

st ¥oTT : fRedt awad aiq wgt
21wy fgdr 7 aifar

Shri Mehr Chand Khanna: Some
of them have even made appreciative
references to the work of thig Minis-

2 Sy
16.05 hrs,

{Mr. DEPUTY SPeARER in the Chair]

I have been associated with this
Ministry for nearly 16 years now,
first as an adviser and thep as the
Minister in charge for the last 10
years. During this period we had ta
face. The rechabilitation problem of
nearly 9 million gisplaced persons, the

Demands CHAITRA 17, 1886 (SAKA)

for Grants 9520
biggest refugee problem in history.
My Government has so far spent
nearly 410 crores on their rehabilita-
tion.

As far as the Budget for the next
year is concerned, that budget is only
confineq to the dsplaceq persons whom
you might cal] the residuary problem,
the Dandakaranyg problem or the
problem of the rehabilitation of the
displaced persong from West Pakistan
and an allocation of nearly Rs 10
crores or Rs. 11 crores has beer made.
It wil] not be correct to criticize the
Finance Minister of India. It has
been stated that it was a lapse on his
part, or possibly intentionally, that ne
reference was made to the rehabili-
tation or the allocation of money for
the new migrants whpo are coming
from East Pakistan after the 1st
January this year. The Finance Min-
ister in his statement in this very
House stated thay provision has been
made under the budget of the Minis=
try of Works, Housing and Rehabili-
tation, and if any more funds are
needed, we shall not find him wanting,
I wish to assure the House that the
hon. Finance M'nister has given me
that assurance and I am gratefu] to
him as a Minister,

It is a fact, as some hon. Members
remarked yesterday ang today, that
it is a big, a colossal problem. They
said that I may be bewildered but 1
should not be stagpered. In the pre-
sent context I feel both bewilderad
and staggered. Two or three years
ago we had taken stock of the rehabi-
litation of displaced persons, both from
West and East Pakistan, and we had
come to the conclusion that in regard
to thlg colossal, gigantic problem the
country could look back with satisfac-
tion and pride.

Shrimati Renu Chakravartty: Abso-
lutely wrong declsion.

Shri Mehr Chand Khanna: I never
interrupted the hon_ 1ady or any other
Member. Let me ecarry on.

An Hon. Member: She is not in-
terrupting; it is loud thinking
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Shri Mehr Chand Khanna: What we
dig was—ang I accept full respunsi-
b.u.y 10r 1—that we staried sarink-
ing we M.nistry of Rehabil.tation both
a1 we Cealtre and in the States. We
Qid it woin e best of motives. Ag I
bave said 1n th.s Hous: before—and I
fepeag it—we wanted the refugees to
be iniegrated into the economy of the
State and of the country and not to
be treated as displaced persons for
all their lives,

But Fate willed otherwise; or, 1
showd say, Puakistap willed other-
wise, Mention has bzen made of the
condit.ons that have been created in
Ew;l Pakistan since the beginning of
January by all hon. Members and I
alsg feel that the conditions there are
not such that any civilised govern-
ment can be proud of. With a v.ew
to appreciate the significance of my
remarks, 1 fee] that I have to turn
back the page; of history by 15 or 20
years. The partition of the country
took place in 1947. Though there was
exchange of population and there was
mass exoddus from West Pakistan into
Ind a, such was not the state in East
Pakistan. There the first migration
spurt took place in the year 1946-47.
Reference has been made to Noakhali,
the visit of the Father of the Nation
to that area and the great huma2nita-
rian work that he did. It actually
cost him h's life later. In that spurt,
15 lakhs displaced persons came from
East Pakistan into India. The second
spurt toock place in 1949 when 10
lakhs persons came making a tota] of
25 lakhs. That exodus gave birth to
the Nehru-Liaquat Pact. 1 do not want
to go into the various art'cles of the
Nehru-Liaquat Pact but there are
one or two things which are domi-
nant and which nobody can [forget.
One is that it is the bounden duty of
the two countries to infuse g sense nf
gecurity amongst the minorities and
the other is that the minorities will be
ahle to hold on to thei- proverty, to
the’r movable and immovable assets,
and they shall have the right to dis-
pnaa it off. These were the hacig of
the Nehrm-Liaquat Pact. Shri Bishan-
chander Seth—he is not in the House—
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nas accuseq us of our secular ideclogy.
1 wish (0 say ai the very oulset tnat
we are weaded to that secular .deo-
logy and we would rather go down
than change our concept of ideclogy
which hasz been laid before us by
the Father of the Nation. That is no
reply to that. What we did was we
mvited back our Muslim bretheru who
nag goune away from ‘Inaia to East
Pakistan. The:r number was round
apout 15 lJakhs, The pumber in Ben=
gal may be 9 lakhs, but we have also
to take Tripura into consideration and
we have to take Assam into cons.dera-
tion; and I am happy to say thai, as
the Minister in-charge of Rehabilita-
tion, as one who has to deal with the
Nehru-Liaquat Pact, everyone of
these Muslims was inviteq hack and
restored his lands and holdings. We
gave them loans, we gave them grants
—nothing to be proud of—because we
wanted to implement the Pact lovally,
honestly and faithfully, and then ours
is a secular State. But what happen=-
ed on the other side is the question
and that is a very important qucstion,
What happened on the other side is
that soon after the Nchru-Liaquat
Pact had been s'gned and we imnple-
mented it, possibly the masters in
Pakistan completely forgot the sacred
or the honoureq word of their Prime
Minister. In 1952, 7,627 migrants
ceme; in 1953, the number was 7§,123;
in 1954 it became 1,17,881: in 1855,
it rose to 2,39,031 angd in 1956, it was
3,19,726. So, Sir, you wil] see that
soon after the Pact was signed this
exodus of the minorities from East
Pak'stan into India has been sieadily
growing, going up and mounting every
year. .

Then, we were accused of giving in-
centives to the minorities it East
Pak’'stan, not only accused by the
Government of Pakistan but slso by
the Pakistan High Commiszcioner in
India, who is no longer alive. who
made the charges against the Grvern-
ment of India that we were Inviting
minorities from East Pakistan and
giving them incentives,
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Shrl Basumatarl: What a ghame!

Shri Mehr Chand Khanna: Then,
with a view to take the thing to a
logical conclusion, a conference was
held in Dacca. The then Mincrities
Minister was Shri C. C. Biswas. He,
the Home Minister of West Bengzal, the
late Shri Kalipada Mukerjec and
attended that Conference. There the
Government of Pakistan told us that
they promiseq to infuse g semse of
gecuritv amongst the minor'ties in
East Pakistan but thev wanted us to
do one thing namely to put a curb on
the issue of migration certificates, the
way it was being done, and that cer-
tain prorities should b» laid down.
We did sn. Then, a Conference of
the Rchabilitation Ministers of the
eastern States was helq in Darjeeling
of which a menticn has been made
ang the lady Member from West Ben-
gal has read the cxtracts from that
Conference. The Conference was at-
tendnrq by the Rehab’litation Ministers
of the eastern States including the
presenit Chief Minister of West Ben-
gal. He was thenq the Rehabilitation
Minister and he wag assisted by two
Drputy M'nisters, Shri Tarunkanti
Ghosh ang Shri Purbi Mukcrjee. We
took a further decision that as West
Bengal had reacheq a saturation point
and sp was the case with the eastern
States, if we reallv meant to rehabi-
f'tate the displaced persons who had
already come—at that time the num-
ber in camps was over 3 lakhs in West
Bengal—we should put a further curb
or restriction on the issue of the mig-
ration certificates. We did it. We
d'd it because we wanted the minori-
tieg tn stav in East Pakistan where
it was assured to us that thev will be
provideq or given a sense of security
and thev chall be allowed to live with
peace and honour.  Crit'cism was
levellnd in this House and  outgide 1
was criticisrq in West Bengal where
1 then had my office. But I can as-
sure the House that we did all that
with the best of intentions and with
the bost of motives, As 1 said, to
turn back into the pages of historv,
T feel, after these six years, that
though we took that step with the
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best of motives and intentions, per-
haps we have to reverse the hands of
the clock.

About this new wave of oppression
that has started in East Pakistan, as
has been mentioned by Shri Nirmal
Chandra Chatterjee, three Ministers
went to Calcutta and I happened ta ba
oae of them. After discussing the
matter with the State Ministers and a
large number of repre:entatives of
West Bengal, we immediately took a
decision, a very majo~ decision, and
that was that the issue of migration
certificates should be eased. There
may be complaints here  and there
about our Deputy High Commissicner
at Dacea. 1 do not say that there are
no complaints. The conditions in
wh'ch these unfortunate people are
being asked tp leave—] am a refugee
myself and I have bren through the
fire—are such that they naturally feel
that they must rush for, What we
have done is this. We have dcne one
thing more, that we are not waiting
to recognise these unfortunate people
who only come with migration certi-
ficates. A dec'sion has been taken and
that decision is being implemented
and it is thig that any person who
comes from East Pakistan into India,
whether he comes into the Garo Hills
of Assam, whether he comes intp Tri-
pura or whether he comes through the
open border of West Bengal if it is
certified that he has come to India
on or after the 1st Jemuary, 1964, he
will be entitled to relief and rchabi-
litation benefit.

Shri Harl Vishnu Kamath: Certified
by whom?

Shri Mehr Chand Khanna: C-rtified
by the State Government concerned.
We are mot going ‘nto the formalities
and perhaps it wil]l be coreedeq that
a great majority of the ncrsons who
have come from East Pakistan into
India have come without migration
certificates. So, that is not the point.
The point todav before ug is that
certain unfortunate conditions have
been created. I do not want to go
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into the basis of those unfortunate Now, here is something very startl-

conditions. They are for the Home
Min sters of India anq Pakistan to
discuss, examing ang look into. But
ong thing is very obvious to me that
al] this that has happened—I am not
saying so mys2if; I am only repeat-
ing what has been told to me—is the
result of del berate policy of the
Pakistan Government that the mino-
rities should be thrown out or squecz-
ed out of East Pakistan.

Shri Hari Vishnu Kamath: Shame.

Shri Mehr Chand Khanna: I am not
saving so, because 1 knzw nothing
about :t; I have not becn there,

Shri Hari Vishnu Kamath: But my
kon. friend has becen there.

Shri Mechr Chand Khanna: I have
not been there. I have only been to
the border. T am coming to that point.
My hon, friecnd may bear with me
for a few minutes.

When 1 went to the Garo Hills and
1 saw a large number of refugees
there, I talked to them, and some of
them told me these th'ngs. A very
respected padiri told me that "“We
were told six months ago that ‘You
may sow the harvest, but you shall
never be allowed to reap it"” I have
on my right side a colleague of mine
who three or four months ago came
and told me that this was what he had
heard about the happenings in East
Pakistan. Even then one may accept
or may not accept at face value the
statement of these unfortunate peopie
who have told me that there is a deli-
berate policy of throwing out the

minorities from East Pakistan. But I
want to refer to one thing.
Shri Hari Vishnu Kamath: When

my hon, friend had heard l'ke that
from Lis colleague, did he convey it
to the Prime Minister at that time?

Shri Mehr Chand Khanna It was
only a month or so when I went to
Assam,

ing. I was told by some of the foreign
correspondents here ‘You are very
unkind to the Muslims here (the in-
filtrators here}; you are sending them
back; you have hardly any refugee
problem in the State.. Now, they
have gone there, and seen things for
themselves ang they have written a
large number of articles.

But here is something which I wish
to place before the House, which has
not bzen saig by me or even by a
member of the minority community
from East Pakistan, whether Hindu,
Christ'an or Buddhist. This is the
Easter broadeast made by the Archbi-
shop of Dacca.

Shri A. C. Guha (Barasat): Broad-
cast from where?

Shri Mehr Chand Khanna: 1 am
sorry; it is not g broadcast; anyhow,
I am not sure about jt. It is the Easter
Message dated the 29th March, 1964,
given by Rev. Lawrence, Archbishop
of Dacca. 1 am reading it out for the
information of the House.

Shrimati Renn Chakravartty: It
has come in the papers already.

Shri Mehr Chand Khanna: Whut my
hon. friend has saig is such that
nothing of it has come in the papers,
and she has saig everything original
and new! In fact, I have b2en hear-
ing all that story for the last ten
years, and there is nothing new that
she has said,

Shri Alvares (Panjim): It
startling because it has
the paperg already.

is not
come in

Shri Mehr Chand Khanna: The re-
levant passage which I am going to
read out has not come in the news-
papers.

Some Hon. Members: All right, the

hon. Minister may go ahead with the
quotation.
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Shri Mehr Chand Khanna: The
Archbishop says:

“Perhaps never has there been
so much real physical and mental
suffering in this Archdioccse as
during the past month or two....
They have been the vic'ims of har-
assment, of mental affliction, of
physical mistreatment.”.

-—he was referring to the minorities
there, namesly the Christians. Then,
he says:

-“Their homes have been violat-
ed, their securi'y of body and
peace of mind lost. Conditions
were so bad that the Christians,
almost 30,000 of them, fled from
their, homes into India, leaving
behind all their earihly posses-
sions. Some lost their lives; others
were wounded; some are still
under treatment in hospitals and
camps.”.

Now comes the real portion of the
message which I want to place before
the House. The Archbishop says:

“It has been a sad experience for
these refugres, a time of real
sorrow. . . .But I was aware of the
danger long ago.”.

He says:

“Not all of you are aware of
these happenings. But I was
aware of the danger long ago, and
I warned the Government. . .”

—that reference is to the Government
of Pakistan—

“. . .of what was likely to hap-
Pen if strict measures were not
taken to stop these injustices.
Unfortunately, my warnings were
not heeded. I have spent a great
deal of time during these months
in the border area, trying to keep
our people from going away. You
would not believe that such things
could happen in such a short
time.".

Y do not want to make any commen-

tary on what the Archbishop has said.
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But one thing is obvious namely that
what the poor tribals told me—and
they are very honest people—in the
Garo Hills has been repeated by no
less an authority than the Archbishbp
of Dacca who lives in Pakistan and
who should be fully conversant with
the conditions there,

It is stated, and I think very earnest-
ly, that those who want to come out,
even under the Nehru-Liaquat Pact
have the free right to com2» away.

Bu; that is not all that the Pakistan
Government has done. Let me inform
the House of one or two more things
as to the way the minorities are bzing
treated there. I am quoting from The
Amritq Bazar Pairika dated the 18th
February, 1964, but I have got the
official papers too. They promulgated
an ordinance, th: ordinance to be
known as the East Pakistan Disturbed
Persons Rehabilitation Ordinance, 1964
1 would like the House to know what
is being done under the Ordinance.
The paper says:

“The Ordinance also lays down
that no dzed of transfer of the
immovable property by a member
of the minority community will be
deemed to be valid and legal un-
less it had been made with the
prior permission of the Deputy
Commissioner.”.

Under the Nehru-Liaquat Pact, a
member of the minority community,
whether in this country or in that
country, had the unrestricted right to
dispose of his property. But, accord-
ing to the displaced persons whom I
have met in Mana and talked to, they
said that previously they used to get
something out of their properiy, but
now they had been debarred under
this ordinance from doing anything.

One or two more things also have
come to my notice, and I feel it a part
of mv duty to take the House into
confidence in regard to them. Very
recently, according to our information,
Instruc'ions had heen issued by the
Government of East Pakistan for the
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freezing of all provident fund dues of
primary school teachers belonging to
the minority community. If they want
to come over to India, they cannot now
realise or collect their provident funds.
There is one more thing in this con-
nection. According to secret instruc-
tions—it is very difficult for me to
au‘henticat> these, but my information
is also secret and reliable—issued to
the district officials, members of the
minority community are not permitted
to sell their movable properties also,
Immovabl~> property you canno* sell
withou' the permission of the district
authorities; movable property you can-
not bring; provident funds are frozen,
are to be left there. So, under these
conditions. if T am asked th- question
what I propose to do as the Rehabilita-
tion Minister, mv only reply will be
this: I may have defaulted in the
pas*, I may not have stood by them
8s was expected of me by them or
by som~ of the Members sitling oppo-
site, but T can give one categorical as-
surance to the House that as long as
I remain the Rehabilitation Minis‘er
of Tndia, it shall be mv bounden duty
—T do no! want to invite anybody, but
whoever comes to India, it shall be
nv bound~n duty—to see that they are
fiven relief and rehabilitation assis-
tance.

It is not a matter for me to decide
whether a displaced person  should
e rehabilitated in West Benpgal, or
wh~'her I should take him to Madhya
Pradesh, Orissa or Maharashtra. That
may be a matter for my friends oppo-
tite with the Chief Minister of West
Benzal. T do not come into that pie-
ure at all.

My posi‘ion today is that if we are
gding to treat this problem as a
national problem and all the  State
Governments are coming to my help,
gnd if the West Bengal Government
feel, and do feel very rightly, that
‘they reach~d the saturation point long
apo, 1 cannot ask the State Govern-
ment to rehabilitate the displaced per-
sons in that State.
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Shrimati Renu Chakravartty: They
will not be rehabilitated at all that is
all.

Dr. Ranen Sen: They have not been
rehabilitated.

Shri Mehr Chand Khanna: Forty-two
lakhs of displaced persons have come
from East Pakistan. I am talking of
East Pakistan. More than 32 lakhs
are in West Bengal. Two-thirds of the
lands have remained in East Pakisian.
In the truncated Stat: of West Bengal,
over and above their ewn population,
they have got nearly 30 to 35 lakhs
of displaced parsans already. The pro-
blem is of rehabilitation. When we
accep' it as a national problem. it is
our duty to s~e that they are rehabili-
tated. Why should it bother Shrimati
Renu Chakravartty, or for the mat'er
of that, Dr. Ranen Sen, whv should
thev insist that they be rchabilitated
in West Bengal?

Shrimati Renn Chakravartty: We in-
sist because their people are there.

Shri Mehr Chand Khanna: You can
insist, you can go on insisting.

Some of these friends go to Mana
camp, stay there for 24 hours, and
issue a statement which comes out in
the newspapers. Here is my young
colleague who has spent thore not
days, but nights, he has looked in'o
the problems of these unfortunate peo-
ple.

Shri Harl Vishnu Kamath: Nights
and days, not merely nights.
Shri Mehr Chand Khanna: Nights

and days. He has taken charge of
the Mana camp. I have given him
charg> of the Dandakaranya Autho-
rity. I have told him that any work
he wants to do in West Bengal, he is
fully entitled to do, and he shall have
my full support and co-operation in
that matter. He has been there. What
do they say?

Shrimati Renn Chakravartty: Make
him the Minister.
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Shri Mehr Chand Khanna: The only
demand that they have made is that
camps should be opened in West Ben-
g£al. That is all.

Dr. Ranen Sen: No, no.

Shrimati Renu Chakravartty: We
have not asked for that. If those who
have come to West Bengal and are
staying there, want some assistance,
you should give it.

Shri Mehr Chand Khanna: No, no.
They have said three things: firstly,
conditions in Mana camp are not very
good; secondly Shri Mehr Chand
Khanna should resign. (Interruptions)
Do not get excited. Thirdly, camps
should he opened in West Bengal
Why? Because some of my friends
wish to repeat the same old story.

Shrimati Renu Chakravartty: This
is the petty outlook of Shri Khanna,
not a national outlook. You have no
big heart. You always bring in party
politics.

Shri Mehr Chand Khanna: I am not
interested in Bengal politics,. My
Deputy Minister may be, he comes
from that State. I am a S'ateless man,
with no language, nothing to fall back
upon. My province has remained on
the other side of River Indus. and
here I am.

Shri H. N. Mukerjee (Calcutta Cen-
tral): Why does the Minister brush
aside the suggestion of a veteran
Gandhiist like Shri Satish Chandra
Dasgupta that a million people can be
settled in West Bengal in the Sunder-
bans area and in the northern districts?
It is not we alone. Please do not make
us the target of your political attack.
It has nothing to do with your job.
Please try to do something to help
them.

8hrit Mehr Chand Xhanna: I am
grateful to Shri H N. Mukerjee for
having reminded me about the obser-
vations made by Shri Satish Chandra
Das Gupta. I have not been told any-
thing about it, (Interruption). This
running commentary is going onl

112(Ai)LSD—1T.
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Shri Dinen Rhattacharya (Seram-
pore): That is because you are saying
something absurd.

Shrimati Renu Chakravartty: He
makes a hullabaloo.

Shri Dinen Bhattacharya: He is read-
ing from Amrit Bazar Patrika but has
not seen this statement.

Mr. Deputy-Speaker: Order, order.

Shri Mehr Chand Khanna: Yester-
day, I was told that if I did not give
in, as Shri Kamath did not give in, I
had the right—

Shri Hari Vishnu Kamath: I gave in
once or twice. He forgets.

Shri Mehr Chand Khanna: I have
not seen that scheme. I want to make
it absolutely clear. Schemes are to
be formulated by the S.ate Govern-
ments and not by the Government of
India. That is the first point. Then,
they have to decide about the suit-
ability of lands and all that. I do
not do so. Hundred per cent finances
are provided by the Government of
India and not by the State Govern-
ment. As regards the Sunderbans, 1
had not gone into the details of this
scheme, but I can tell the House from
my own experience that we formulated
a scheme called the Herobhanga
scheme. I think Shri Chatterjee will
bear me out, though he cannot agree
with me. We formulated the Hero-
bhanga scheme. I went there myself
That scheme was formulated. That
scheme cost us many lakhs of rupees.
It was done during the time of the
late Dr. B. C. Roy. But in spite of the
lakhs and lakhs of rupees that we
spent on it—I hope the Chairman of
the PAC will not take notice of it, and
my hon. lady friend from Assam will
not throw it at my face—what hap-
pened after three years was that this
area was found to be full of creeks;
the soil is below the sea-level and the
creeks have to be plugged. Even with
five years’ monsoon, th- salinity of the
soil cannot be washed away.
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An Hon. Member: Why did you cor-
rect it?

Shri Mehr Chand Khanna: Because
I made a mistake. I am not going to
make another mistake even if he wants
me to do so.

Shri A. C. Guha: Before that scheme
was taken up, I think that there was
an insistent demand from that side of
the House for taking up that scheme.

Shri Mehr Chand Khanna: I was
new to Bengal. I succumbed to that
pressure, ljttle realising....

Shrimati Renu Chakravartty: Shri
Guha has changed: he was in tears a
little while ago.

Dr. Ranen Sen: They were crocodile
tears!

Shri Mehy Chand Khanna: I have
very little time left. So, I would like
tc go to the basic things. Firstly, I
agree that this is a new problem
which has been thrust upon us, and
though the magnitude and the size of
the problem is not known and is de-
pendent completely upon the mercy of
Pakistan, this problem has to be dealt
with on an emergency basis. We have
taken a few steps and 1 would like to
enumerate them. The first step is that
I have requested the State Govern-
ments that a senior Minister should
be put in charge of rehabilitation.

An Hop. Member:
been put.

He has already

Shri Mehr Chand Khanna: I have
geen; I have gone there. 1 have met
a large number of Chief Ministers. A
genior Minister should be put in charge
of rehabilitation and some Chief
Ministers themselves have agreed to
take over the rehabilitation porifolio.
Another thing that we have done is
that a senior officer should be put in
wole charge of the rehabilitation work.
Thirdly, we have told the State Gov-
ernments that the relief and rehabili-
tation departments in their States
should be strengthened. The same
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thing 1 have done in my own Minis-
try. We have appointed a very senior
officer in charge of rehabilitation. We
have strengthened the rehabilitation
department. We are appointing liai-
son officers between the Government
of India and the State Governments.
I am even thinking that if circum-
stances warrant, we may have {o re-
start our branch secretariat in Cal-
cutta,

One thing more I might say as well,
I know the feelings of the House and
their desire for the relief and rehabili-
tation of these unfortunate victims of
communal frenzy; if in the near future,
we come to the conclusinn that there
is no possibility of this exodus going
down, I assure the House that I would
be the first to g2 to the Prime Minis-
ter of India and tell him that th~ time
has come when a separatc Rehabilita-
tion Ministry should be created. (In-
terruptions).

Shri C. K. Bhattacharyya: Why not
tell him now?

Shri Mehr Chand Khanna: You
know the reasons. (Interruptions).
Before 1 go to the residuary problem,
I would like to make certain observa-
tions. 1 feel that in the past the
history has repeated, and the exodus
of the minorities from East Pakistan

is an unending problem—the first
spurt, the second spurt, the
third spurt and the fourth
spurt. In spite of all that, T  wish

to appeal to the Home Minister nf
Pakistan who is coming here tomor-
row—I and he both come from the
same place.

Shrimati Renu Chakravarity: That

is the reason.

Shri Harl Vishnu Kamath: It will
be helpful.

Shri Mebr Chand Khanna: You ap-
peal even to the foreign countries
When I appeal to a neighbour of mine
you are getting excited.



9535 Demands

Shri Hari Vishmu Kamath: I said, it
will be helpful.

Shri Mehr Chand Khanna: It should
be helpful. Mr. Habibullah Khan is a
Pathan and he comes from the North-
West Frontier Province. He is one of
those persons who has sacrificed a lot
in the emancipation of the motherland.
1 have not seen him. . . .

Shrimati Renu Chakravarity: Like
Gen. Ayub Khan, he is also a Pathan.

Shri Mehr Chand Khanna: Gen.
Ayub Khan, is also from the same
part of the country that I come from.

Shrimati Renu Chakravartty: But
Badshah Khan is not of your type.

Shri Mchr Chand Khanna: The
Minister of Parliamentary Affairs says
I am in good company!

Shri C, K. Bhattacharyya: 1f I
may interrupt the hon. Minister.
From the floor of the House, some time
back he made ap appeal to Gen.
Ayub Khan's Pathan code of honour.
Will he say what reply he has got
to that appeal to the Pathan code of
honour? The reply has come in the
form of this fourth exodus. (Interrup-
tions),

Shri Mehr Chand Khanna: If the
mood of the House is that no appeal
should be made to the Government
of Pakistan, certainly I will stop it
there. But my only feeling is that
the conference which is going to
be held tomorrow should succeed.

When we have 4} to 5 crores of
Muslims in this country, when the
?[uslim population in this country
1s more than the total population of
East Pakistan or for the matter of
that, of West Pakistan or nearly 50
per cent of the two put together, ours
is a secular State and to us the ques-
tion of a few thousands of infiltrants
here or there is not a very important
question., The Government of Pakis-
tan must realise that if we can give
security to 5 crores of Muslims in
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this country and give them equal
rights, if we can shoot people in Jam-
shedpur, Rourkela and in the sireets
of Calcutta to conserve our secular
aspect, this little thing does not worry
us. But what worries us is this. If
we are in a position to create a sense
of security amongst the minorities
here—they can even reach the highest
office of the State—I expect from my
two Pathan colleagues—whether I ap-
peal to them in the name of the
Pathan code of honour or not—
I certainly wish to tell them that a
stit: of affairs like that might have
nol very desirable repercussions. We
want to avoid that. We do not want
those repercussions. But there are
mepn like Shri Bishanchander Seth,
Shri Bade and others in this House
who do not agree with me, who do not
agree with my line of approach.

(SAKA)

Hari Vishnu Kamath: They,
are not your

Shri
the Pakistani friends
colleagues.

Shri Mehr Chand Khanna: 1 have
read the resolution of the Hindu Maha-
sabha this morning.

Shri P. Venkatasubbaiah (Adoni):
Does Shri Badrudduja agree with you?

Sliri Mehr Chand Khanna: He will
never agrec with me. He will agree
with me when it suits him.

(Khargone): I do not
agree with you. When in East Pakis-
tan thousands of Hindus are being
massacred you are sitting silent here
and the Members are shedding tears

here.

Shri Bade

Shri Mehr Chand Khanna: I have
every sympathy for them. 1 know
what killing and shooting is. I have

seen innocent people killed and shot
before these unfortunate eyes. 1 have
told you as a Rehabilitation Minister
that this Government or this Ministry
shall not be found wanting in giving
them reliet and rehabilitation. I
have said so before and I repeat it.
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[Shri Mehr Chand Khannal]

1 just want to take five or ten
minutes on the residuary problem.
The residuary problem of West Ben-
gal is not denied.

Shri Dinen Bhattacharya: It is still
residuary?

Shri Mehr Chand Khanna: Do you
know the meaning of the word “resi-
duary”.

Shrimati Renu Chakravartty: Please
educate us.

Shri Mehr Chand Khanna: Certain-
ly I can. “Residuary” is residuary.
If we assess the entire problem,
what remains to be tackled is called
‘the residuary problem. You may call
it a probicm of partially rehabilitated.
By whatlever name you may call it,
we accept that there is a problem. I
also accept the statement made by
one of our eminent Congress leaders.
To say that he has done it after ten
or twoelve years, I think, is perversion
of truth. For seven jears when I
stayed in Calcutta and even after that,
I have received admirable help from
that great gentleman. He is a Mem-
ber of this House. What he has said
is correct. I do not deny it as a Reha-
bilitation Minister. But, Sir, the as-
pect of the matter is that this prob-
lem of partially rehabilitated or resi-
duary problem, as was indicated by
my colleague, was assessed with the
Chief Minister of West Bengal, the
late Dr. B. C. Roy. We assessed it
two or three years ago when Dr. B. C.
Roy was alive. In terms o! money
the assessment was Rs. 23 crores.

Shrimati Renu Chakravartty: We
have got a letter from the Govern-
ment of West Bengal saying that it is
Ra 80 crorea. )

Shri Mehr Chand Khanna: You can
go on quoting the West Bengal Gov-
ernment when it suits you. That is
always the case with you. It was as-
gessed between the Chief Minister of
West Bengal, the present Chief Minis-
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ter and myself. The former Finance
Minister, Shri Morarji Desai was also
there. It is all recorded. Schemes to
the extent of Rs. 8 crores and odd
have already been sanctioned. Sche-
mes to the extent of Rs. 15 crores still
remain to be sanctioned. [ told the
Rehabilitation Minister, Shrimati Ava
Maiti only a few days ago to send up
these schemes because we want to
sanction them., After the schemes are
sent up, sanctioned and implemented,
I am certain that there shall be no
problem, either residuary or partially
rehabilitated, in West Bengal. Till
these schemes are sanctioned this
problem is there.

Now, the hon. lady Member made
a reference tp the non-payment of
compensation to the displaced persons
who have come from East Pakistan
intp India. She also reminded me
about my promise in regard to the
remission of loans. Sir, the position
stated by her is entirely correct.
The same was mentioned by Shri
Guha, one of the best friends of the
Ministry and the refugees, who takes
always a rational and practical view
of things. He has been impressing
upon us this, and very rightly. The
position is, as far as displaced persons
from West Pakistan are concerned, we
have given them compensation for the
properties left in West Pakistan.
There is the contribution from the
Government of India as well as large
evacuee interests, left by the Muslims
here. There is no such thing as eva-
cuee Muslim interests in West Bengal;
Shri Bhadrudduja would bear me out,
as also Shri Elias. There is no eva-
cuee property there.

It is accepted that when the loans
were given in the beginning they
were given in driblets. It is also ac-
cepted that though the loans given te
the displaced persons of West Pakis-
tan were adjusted as public dues no
remission has been made there, as we
had no evacuee property there. This
matter was placed before the Cabinet,
it has been before the Finance Minis-
try and it has been accepted that loans
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should be remitted to the displaced
persons [rom East Pakistan who have
settled either in West Bengal, Bihar,
Orissa, | .P. or Assam. I will give you
the gist of the decision that we have
taken. 1 might tell the House that
the financial implications of this deci-
sion are likely to be anything like
Rs. 50 crores, if not more. The total
amount of loans given right from the
beginninz up till today is Rs. 80 crores
in the castern region. We have not
been abl: to collect the data, and that
is one 1eason why we delayed the
announcement of the decision.

Shri Bari Vishnu Kamath: Includ-
ing inter:st?

Shri AMehr Chand Khanma: I am
coming 1o that. I will give you all
that. It will be anything like Rs. 50
erores, if not more.

I am making a categorical statement
on behall of the Government of India.
The decision that is taken is this: (1)
that loans advanced to the displaced
persons from East Pakistan will be
remitted up to the extent of Rs. 1,000
in each case; (2) that if after remis-
sion ‘as stated above, there is any
balance left, the amount in excess of
Rs. 2,000 will also be remitted. Whe-
iber we have given a loan of Rs. 3,000
or 4,000 or 5,000 whatever the amount
may be, no refugee shall be asked to
pay back more than Rs. 2,000. 1
think that will be within his paying
eapacity. No. 8, for the information
of Shri Kamath....

Shri Hari Vishno Kamath: What is
that?

Shri Mehr Chand Khanna: ,...no
interest would be charged on the
amounts remitted.

Shri Hari Vishnu Kamath: Some-
thing at least.
Shri Mehr Chand Khanna: No, 4,

the State Government will be absolved
of the responsibility to share any por-
tion of the loss on loans; that is, bun~
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will be that of the Government of
India. Then, we have excluded cer-
tain categories like RBRB loans, big
business loans and RFA loana.

Shrimati Remu Chakravarity: Are
you including RBRB loans?

Shri Mehr Chand KEhanna: Can
you reasonably expect RBRB loans to
be included? That is excluded; so also
RFA loans and big business loana.
Yet, the impact of the remission will
be more than Rs. 50 crores.

We are issuing instructions to the
State Governments on the following
lines. The remission proceedings will
start only when the complete loan
burden of a family had been worked
out and known; in other words, indi-
vidual loan accounts are to be prepar-
ed and considered on the basis of the
above formula. We have given full
authority to the State Governments.

Secondly, each case should be pro-
eessed by the district authority and for
thig purpose the Finance Departments
of the State Governments will lay
down the drill. A co-ordinated state-
ment should be furnished to the Cents-
al Government showing the amount re-
mitted during that particular quarter.
This is necessary in order to make a
countervailing provision in the reve-
nue budget of the Government af
India against which the loans wil
bave to be adjusted

It will be seen that the real and
honest intention is that the residuary
problem and the problem of partially
rehabilitated in the  State of Wast
Bengal should be liquidated very
soon. For that we are making a
provision of Rs. 15 crores. Agaim,
loans which have been given in dri-
blets or loans which go beyond a cer-
tain ceiling are both to be remitted
and scaled down and the impact of i§
will be more than Rs, 50 crorea. With
these two decisions I am more than
confident and certain that the p-oblem
of the partially rehabilitated in the
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[Shri Mehr Chand Khanna]

eastern region will be completely re-
solved.

Shrimatl Renu Chakravartty:
Rs. 15 crores will not do.

Shri Mehr Chand Khanna: | know,
you wil] issue a statement today or
tomorrow that the Government of
India has done nothing. The moment
you start appreciating our good acts,
the world will come to an end.

Shrimati Renn Chakravartty: 1 have
said that Rs. 15 crores is very little
amount. That is all I am saying.

Shri Mehr Chand Khanna: I thought
the hon. lady Member who spoke
15 minutes ago about compensation
and remission of loan will at least
have a word of praise for us; but 1
am asking for the moon, I  assure
you, Sir, I am asking for the moon.
That is my experience of this hon.
lady for the last 15 years. I have no
rrouse. I still have great regard for
her. She writes to me a bunch of
letters. Whenever she writes, 1 write
back to her. I try my level best. ...

Shrimati Renu Chakravartty: Three
years you have. ...

Shri Mehr Chand Khanna: But !
know one thing for certain, namely,
that her's is a case of beating the
sands or blowing the air, as far as this
feld is concerned, nothing will grow.
That is my honest feeling.

Shri Hari Vishnu Kamath: Why
bring in the poor monn? Why do you
ask for the moon?

Shri Mehr Chand Khanna: You are
a mischievous man, I am not. I have
taken nearly an hour; I was given
only 50 minutes. Shri Kamath yes-
terday made two points about the
CPWD, one about corruption and the
other about high cost.

Shri Kapur Singh (Ludhiana): He
paid a tribute to you also.
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Shri Mehr Chand Khanna: He is an
old friend of mine, May I take the
House and you, Sir, intp confidence
today? When I came to India and 1
had no shelter, this great man gave
me shelter for two years. I will always
remain grateful to him. Whatever he
may say about it, I know, in his heart
of hearts he has a tremendous amount
of affection for me.

wit gfe faeny o ;R wfiear
7T FL |

Shri Mehr Chand Khanna: He has
to justify his existence on the other
side; otherwise, Shri Nath Pai and
others wil] start suspecting him, S,
never mind.

Shri Hari Vishnu Kamath: Shri
Nath Pai is too good to suspect any-
body without sufficient cause.

Shri Mehr Chand Khanna: These two
points were made by him. I have taken
a large number of measures to see
that we eradicate corruption. I do not
want to go into them one by one be-
cause my time is already up.

Shri Hari Vishnu EKamath:
5.30.

Up to

Shri Mehr Chand Khanna: Not that.
My time is up to § o’clock,

Shri Hari Vishnu Kamath: I am sure,
you extended the time. [g it not? He
can go on for the whole day.

Shri Mehr Chand Ehanna; We have
also taken certain measures *o bring
down the cost. I wish to tell you that
within the next two or three days 1
shall circulate a note to all the Mem-
bers of Parliament indicating 1the steps
that we have taken both in the matter
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of eradication of corruption from the
CPWD—and as I said last time if you
askg Tor 100 per cent satisfaction, no-
body can give you. .

Shri Hari Vishnu Eamath: %0 per
cent.

Shri Mehr Chand Khanna: am
satisfied more than 90, 50 or 80
per «cent—it is a question of
comparative degree—that thig De-
partment has pulled up and is
doing extremely well I admit, we
do make mistakess We may have
made a mistake in the Lodi House. I
might even 'make a mistake in the
construction of the Constitution House;
but one thing I can assure my hon
friend and that is that the plaque will
be there and in that plaque or what-
ever it is called—he has written to me,
1 have answered questions; he has
written to the Prime Minister of India
and I have sent him a reply, but as
he has mentioned it in the open
House—I shall see that the needful is
done. I shall also circulate a note.

It will not be possible for me to
touch upon the wvarious other points.
But I am grateful to the hon. Mem-
bers for the great encouragement that
they have given to this Ministry and
I can assure them that they shall not
find us, both myself and my colleagues,
wanting in the discharge of our duty
which I feel is going to be very oner-
ous, colossal and tremendous.

17.00 hrs.

Shri Hari Vishng Eamath: On a
point of information, Sir. It is not a
question but only a point of informa-
tion. May I know whether the Minis-
ter proposes to issue an appeal, in
connection with the rehabilitation of
these lakhs and millions of refugees
coming from East Pakistan for raising
resources at home and abroad to all
organisations, governmental and non-
governmental, official ang non-official,
philanthropic institutions both in India
and abroad for resources to rehabilitate
these unfortunate refugees?
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Shri Mehr Chand Khanna: As far as
resources are concerned, though we
have spent up till now more than
Rs. 400 crores and we have given
a large sum of money in the
payment of compensation, there is

a further provision of Rs. 50
crores that we are going to
make. The resources will be internal.

As far as ] am concerned, we have
received no help from anv urganisa-
tion from outside India in combating
this big problem. I have no intention
of doing that. But I shall bring the
suggestion of the hon. Member to the
notice of the Prime Minister—that
this ig hig wish—that an appeal should
be made on an all-India or world
basis.

Shri Harl Vishnu Kamath: DPlease
alsp say you agree with me. That is
all.

st amdt () @ TR 9]
5t o g ag WX qE@-ggaa &
gu &3 § Wi d Ak &, Af AR
TN FFIAC ST

IYreqW WEEY

Shrimati Jyotsna Chanda (Cachar):
May T ask one question?

WIS, WIS |

Mr. Deputy-Speaker: No more
questions. We have already exceeded
the time? limit by 14 hours.

st T ¥aw amEw ( ATOEHT)
IqTEqe Weled, Wdl WERd e w7
IR PAMRE I FHAGIH |

Mr. Deputy-Speaker: Order, order.
May I know which of the cut motions
are to be put separately?

= CIARTE qIN ;. JIETH AG A,
Wt WEET qAa 2 R ¢ |
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Shri Hari Vishnu Eamaih; My cut
motion No. 1.

Shrimati Renu Chakravarity: Our
cut motions Nos. 28, 63 and 64.

Shrl Hari Vishnu Kamath: My cut
motion No. 1 may be put separately
for a division.

#r. Deputy-Speaker: That has not
been moved.

8hri Hari Vishnu Eamath: Not
moved? [ gave it to them. It mignht
have been mislaid. There are 7 cut
motions.

Mr. Deputy-Speaker: You might
bave given. But it iy not there. That
Ras not been moved.

$hri Hari Vishnu Eamath: What can
I do? They might have been bp.islaid.

Mr. Deputy-Speaker:
sorTy.

I am very

Shri Hari Vishna EKamath:
should not be s0 mechanical

You

Mr, Deputy-Speaker: That was not
flven on the Table or moved. I am
sorry. 1 have no information.

Shri Hari Vishnu Kamath: But 1
gave it to them. The Spcaker has
allowed this in a previous case in the
case of Prof. Ranga. 1 do not remem-
ber which Ministry it was.

Mr. Deputy-Speaker:
before the discussion.

That was
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Shri Hari Vishno Kamath: No no.
The cut motion was not given on that
date. Later on, when it was brought
to his notice, he allowed that. I handed
in the glip.

Shri Ranga: No one ig raising any
kind of objection,
Mr. Deputy-Speaker: Before the

debate is concluded, the hon. Member
must intimate it to the Chair.

Shri Hari Vishnu Eamath: I gave it
the very day. I am possitive about it-
I do not know what happened. Some-
times there is a mistake, The other
day, Mr. Berwa's Calling Attention
notice was mislaid here. The Speaker
agreed and he allowed him to put =
question. It was not traceable, What
can I do? It might have been mislaid.

Mr. Deputy-Speaker: Not at the time
of voting.

Shri Harl Vishnu Kamath: How
coulg I know until now? [ passed it
on the very day. I am carefu] about
all these matters.

Mr. Deputy-Speaker; ] have an~
nounced it to the House which of the
cut motions are moved according to
slips received. If there was any mis-
take, you could have brought it to my
notice. ] am sorry I cannot do it at
this stage. Shall I put all of them to-
gether?

Shrimati Renu Chakravartty: Cut
motion No. 28 may be put scparately.

Mr, Deputy-Speaker: The questiow
is:

“That the Demand under the
Head Expenditure on displaced
persons be reduced by Rs. 100.

(Failure to make arrangement for
resettlemen of the refugees coming
to India from East Pakistan)".

The Lok Sabha divided.
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Division No. 15]

Alvares, Shri

Bade, Shri

Bagri . Shri

Bhattacharya, Shri Dinen
Chakravarity, Shrimati Renw
Deo, Shri P. K.

Dwivedy, Shri Sursndranath
FEliss, Shri Muhammed
Gupta, Shri Indrajit

Tha, Shri Yog=ndrs

Akkamma Devi, Shrimad
Alvs, Shri Joachim
Aney, Dr. M.5.
Babunath Singh, She
Balmiki, Shri

Basapps, Shri
Basumatard, Shri

Bears, Shri

Bhanja Deo, Shri L.N.
Bahtiacharyys, Shri C.E.
Brahm Prakash, Shri
Brajeshwar Prasad, Shrl
Btij Raj Singh, Shri
Chakraverti, Shri P.R.
Chandas, Shrimat Jyotsna
Chandrabhan Singh, Shey
Chaudhry, Shri C.L.
Chavds, Shrimati

Das, Shri B.K.

Das, Shri N.T,

Dam Shri C.

Deo Bhanj, Shrl P.C
Deshmukh, Shri B. D.

Deshumukh, Shri Shivaji Res §.

Dey, Shri S, K.
Dighe, Shri

Dubey, Shri R.QL
Firodia, Shri

Guha, Shri A. C.
Himatsingks, Shrei
Jadhav, Shri M.L.
Jadbav, Shri Tulshides
Jeou, Shri

Jrotishi, Shri J. P,
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AYES

Kachhavaiya, Shri
Kamath, Shri Hari Vishnu
Kagur Singh, Shri
Kunhan, Shri

Lashri Singh, Shri

Lalit S=n, Shri

Mehta, Shri Jashvant
Mukerjee, Shri H. N.
Murmu, Shrj Sarkar

NOES

Kamble, Shri

Kayal, Shri P.N.

Khanna, Shri M~hr Chand
Krishna, Shri M. R.
Larkar, Shri N. R.
Leonikar, Shri

Mandal, Shri Yamuns Prassd
Mantri, Shri

Marandi, Shri

Mehrotrs, Shri Braj Biharf
Mirza, Shri Bakar Ali
Mishra, Shri Bibbuti
Misrs, Shri Shyam Dhas
Mohanty, Bhri G.
Morarka, Shri|

More, Shri K. L.
Mukane, Shri

Mukeriee, Shrimati Shards
Munzaj, Shri Danid
Murthy, Shri B. 5.
Muthish, Shri

Maik, Shri D. J.

Naskar, Shri P.8.

QOozs, Shri

Pandey, ShriR. 8.

Pant, Shri K. G

Parashar, Shri

Patel, Shri P. R.

Patil, Shri D. 8.

Patil, Sheil T.A.

Rai, Shrimati Sahodrabad
Raju, Shri D. B.

Ram, Shri T.

Ram Subhag Singh, Dr.
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(1709 hrs

Mair, Shri Vavadevan
Math Fai, Shri

Cinkarlal Berwa, Shri
Ranga, Shri

Singhvi, Dr. L. M.
Swamy, Shri Shivamurthi
Utiva, Shri

Yadav ,Shri Ram Sewak
Yaspal Singh, Shuj

Ram Swarup, Shri

Rane, Shri

Rag, Dr. K. L.V

Roy, Shri Bishwanath
Sahs, Dr. S. K.

Samants, Shri 5. C.
Sarma. Shri A. T.
Satysbhamas Devi, Shrimes
Bhinkere, Shri M. P.
Shree Narayan Das, Shri
Bhyamkumari Devi gShrimeti
Siddansnisppa, Shri
Biddjah, Shri

Sidheshwar Prasad, Shriy
Bingh, Shri K. K.

Singh, Shri R. P.

Bingha, Shri G. K.
Sinha, Shirmati Terkesrwan
Sonavane, Shri
Subbarsman, Shri C
Tantia, Shri Ramethwey
Thimmaish, Shri

Tiwary, Shri D.N.
Tombi. Shri

Tula Ram, Shri

Vikey, Shri

Ulaks, Shri

Upadhaya, Shri Shive Do
Vaishys, Shri M.B.

Valvi, Shri
Venkatasubbaiah, Shri P,
Wadiwa, Shri

Yadav, Shri N. P,

Yadav, Shri Rmo Harkk

Mr. Deputy-Speaker:
the division is:

Ayes 28; Noes 102,

The motion was negatived.

Mr. Deputy-Speaker: Now

The result of The cut motions were put and nepa-

Mr. Deputy-Speaker: Now 1

put the remaining cut motions.

I shall

put cut motions 63 and 64 to the House,

tived.

shall

All the other cut motions were pud

ond megatived.
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Demands

“That the respective sums not
exceeding the amunts shown in the
fourth column of the order paper
be granted to the President, to
complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March
1965, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos. 90 to 94 and 141 to 143 relat-
ing to the Ministry of Works,
Housing and Rehabilitation.”

APRIL 8, 1964

Mr. Depaty-Speaker: The question
fa;

for Grants

which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Stationery and Printing’.”

Demanp No. 93—EXpENDITURE ON
D1sPLACED Pgssons

“That a sum not exceeding
Rs. 7,74,85,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1965, in respect
of ‘Expenditure on Displaced
Persons".”

9559

The motion was adopted. Demanp No. 84—OtrErR RevEnue Ex-
PENDITURE OF THE MINISTRY oOF

Works, HOUSING AND REHABILITATION

“That a sum not exceeding
Rs. 83,04000 be granted to the
President to complete the sum ne-
cessary to defray the charges

(The Motions of Demands for Grants
which were adopted by the House are
reproduced below—Ed.)

Demanp No. 90—MINISTRY oF WORKS,

HoUSING AND REHABILITATION

“That a sum not exceeding
Rs. 42,775,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1965, in respect
of ‘Ministry of Works, Housing
and Rehabilitation”!

Demanp No 91—PusLic Works

“That a sum not exceeding
Rs. 30,98,53,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1965, in respect
of ‘Public Works'."

Demanp No. 92—STATIONERY AND
PrINTING

“That a sum not exceeding
Rs. 10,58,47,000 be granted to the
President to complete the sum ne-
cessary to defray the charges

which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other revenue expenditure of
the Ministry of Works, Husing
and Rehabilitation""”

Demanp No. 141—Caprrar OUTLAY ON

PusLic WoRKg

“That a4 sum mnot exceeding
Rs. 8,66,49,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1965, in respect
of ‘Capital Outlay on Public
works".”

DEMAND No. 142—DeLHT CAPITAL
OuTtLAy

“That a gsum not exceeding
Rs. 22,63,32,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Delhi Capital Outlay’.”
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Devawp No. 143—OTHER CaPITAL OUT-
LAY oF THE MintsTRY or WORKs,
HOUSING AND RERABILITATION

“That a .um not exceeding
Rs. 7,90,12,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending
the 31st day of March, 1865, in
respect of ‘Other Capital Outlay
of the Ministry of Works, Housing
and Rehabilitation’.”

17.08 hrs,

Mmstry or CoMMUNTTY DeveLor-
MENT AND CO-OPERATION

Mr. Deputy-Speaker: Now we take
wup the discussion on the Demands for
Grants under the control of the Minis-
try of Community Development and
Co-operation.

Demanp No. 1 —MiINisTRY or COMMU-
Ny DeveropmenNT AND Co-OPERA-
TION.

Mr. Deputy-Speaker: Mot.on mov-

od:

“That & gum not exceeding
Rs. 26,40,000 be granted to the
President to complete the sum ne-

CHAITRA 17, 1886 (SAKA)

cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Ministry of Community Deve-
lopment ang Co-operation’.”

Demann No. 2—Commounrry DEvE-
LOPMENT Proyecrs, NatronarL Ex-

TENSION SERVICE AND Co-OPERATION

Mr. Deputy-Speaker: Motion mov-

ed:

“That a sum not exceeding
Rs. 5,22,80,000 be granted to the

for Grants 9552

President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1865, in respect
of ‘Community Development Pro-
jects, National Extension Service
and Cooperation’.”

Demanp No. 11Z2—CarrraL OuTLAY OF

THE MINISTRY OF COMMUNITY DrvE-
LOPMENT AND COOPERATION

Mr. Deputy-Speaker: Motion mov-

ed:

“That a sum not exceeding
Rs. 12,83,000 be granted to the
President to complete thy sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Capital Outlay of the Ministry
of Community Development and
Co-operation'”

Members who want to move their

cut motions will pleass send their
chits to the Table in ten minutes.

ft fegarg wn  (Fafom): s@-

o weEd, Frgfadt IqAwEe A
FHITLUA F FAEG 1 707 97 fa=ge
2 gwn § waw 1 enA 3T guerHi

# T7% WFfaq  FIAT @A E A
AT ST HYCATHI g AT FY WL
2\ ¢ garaw ¥ Hafex §9 F @@
fieft Presft w2wr & gy FFeTie a1 faerer
F AWM FAJ WY, ITH AT
wrEgET 9t gYC T Y qET /T
FAFT 4T A T M F awA 0
St wroT & A1 @t i F /e
fo &Y 7 g afew gaa foredy Qi-OW
4 @Y Mg, OU-GF FTIHW 419 0
St AT FT ST F o qfqwm awi
Fr e § oawen & et
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[ =it favrme Tz ]

¥ | wg qF T & aeTar faer W)
Fgi a% 44 e, ag a1 faag €1 aa
t afes & ga e ag wFA R
e # qAfaaior @ fad, ar wra
TR FY AN GTAAH 56 T T
' § 38 qU FA ¥ ¥ wre agm
ufeF g |

3T LT wwedrat w9 wrer &
gl #€ a1 a9t & 37w & @, IR
1 anfaarg & miw o g, o9 a1 'eNEw
¥ gl 73 AR 92 T aw T,
A AR T F A o g, ITR e
®T M & qX @t A A¢ fagil,
xf Aft W 9 T ¥ AHTC W
Wrfsa ¥, W T A9 T § IqrEA
W T &< 2w afast 1 gEr
) wd fed ot T e g
JWFT 1T A W gAT™E I T |
TR gFAT A0S ¥ fgew @ oy
@ wa 91 w7 7 11, 9w & J9ET qEea
# afexi & w1 fainft o @ 30
vz 3% % I gamw & forar o
@t 37 vaar gf T gf af=
A ar w31 ghm o wre @
Y |G} A FT AT FH 97 FER
W qar 3 7oy fR ) @ gfm
AT F AT TF AT NN
AT 7 AR F A{EC v ¥ o6
g |57 g1 9@

BUTT 207 & TTHA WA WA FT IHqTEA
M # g3 ¥ 70 gHayr g W fgww
? =T g9+ 21 2T @ AT 1)
®1 T g7 qr g gET ) far
Y1 R wiestier ITOww § W @,
wgi §am T F AW 93, 9@ "EnmT
¥ gruAl & 719 92 g7 faarg & e
WY gram It & A ot afwra ey
W IR | $T IR g ¥ A

APRIL 6, 1964
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9T 7! faardY wY | 7g &% § fr xw
@ # EX §o AW Gasi ¥ w1
fem afyy o gt #  fow 9w
fagr &1 WEWAT FT I qFIEA
wifgd ar =g i g fawr o

% ag et g 5 3 ¢ e W
o Mg, &% @ ® el gA e
wewre afufot eanfoa & ot | afes
wrq & e @ W 9 agwar faedt
srfed 4w 7€ 7 awr Foee aifgd
ot 1 dar 7 frgr o ) Sn O e
¥ W § TH HAEE A w1 3w
o TEY SITT, W EY §O T fean
{ (]

MR ITETHS W oFEiew & owmw
wamwd §fe o o § g
yeva & oy @ § | 37 S
aefi¥ v fememay ot € 1 fiw 9w
¥ Fem e @ Wt qeld®
W @l § 1 o fama {8 e
IoTET 91 1@ faw ¥ 5.4 s qg-
qaT R TG Mt | ¥ K 9% SR
Wl w1 sgwT famr sar g, 9wt
urw garsi # o feaemar s §, afvw
QTH GIT IR a3 F fZwr ¥ ww
HATHT 1T HTE 7H AT ISET @I
sz g50 & fe ag wfw framr &1 v
t A gl & s =1 M A W
v & forq @ AT IW FT QU
¥ za wATAT X FEq A8 SEAT ) A
¥y gdw Arem Fare # owg, v
# gfa wrew Far ¥ o, T
SATEY WEAY § I9 AEvew & ary ¥
Tz w0 oG g T A
vz 7@ worm f& ey feama w1
9 AT B G HE A |
EfF st I FCTAC AT T AT A

w1 & w7R, A 3T T A Ay
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faa | oY FF Al T HETmEAG
¥ w7 &1 9f7 ¥ faw @ WA 3 ol
e e I e el A C i T
WETGHET 2 | 39 F1 AT AZ@ & )
¥13 ¥ ArAd { AT g AT ¥ A
areRfniT g 7@ g1 Mo afew gw ¥
wr3r frata s ot @% &7 fa,
AfeT A9 & WA ¥ gH oW aga
HAA FAT § |

TG qF EAET T wEY g, IV
faam ¥ ot &9 g% e @ | Aiwfas
AR F AR W A7 IIF g7 AL
¥ Arg o @ F19 fear w20 Afe
ey T FEET W g FW FIW g
¢ o ¥t g o) 37 =1 @
¥ T T & A §FEAR
g1 &Y A A oA FaA w1 gy e
§ 5976 ¥ gsqarz< # wrv g Afa
daTr g g feom 7Y & qaw
¥ = @ FET T8 33 W g, e
T ¥ FH FIH & ALK AT AT FAC5T
FT AT IART FHATA FT A7 59 AAT-
L TR T[T AWM E | A ) e
FT T g@L wI@d F7 g, AfIT o
Iq &1 Fredardr aord ETATHE HHIL
aT TEr ¥ § A 3 FEey 6 g
fawmr ¥ wrrew § gfmfas faar s
w1fee ar | g # faad o1 wowa o7 §
ff @ F % 573%™ qAET
FETETA Y 1 S FAET qAE ¥
AR X qAQ AT § 97 F daw
F FAPY w1 Wt efuw fEmr S
=feq 1 wreor geqet # TvEev 479,
ar ANIY, fsral Gt @ wgAR w
Y AT FAT § A W FE FAR
g=v ot § Y 3 ®rew F7 §F qawq A
I qE P § 1 oA gn dEd g
5 it # gra< @fesr wiT seonhge
T T @ § | T GG FT TgAN o

CHAITRA 17, 1888 (SAKA)
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T @AW AR F FTEFT IO AT
T &, SfEw g5 &1 w15 Aoy 7t g o
§ 7t 7gkm A gt AW & gy
arg fe=rar =veat g fr sigh oF awa
# a5 &, Jgr forelr w2 T @ Afaw
WIHE & T FR g1 AR |
@ IR ¥ gHre qaAR A7 AT aan
7 foewr aegrel # &, "WET ¥
gAY oy s gFAT§ W Sl A
AN qgETaT W oEar g |

@wer ¥ A § A & sl
T AT | WET aF SETA & araAl
& faeq< &1 grerg g, § o qAmeE a1
qurs AT g | g7 H! g3 A AR
T § | T # FTH! Gherar AT g

T W T IS I IF I A= o
Y EETEA & HE g & S AR
1 * wfir Tw 7 T SEEE
& AT FET TN T AT § | Ty
F AT gOAT THIT 4T, 5" IO A7 T9-
M AT oY, FET IHAT AT EY & AT
I F1L wAT GO A fEmr g
T qA1% gIqd07 AWy ¥ W FT T
¥ F1E GuTT Y FT AT q1al 7 T=E
Tg foar mr @ fowy gak ma &
WY Y, far= &1, AT £ &7 FY oY
T FA AW §, IA & giEar @
I WY FETEE, A DETar #Y
T =1 famr & Frf wfs =& faard
qeft & 1| A mormE § glaad
W ¥ forg oY 7 e dasda § o
# T76 & qY g9 ghaT WY § 21 e
N T K7 Feisal F1oy=TE ST
®r qE ¥ faay o oar & Sfew A
S § I <A &7 A<H  ar faTFT
W ar g T F et g

# o TF for & sav § o@t W
¥ MR faedr & Ifegam A aa &
qfuw S e agr X & | Forerariaay
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[+ faxzry =)

T TTH § IT T TO HIF &1 9T 2,
THT SRS & @ HILAET HEYTU
£ 91 F T & O T grav § Afww
g farmm & (Sad fog gamg
F IR a7 99 ¥ qf7 sqlg & &
T W A g aw T Ay W@
afer g a9 § T ¥ @9 &g
ST | I wOAT (R £ 3w 7 q ge
T AT 5T F Haww &1 (war sl
f {99 = F % 097 XY AT At w1
"X A fagr m § A7 S8 7R 9y
gy 1w e rg g &
FEl g% ol I F7 oA AT FET R

ag A1 &9 wudAT fogma 1 9@
FEt FfaT 5| gae #7 qvisT F1 o
QT & srfw #9 F77 fF @ e &
W, qIX T F GHIGATT €1 a1 g
oY (FFRTA 37 97 937 § 9 UF weIA
foraT<l & 9T @07 98 <°F faw § |we
1 & |1 (Aowa &Y § qwiE & o= 26
77 7&7 & fF g &R0 &1 &7 eOF
AreA TEiZEE S uw, &, 9T o FA
e # Gz 7@l gIdr & | ;1 U
wvad &, 9t ®fzar #, o $faE E 6
SrgrAfamt T A T FAF AR
AT @ F axwd & fog Sq
F1 38T &€ 3 W & | $F 78 a7y
S AF, 93 UF GHEAT I9 & ;A § 0
7y 9% W @iz WM T @
§—arafas ST ar IAH ¥ §IeT
—d% &) 98 wwg &1 omrr § fF A
g fgg-afea oFar &1 T e
¥ 1 39 AR @l §Ta 4w M
fag damd &1 Nq @ a1 @ g,
w™ @ 3 AF WA B o el
® WA AT A 38 F fawrw FW
o g, qw W WIT TG R AT
@R £ a@ FE afen @ T ¥ W

APRIL 6, 1964
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T QAT § 91fed W 59 § T
FAT AT & NAST H7 7T w7 § Qv
aifed | &« oy & fag & @ Fgar
afew & 6 97 W T W@ e
@1 @ g fFoww e e ¥
WA qg Fzar oy & s @
oA @ Wi & g 9w ¥
o | 58 %1 T & fau ot g7 |t
W @ qaTe ¥ g g g
aifed 1| 3@ & g9 S w7 S wRa
gl

ITENe WglEy, & Wl 39 wre
H 9T 7 9 T Ug FEM TG §
f& s mawfss wfafafy § s F
foen @@ ¥ g, Mg q wHg HEH
gh, ar faet fagm o & weew gl
7 & fow o1 oW wfent 41 9T F
WY 97, QAT Wagre giar qr JafE 3
wadasq 72 &), 0% n@ wfafe g
fomaT @@ oA fag 7
® T aEl afeT W9 § A
IeE A AL W T@ F T/ A
FraeT €Y, a8 WA %E 7@l G § W
T wET & gurw 74 & fog & @
qATAE %1 YAAIE A E | U6 @ A«
%) 7¥ g ywwA e § fr g war-
w1 ¥ 77 wew faw ¥ f& @@ @F-
af=% wwar & wfafafy smag & «d-
wq1 % sofg #1 Faq & o o F ar
I F1 searg ¥ @ faar onr W
ST F1 WYY GATT A FT IO WEE<
fean sz | foew % awt ¥ @ T
# N sfeard ®R gediy w6 fear o
T AT 9% F §T T F ¥ W o
¥ gfafafaai &1 @ fewm ¥ sgaiw
I T & g smw wwed w1 W
wr3w f&qr 4 8, q@ WA g T
U aF A HATHY §Y WIOr T AR
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wwa ¢ | AfFa ag wravew g fE oo
sfafafa atr s sfaefofa fedt o5
et ¥ 7, el oF g9 F A, afew
@it s sfafafa, mg 3 fed fomm
afeig & &%e gl Qe ude To g,
THo e gi 37 #F F1 3T FTAHAL
# foed wtT @ & gra Semar
AEAT § WA FW F fAU g0 g€
fear sna WY s Y adr afew gl
A & s

e wgigy, § 39 A=A &7
BT A9 Q4 9 gRW &0 W<
festrr =g g 1 owmw i sER
Y3W T &a 3T § I{T T
7Y 39 Iy # wag & w0F 3
SATHT g FAfEw gwra &a § 1 Fwl
97 g41 IAEr § W 39 qig A0
& q ¥ad =qw & 8 AlfF 9g 92T
FT TFF & | IW A7 F) wfem 7
¥ forw faeg wam f&a snqd 1 39
wafewi & o eI wfufaar ad
foe & f& fer=at £ o S fame
FT4%q & fagra 7 I wravIEaq
§ 37 @ ofq & fag 39 a7 AT R
&1 gy o4 mar g, a8 W@ a1 g,
IT F) FA A AT FY TFY ¢ AFT
ag 3T Tg ¢ famam f& i &1
WEYEEAT § ) qE HT 59 0T 97 A
saA T@Ar wifgg i forg dat § 991
wTATEY §, WEi % &7 7" § /7wt
wel fred e g\a &1 famra § et waw
s fegr ag |

Mr, Deputy-Speaker: The Members
may now move there cut Motions sub-
ject to their being otherwise admis-

sible.

o TwAaw gray (arwast)
mwmrg:

“f ‘mrErfow fawrw aur @g-
wTT Garerd’ Wl & et

CHAITRA 17, 1886 (SAKA)
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att # g1 T | 4T
¥ faor sy "

[FFr F19 371 e wn
Al #Y I gERA
Ffau IE T H wEEIA

(V] ,

[fermat @ saET & g
T § wawear ()]

[Famdi & 5qq daifaer &
faum g7a F1 wfEr
WA FE@ ¥ AT6«@r
(2) 1

Shri Sivamurthi Swamy (Koppal):
I beg to move:

“That the demang under the
head Ministry of Community
Development and Co-operation be
reduced by Rs. 100,

[Need to liberalise the policy for giv-
ing loan for agricultural purposes
through cooperative banks. (5)]

q?miwm:. % g

FWIE
“f ‘amifar fawe T ag-
FIT AATAL WG F weaqd
1T 'ZT {oo0 T w1
Ferdr 1 ooy "

[qreRifas fase " fﬁ[\a‘aiﬁ,‘
WS, AT A FIAITT F7.
wira (s) ]

[are g # sEwe (&) ]

Shri P. K. Deo (Kalahandi):_ 1 beg
to move: )

“That the demand under the
head Ministry of Community
Development and Cooperation be
reduced by Rs. 100."

(Need for abolition of Ministry. (103
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(Shri P. K. Deo)

“That the demand under the
head Capital Outlay of the Minis-
try of Community Development
and Cooperation be reduced by
Rs, 100."

[Need to transfer subjects relating to
agriaultural improvement and re-
search to the Ministry of Food and
Agriculture. (11)]

“That the demand under the
head Capital Outlay of the Minis-
try of Community Development
ang Cooperation be reduced by
Rs. 100"

TUnsatisfactory condition of agricul-
tural finance and marketing and con-
tribution to National Cooperative
Development and Warehousing
Board. (12)]

Shri Yashpa] Singh: I beg to move:

“That the demand under the
head Ministry of Community
Development and Cooperation be
reduced by Rs. 100."

[Need to lower the rates of interest
charged by Cooperative Banks from
farmers. (15)]

Shri Kapur Singh: Mr. Deputy-
‘Speaker, Sir, here I have this Report
of the Ministry of Community Deve-
lopment and Co-operation for the year
1963-64 which we are now discussing
on the floor of this House. Chapter
VI, page 34 of this report containg the
remark:

“If democratic socialism is to
be realised, its base will have to
be the rura] sector. Panchayatl
Raj, Sahakari Samaj and Samu-
‘hak Vikas are the pillars upon
which rural gector has to resuscl-
tate itself™

APRIL 6, 1964
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It is clear from this that the commu-

nity development and the co-operative

movement in this country, under the *
present dispensation, have beep made

as hand-maideng of democratic gocia-

lism.

Without saying something about the
basic character of Democratic Socla-
lism, therefore, it is not possible pro-
perly to appreciate the Report which
has been presented by this Ministry
before the House,

Democratic Socialism is not, strict-
ly, a logical concept, As I said on an
earlier gccasion in my speech gn the
Railway Budget, Democratic Socia.
lism js, fried gnowballs. It belongs to
the realm of a logic which is not com-
monly appreciateq by the average
citizen. There are two systems of
logic prevalent. One is the Aristote=-
lian logic and the other jg paradoxical
logic. Democratic Socialism belongs
to the realm of paradoxical logic and
not to that of Aristotelian logie.
Aristotelian logic, as the hon. Mem-
bers know, is grounded in the simple
Principle of Identity which says that
A is A. Arristotle himself, in his
‘Metaphysics’, has said that “it is im=-
possible for the same thing, at the
same ‘time to belong to and not to
belong to the game thing" But the
basic postulate of the other loegie, tc
which thig shibboleth of Democratir
Socialism belongs, namely, paradoxi
cal logic, ig as follows:

“A is not-A. A and not-A do
not exclude each other as predi-
cates of X"

The basic principle of this loglc has
been first defined by the ancient
Chinese philosopher, Chuang-Tzu. He
explaing the basic postulate of this
logic in these words:

“That which is one is one, That
which is not-one ig also one.”
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I have taken this quotation from the
Bacred Boods of the East—Volumg 34,
Published in Oxierd, page 120,

This paradoxical logic, Mr. Deputy-
Spezker, has been dominant from an-
cient times in Chinese as well as In
Hindu thought, and in modern times,
Hege] and Marx have made it popular
in their systemg of metapLysics as
well as gocial philosophy.

Democratic soclalism, therefore, 1s
the Chinese puzzle. It is the Hindu
miracle of ‘identity in diversity' and

CHAITRA 17, 1880 (SAKA)
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it i{s the Marxist msytique. (Interrup=
tion). I have not been able te follow
the interruptzr. If the hon. Member

will identify himself J might be able
te answer him.

Mr. Deputy-Speaker: The
Member may continue totAcrrow,

hon.

17.30 hrs,

The Lok Sabha then adjourned till
Eleven of the elock on Tuesday, April
7, 1964 /Chaitrg 18, 1886 (Saka).

GMGIPND=--LSI=112 (A)) LSD18~4-64~=950,



